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The Lok  Sabha  nnt at  Eleven of 
the Clock

[Mb. Speaker in the Chair]
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SHRI RAGHUNANDAN LAL BHA- 
TIA;  The Minister has stared  that 
the world trade in carpcls is of the
order of Rs. 400 crores out of which
carpets worth Rs. 300 crores are sup
plied by Iran alone and Rs. 100 crores 
by India, Pakistan and other count
ries.  Now the pncrs of (rarJan car
pets are very hi|(h. There U a big 
vacuum between the  world market 
and the demand tor carpets, And this 
vacuum has been taken over by Pa
kistan who nave raided their exports 
to Rs. 100 crores while Ir.dia reached 
only Rs. 40 crores.  So may I know 
from the Hon. Minister wh«*her  he 
is prepared to set up a Carpet Corpo
ration which will go into the prob
lems of the carpct industry—into the 
import and production of yarn and 
export of carpets etc.? Is he prepared 
to consider the setting up of a Carpet 
Corporation—which  proposal  was 
mooted some time back?

SHRI  VISHWANATH  PRATAP 
SINGH:  The development ol  car
pet* ii taken care of by the Handi* 
crafts Board.  The HHEC *lsa con

Oral Answer* 4AF1UL 2, »TS
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tributes to the various aspects ot  the 
exports. So at this moment, Govern
ment does not consider it necessary 
to set up a separate Corporation.

So far as competing in world mar
kets is concerned, the Government is 
taking all necessary measures and in 
respect, I may mention that though 
there has been a phenomenal growth 
in Pakistan’s exports of carpetj,  it 
should not be forgotten that much of 
the exports of Pakistan is dependent 
on imported wool also but we are de
pendent on our indigenous wool.  We 
are taking Persian designs—220 de
signs have been got by the HHEC— 
and they are being supplied to our 
designers

Participation In Poznan International 
Fair in Poland

*363. SHRI JAGANNATH MISHRA: 
Will the Minuter of COMMERCE be 
pleased o „t-»fe

(a) whether  Government  have 
d̂ecided to participate in the Poznan 
International Fair in Poland; and

(b) if so, the estimated expenditure 
involved?

THE DEPUTY MINIS TOR IN THE 
“MINISTRY OF COMMERCE  (SHRI 
VISHWANATH  PRATAP SINGH): 
<a) Yes Sir

<b) The estimated  expenditure is 
Rs. 4 25 lakhs.

SHRI  JAGANNATH  MISHRA: 
‘May I know from the hon. Minister 

whether a fair was organised in Po
land previously also in which India 
was a participant end if it Is 'U, who 
was the organizer from India and what 
went wrong with him? Ha* the Gov- 
tuent taken sufficient precaution this 
time that those wrongs nny not  be 
repeated? In this com*ction I would 
slap like to know what  was the loss 
or profit from the fair?

SHRI VISHWANATH  PRATAP 
SINGH:  Thia is a question pertain
ing to the coming fair. We did parti
cipate in the last fair but I would need 
notice for the details of the last fair,

SHRI  JAGANNATH  MISHRA: 
I would like to know a* to when this 
fair is going to be held in Poland 
this time and who is the organizer 
from India and whether it has been 
ensured by the Government that no 
wrong would be committed and the 
proposed fair would  brighten the 
image of India in international fairs.

SHRI VISHWANATH  PRATAP 

SINGH: This fair is going to  be 
held from 6th to 17th June 1976. We 
are sure that it will tlighten the image 
of India.

Opening of Depots of Controlled Ciotii

+
•364. SHRI N. E. HORO:

PROF. NARAIN CHAND 
PARASHAR:

Will the Minister of COMMERCE be 
pleased to state

(a) whether National Textile Cor
poration has opened any depots  to 
supply controlled cloth to the poorer 
sections of people in rural and urban 
areas; and

(b) if so, the number of depots ao 
far opened in the country particularly 
m the States of Bihar and  Madhya 
Pradesh?

THE MINISTER OF  COMMERCE 

(PROF. D. P. CHATTOPADHYAYA):
(a) and (b). National Textile Corpo
ration has not opened any exclusive 
depots for supply of controlled cloth. 
However, it h<ts Plividy opened 9 go- 
downs and 46 retail showrooms there 
its products, including some quanti
ties of controlled cloth are put on 
sale.  These are in addition to over 
280 single mill outlets operated by 
NTC subsidiaries. One godc&vn Is lo
cated in Madhya Pradesh and 3 rettU
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showrooms in Bihar. NTC has alao 
started sate of Jahata cloth at mode
rate prices  which  is  intettdeo.  to 
benefit the poorer  sections  of the 
population.

SHRI N. E. HOBO:  The rural peo
ple are not getting cloth at the con
trolled prices and cheaper cloth is not 
supplied to them because the prog
ramme intended 10 engage the educated 
unemployed for opening Cloth shops 
has almost failed as the banks have 
not supplied credit to these people 
as their policy is not to give loans to 
persons who live beyond 5 miles from 
the location of the banks.  1 would 
like to know from the Minister whe
ther the Government will utilise  ths 
NTC in opening distribution points in 
all the Panchayats especially ia. Bihar 
and within a stipulated period.

PROF. J>. P. CHATTOPADHYAYA: 
I have already said that the  NTC 
has at present 250 cutlets. Its subsidi
aries have another 268 outlets and 
some other public sector companies 
like the oil Corporal k ns, Defencc can
teens, State Civil Supplies  Corpora
tions also have 500 outlets distributing 
the cloth produced by the NTC. So, 
the total number of the outlets  is 
likely to be one thousand. But  I 
cannot  assure  at this stage of our 
programme implementation which is 
at its initial phase, that all Pancha
yats will be covered.  You will ap
preciate it will take  some  time. 
But already some of the units having 
outlets are catling to the reeds of the 
panchayats.

SHRI N. E. HORO: You will kind

ly appreciate that the figures and the 
picture given by the Minister are not 
correct because the cistribut on points 
that he has mentioned are confined to 
urban areas.  It am interested in rural 
areas.  How would you ensure that 
the rural people, the poor people get 
cheaper cloth, cloth at controlled price 
in their areas and they need not come 
to the cities to get cloth at cheap 
rates? I want to know from the Gov- 
4a their areas and they need not come

a

erament if they are not able to utilise 
NTO services, what other method* 
will they adopt to supply cheaper and 
controlled cloth within a stipulated 

period in the villages and in Pancha
yats?  This is a vital point in 20- 
point programme. If the Government 
is not able to do, win they  accept 
their failure to implement the 20- 
point programme?

PROP. D. P. CHATTOPADHYAYA; 
1 would like to  inform  the  House 
that for the time being NTC because 
of its very bad financial condition has 
been exempted from the obligation of 
producing controlled cloth. Therefore, 
NTC is not producing controlled cloth 
at the moment. The question of dis

tribution of its controlled cloth doos 
not arise.  But, however, I would 
like to inform the hon. member that 
NTC did not have its own distribution 
outlets in the lural neat because the 
programme is now i.e., exclusive out
let for the distribution of production 
of the NTC is a new proposition. But 
formerly, the controlled cloth produc
ed by the NTC used to be distributed 
by the general outlets including  the 
State Government approved shops, co- 
perative shops. Therefore, the produc
tion of the NTC did reach the villages 
when it was producing controlled cloth 
for the rural areas. But, however,  I 
agree with him that further initiative 

and more number of outlets are re

quired to rater to the needs of  the 
rural areas and that >s being  taken 
care of That is what 1 mentioned at 

my answer.

SHRI N. E. HORO: The latter part 

of my question has not been answered 
If you are not able to do, I want to 
know what Government Is thinking 
in this regard.

MR. SPEAKER:  What is the other
alternative?

SHRI B. V, NAHC:  In the year
1976 Mahatma Gandhi would  have 
advocated rather than expensive khadU
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tier common Junta Cloth tot the com
mon masses. 2 hope the hon. Minis

ter does not brush it aside as a *ug~ 
gastion tor action.  Since we have in 
this country a very wide network of 

XfaAdi Bhandars, who except for ideo
logical and such other ritual reasons 
refuse to distribute mill cloth, will 
come as a positive  answer to  Mr. 
Horo's question,  please  make use
of the existing  proliferated khadi
distribution centres all over the coun
try in small towns, big  towns  and 
sometimes even in villages.  This or
ganisation is pfirticu’orly assisted  by 
the Government for the purpose of 
distribution of controlled janta cloth 
for the masses of this country

PROF. D. P. CHATTOPADHYAYA: 

It is a suggestion  which will  be 
taken care of.

SHRI B. V. NAIK:  If it is a sug
gestion may J know whether it is ac

ceptable to Government or not?

PROF. D. P. CHATTOPADHYAYA: 
This suggestion is constructive  and 
considering ihe spirit :n which it was 
offered, it will be  considered.  But 
1 would like to bring to the attention 

of the hon Member that there is  a 
distinction between what we call con
trolled cloth and what he is now say
ing janata cloth. Now the NTC has a 
project of its own to produce Janta 
Fabrics different frc.n* controlled cloth. 
Although the NTC units have been 
exempted from the obligation of pro
ducing controlled cloth, yet NTC has 
taken up a ©reject cf producing jama 
fabrics which it will distribute at  a 
cheaper rate. It will distribute this at 
a cheaper rate directly through Its out
lets so that it can reach the consumer 
at a comparatively lower price

SHRI S M BANERJEE- I am glad 

that the hon. Minister has accepted 
the suggestion for which I congratu
late him. What I would like to know 
is this. Has any amount been sanc
tioned for modernisation? X ask  this

question because some of these mill* 
are very old and lor modernisation 
there is no fund.

MR. SPEAKER:  Modernisation is
a separate question. Thif. is only about 
opening of depots. You may ask ques
tion on distribution.

SHRI S. M. BANERJEE:  Quite
apart from modernisation, is the cloth 
distributed sufficient enough to cater 
to the needs of the ordinary people and 
in the case of ianta cloth will help be 
given towards modernisation also?

PROF. D. P. CHATTOPADHYAYA: 
As I have already said, because  of 
poor finance, NTC is not in a position 
to undertake this Regarding moderni
sation, money is allotted. A portion 
of that money will also go to NTC. 
Some of its older units could be mo
dernised. Thus *hey will be in a bet
ter postlion to produce not only con
trolled but also janata fabrics as  I 
have already stated

Disbursement of Loans by LJ.C. for 
Housing Schemes

•366 SHRI P. GANGADEB:  Will
the Minister of FINANCE be pleased 
to state*

(a) whether LIC  has  disbursed 
loans during January, 1976 for severa* 
housing schemes; and

(b) if so the total amount thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI- 
MATI SUSHILA ROHATGI):  (a)

Yes Sir.

(b) The LI.C. has d&bursed loans 
amounting to Rs. 15.08 crores during 

this period

SHRI  P.  GANGADEB: In  view 
of the fact that ftte  interest rate 
charged by the LIC tot loans.given t? 
housebuilders  is  icompafcatSv'ely
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higher Om thope advaneed by  th* 
Housing  finance Corporations,  I 
would like to know from the hon. 
Minister, whether Government  pro
poses to reduce the interest rate so 
as to encourage the housebuilders to 
go in for the LIC assistance.  If not, 
what stands in the wsy of not reduc
ing the interest rate especially In the 
Interest of the LIC,

SHRIMATI SUSH1LA  ROHATGI: 
There is no such proposal before the 
Government.

MR. SPEAKER: Is industrial hous
ing om of those categories?

SHRIMATI SUSHILA  ROHATGIt 
Yes, Sir. Tfiia is one of them.  A» 
regards the question of the hon. Mem* 
ber, only 10 per ccnt of the invest, 
ment of the private  sector can her 
there under that scheme. It  cannot 
exceed 10 per cent of the entire in
vestment in the private sector.

MR. SPEAKER:  Are you channel
ling the loans through the State Gov
ernments or directly?

SHRI P. GANGADEB:  I  would
further like to ask what is the pro
portion of the loans given to the dif
ferent income-bracket groups, namely 
lower, middle and higher.  What is 
the attractive rate *nd conditions  at 
which these loans are made available 
to them so as to induce especially the 
lower income groups to opt for house
building activities in the villages’

SHRIMATI  SUSHILA  ROHATGI: 
So far the LIC has advanced Rs 580 
crores for various housing schemes. By 
and large these loans given to  the 
State Governments, to HUDCO, etc. 
have served the interests of the eco
nomically weaker sections of society. 
Regarding the other question of loans 
being more to those  States which 
have better organisation of coopera
tive societies and epex bodies,  this 
also is at present under consideration 
of the Housing Ministry.

SHRI DINEN BHATTACHARYYA: 
May 1 know whether this loan under 
the housing scheme includes industrial 
housing also and if so, whether Gov
ernment directly helps the  industries 
under the scheme or through the State 
Governments; if so, what has been 
the  amount  spent in the last two 
years?

SHRIMATI SUSHILA  ROHATGI: 
as I haw stated earlier,  they 

would fall under various categories.

SHRIMATI SUSHILA  ROHATGI? 
These  loans are going either through 
the State Governments or throught 
the HUDCO.
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9iM m   w»mte« Jtt aMwe 
regarding Flood* and Stem

*M7.  SHRI  BISWANARAYAN 

SBASTRI: WiU  the Minister  of 
TOURISM AND CIVIL AVIATION be 

pleased to ftace:

(a) the number with locations of 
stations functioning at different place? 
in the country for warning in advance 
egarding  floods and storms; and

(b) whether these stations cover the 
entire country?

TOE  MINISTER  OF STATE  IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI  SUREN- 
DRA PAL SINGH):  (a) and <b).
A statement is laid op the Table of 
the House.

Statement

(a)  The Central WUer Commission 
has established 8  centres at Delhi, 
Lucknow, Patna, Bhubaneswar, Gau- 
hati, Jaipaiguri, Surat and Hyderabad 
for formulation and  issue of flood 
warnings.  The meteorological sup
port to the Central Water Commission 
is rendered by *he India Meteorolo
gical Department through 7 Flood Me
teorological  Offices functioning  ut 
Gauhati, Patna, Bhubaneswar. Jaipai
guri, Lucknow, Delhi and Ahmeda- 
bad.

The India Meteorological  Depart
ment issues warnings for heavy rain
fall and strong winds only when they 
are associated with cyclonic storms 
or local convective storms. Five cen
tres at Calcutta 'Alipore) Bhubanes
war,  Visakhapatnam,  Madras  and 

Bombay issue warnings against cyclo
nic storms. In addition, 20 centres are 
also functioning at Mohanbari, Gau- 
hati, Agartala, Calcutta (Dum Dum), 
Patna, Bhubaneswar, Lucknow, Delhi 
(Palam), Delhi (Safdorjang), Jaipur, 
Srinagar; Bombay (Santa Cruz), Ah- 
medabad,  Nasik,  Nagpur,  Madras 
(Mtenarabakkam), Hyderabad,  Banga 
lor*, VtafctapttmMt arid Trivandrum

aerodromes for warnings against local 
conveottafe phenomena, like thunder* 
storms, hail, nor, wesiers, dust, storms 
and tornadoes.

(b)  The major flood prone river* 
are covered by the Flood Forecasting 
centres of the Central Water Commis
sion.  The entire coastal belt of the 
country is covered by the India Meteo
rological Department, as regards cy
clone warnings. The major aerodromes! 
are also provided uiln suitable facili
ties for local weather warnings.

SHRI  BISWANARAYAN  SHAS- 

TRI: Sir, in the statement, it has been 
stated that the Central Water Com
mission has established 8 centres at 
Delhi, Lucknow, Patna, Bhubaneswar, 
Gaulhati, Jaipaiguri, Surat and Hyde
rabad for formulation  and issue of 
flood warnings.  The meteorological 
support to the Central Water Commis
sion is rendered by the India Meteo
rological Department

In this context may I know what is 
the nature of the support that is ren
dered by the Meteorological Depart
ment and whether,  by their own 
strength and support received  from 
the Meteorological Department, those 
Centres are able to issue  primary 
warning to the people and the gov
ernment about the floods and storms?

SHRI  SURENDRA PAL SINGH: 
Sir, the responsibility of these Centres 
which are working under the control 
of the Meteorological Department is 
to provide basis information in regard 
to the rainfall and wind direction and 
the strength of the wind etc. and it 
is on the basis of this basic informa
tion that is supplied by these Centres 
that the Central Water Commission 
formulates their views  and  issues 
warnings of floods.

SHRI BISWANARAYAN SHASTRI: 
What is the nature' of t£& support 
that is rendered by Hub Meteorological 
Department?
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SHRI  SURENDRA PAL SINGH: 
The baste information is supplied by 
ell these centres under the control of 
the Meteorological Department,

SHRI BISWANARAYAN SHASTRI: 
Sly next question is this. There was 
an unprecedented flood last year in 
Bihar and two years back in Assam. 
I want to know whether those centres 
established by the Central Water Com. 
mission were  also able to issue time
ly warning in those cases and, can 
the Minister enlighten this House on 
this matter?

SHRI  SURENDRA PAL SINGH* 
It is very difficult lor me to  tell 
what happened three years ago because 
these eight centres art- under  the 
control of the Ministr> of Irrigation 
and we come into the picture only be
cause we are jointly connected with 
this work inasmuch as we provide the 
basic information and on the basis 
of that, warnings are given by them 
about the floods.
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S W  DINKSII CHANDRA GO-
SWAMt: Sir. I ket th*t wMfc w#>-
lying to a question' it is not ptt*t»r to 
shift the  responsibility  from  one 
Ministry  td  another  when  then 
is collective responsibility. We  are 
interested In tackling the problem of 
floods. If the Minister is not properly 
equipped he should get the informa
tion from the other Ministry. So ter 
as our experience-coming as we  do 
from a flood affected aiea—is concern* 
ed no warning has been given. WUl 
the Minister at least verify whether 
such information had been given and 
if such information had been given 
and had not been utilised, by which 
Department it had not been utilised?

THE  MINISTER OP  TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR):  I can assure the hon.
Member that  there is no  attempt 
whatsoever to shift responsibility to 
other Ministry. The two are working 
m close cooperation but the functions 
are distinctly separate and different. 
In the one case flood forecasting or
ganisations  operate  through  eight 
divisions whereas the other is respon
sible for forecasting of cyclones, heavy 
rainfall etc  The two have to work 
in close cooperation So far as we are 
concerned we are functioning through 
the radio and other media in respect 
of warnings about cyclones and the 
weather As regards accuracy of those 
forecasts, I can tell you that there has 
been improvement snd these days 75 
to 80 per cent of the warnings have 
proved to be correct; five per cent 
wrong and the rest have been partial
ly correct

Cases of Tax Evasion and Undeclared 

Assets

*368. SHRI S M. BANERJEE;
SHRI C. K. CHANDRAPPAN:

Will the Minister of FINANCE 
be pleased to state;

(a)  whether Government have taksn 
any follow up action to take posses
sion, of the undeclared assets ant
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rnmm the income tax evasion of the 
xit9k people concerned;

(b) if so, the salient features there- 

-of; and

(c) total amount of money Govern
ment have assessed  as  undeclared 
wealth and taxes collected thereon in 
last three months as a result of these 
-measures?

THE MINISTER  OF STATE 1N- 
CHARGE OF THE  DEPARTMENT 
Or  REVENUE  AND  BANKING 
(SHRI PRANAB KUMAR MUKHER
JEE): (a) Necessary steps, both puni
tive and preventive, have been taken 
by the Government to unearth undec
lared assets and combat tax evasion 
from time to time as considered ne
cessary.

(b) atod (c). A statement is laid on 
the Table of the House

Statement

'(b) The tempo of search and seizure 
operations conductrd by the Income- 
tax Authorities ha.s been stepped up. 
The recently enacted Taxation Laws 
<Amendment) Act, 1815 has introduc
ed amendments m the statute aimed 
at devising measures for  unearthing 
black money and preventing its pro
liferation combating tax evasion etc. 
The Smugglers and Foreign Exchange 
Manipulators  Forfeiture of  Proper
ty) Act, 1976 provHies  for lorlct* tre 
of  illegally acqulrid  properties of 

smugglers  and  foreign  exchange 
manipulators.

(c) The requisite information is not 
available and wouid have to be col
lected from the Commissioners  of 
Wealth-tax all over the country. This 
would involve considerable time and 
labour and may not be commensurate 
with the results likely to be achieved. 
However, if the hon’hlc  Member de- 
sins* to have specific information in 
respect of any particular case(s)  or 
area, it ean be furni&hed after collect
ing the *ame.

SHRI S. M. BANERJEE:  Sir,  I
want to refer you to the last line of 
the statement:

“However, if the hon’ble Member 
desires to have specific information 
in respect of any particular case(s) 
or area, it can be furnished  after 
collecting the same."

I sent the question one month  in 
advance. So, my desire was that some 
information  be collected.  I would 
like to know after thit three months' 
trial period which lu.s really yielded 
good results of nearly Rs. 1500 crores 
what is the net gain to the Govern
ment? Is it true the net gain is only 
250 crores.

SHRI PRANATJ KUMAR MUKHER
JEE: Sir, w‘j have answered  this 
question many a time that out of the 
voluntarily  disclosed income  and 
wealth the net revenue yie’d would 
be of the order ot Rs..  248  to 249 
crores.  Out o! ♦his Rs. 160 crores 
have been deposited and the rest of 
the amount will be  deposited next 
year.  We have ilso explained about 
the other benefits i« detail earlier. Re
garding the first observation of  the 
hon. Member, I would submit that the 
total number of wealih-tax assessees 
in the country is 2.3 lakhs. The hon. 
Member wanted to  know the total 
amount of money Government have 
assessed as undeck ’■ed wealth  and 
taxes collected thereon in last  three 
months  I *hink. Sir unless the hon. 
Member gives specific information how 
can I scrutinise those 2.3 lakh asses-* 
sees.

SHRI  S.  M. BANERJEE:  Sir. 1
am only  inte ■ested in Ram Rattan 
Gupta.

My second  question is this. This 
operation has proved that there  is 
black money to the tune of crores and 
crores. It may not he just tour thous
and or six thousand or eight, thous
and crores. It is definitely qjore than 
what has  been  'ound  q#ter  this
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successful exercise. I would like  to 
know whether Government have now 
come to the conclusion that in  the 
final analysis demonetisation is  per
haps the only solution which will give 
th«fl more money than what  they 

get out of all this eftort.

SHRI PRANAB KUMAR MUKHER
JEE:  We are awore that black mo
ney is operating: we have never claim, 
ed that either by voluntary disclosures 
or by intensifying searches and seiz
ures we have been able to stop *the 
generation and operation of  black 
money completely. W*> have paralysed 
it to some extern.

So far as the question of demone
tisation is concerned,  Government 
have no intention of demonetisation 

for the present.

SHRI S. M. BANERJEE:  For the
present.

SHRI  C. K.  CHANDRAPPAN: 
After the adoption of the Smugglers 
and Foreign Exchange  Manipulators 
(Forfeiture of I r(>perty) Act. 1976 in 
the last session, have  Government 
taken any action so far against  any 
smugglers on the basis of that Act? If 
so, could  we have  some details  in 
regard to confiscation or forfeiture of 
property? Secondly, since there is  a 
promise made in the last part of the 
statement that if we ask for any speci
fic information, he would furnish it,
I would like him to furnish such in
formation in regard to arrears above 
Rs. 1 million together with the names 
of the firms and individuals

SHRI PRANAB KUMAR MUKHER
JEE: Regarding the first part of the 
question, we nave issued notices  to 
46 parties and the quantum of proper, 
ty, both moveable and immoveable, 
involved is Rs. 165 lakhs. Action has 
already been taken. Notices have issu
ed.  In due course of time, I will be 
in a position to  tell  hon. Members 
what baa been the realisation. It has 
to be kept In mind that this authority 
was established and started function* 
Ing from the end of January.

Regarding tfe* setond p«rt, it  tfe* 
hon. Member has  anybody  partic**- 
larly in mind, I can collect the in
formation.

MR. SPEAKER;  Foi that a sepa
rate question is required.

SHRI C. K. CHANDRAPPAN:  X
seek your protection. He says if  1 
ask for specific information  about 
some individuals....

MR. SPEAKER:  If you want any
specific information, you write  to 
him.

SHRI C. K. CHANDRAPPAN: I
want information about arrears over 
Rs. i million.  Is it not a specific 
question?

MR SPEAKER:  He may not be
having it just now he will collect it.

SHRI S. M. BANERJEE:  He has
already collected it.  He evades your 
instructions.

MR. SPEAKER:  It is the House
which gives instructions.

SHRI NARSINGH NARAIN  PAN
DEY: May I know whether he has 
taken into consideration the various 
remaining  recommendations of the 
Wanchoo Committee regarding unear> 
thing of black money?

SHRI PRANAB KUMAR MUJCHER- 
JEE:  We have  amended the tax
law on the basis of the  Wanchoo 
Committee's Report. Quite a number 
of their recommendations have  been 
incorporated m it.

SHRI R. S. PANDEY:  As per the
Wanchoo Committee'?  recommenda
tion, Government have appointed  * 
Directorate to decide litigated cases 
which are pending. What is the prog
ress thereon?

SHRI PRANAB KUMAR MUKHER
JEE.  It to not a Directorate;  it i» 
a Settlement Commission. It hat eozrw 
into being on 1st Aprft
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*399. SHRI R. N BARMAN  Will 
the Minister of COMMERCE be pleas
ed to state

%a) whetjher State Trading Corpo
ration has been permitted to export 
natural rubber,

(b) whether  tbe variety  intended 
lor export can be used lor producing 
rubber goods within the country, and

(c) it so, the capacity available and 
bow much ol it is being utilised9

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE  (SHRI 
VISHWANATH PRATAP  SINGH):
(a) and (b) Yes Sir

(c)  The installed capacity ol the In* 
dustry lor the manufacture of rubber 
goods during 1975 should be able to 
consume about 2 kkhs  tonnes of na
tural rubber  and synthetic  rubber 
The actual utilisation of rubber by the 
Industry during the  >ear  has been 
about 1 60 000 tonnes

SHRI R N BARMAN Ma> I know 
from the hon Minister whether it is 
a fact that the rubber price has come 
down and heavy stock of natural rub
ber has piled with the growers in the 
country and this surplus of rubber 
lying idle can be exported  to earn 
foreign exchange? If so why are Gov
ernment not exporting all the available 
surplus rubber  of about 12 000  ton
nes? What i<? preventing Government 
from exporting and helping these rub
ber growers numbering about 1,50,000 
suffering due to the manipulation ol 
the automobile t>pe industrialists?

What is the margm ol profit that the 
STc will make per tonne ol their ex
ports?

SHRI  VISHWANATH  PRATAP 
SINGH It is correct that rubber prices 
1 have come down and there are sur
pluses with rubber growers in the coun
try  We have decided to export some 
rubber and the STC has already made 
son* j>urefc*»e* and contacting forelg# 
parties lor tbe *aie Of tHe same. Them

are some constraints One ts that the 
international price of rubber is much 
lower  than  the  producer  price of 
Indian rubber, and so, sale ol rubber 
will entail a loss  There is also the 
financial constraint There is no ques
tion of STC making any profit  The 
lost* would be about Rs 11 lakhs per 
thousand tonnes of rubber exports

SHRI R N BARMAN May I know 
whether it is a fact  that the auto
mobile tyre companies are not lifting 
the natural rubber  wluch they need 
namely 7000 onnes per month  Is it 
also a fact that they are lifting only 
fiftj per cent of their needs7  What 
steps do the government propose  to 
compel the tyre companies  to fulfil 
their purchase obligations and to keep 
a stock for three months7

MR SPEAKER You  should  stop 
there vou have put the question You 
should not read the auestion

SHRI  VISHWANATH  PRA1AP 
SINGH In view of the low offtake of 
natural rubber the government called 
a meeting of the t\re manufacturers 
and the chairman ol tbe rubber board 
m October when the offtake was of 
the order of W28 tonnes  Alter that 
meeting the offtake increased to 6652 
tonnes and U continued  the upward 
trend m December rlso when the off
take was 8427 tonnes Thereafter the 
offtake started falling down sharply to 
7 000 tonnes and m February it came 
down to 3 000 tonnes and m March 
also it i& the same The manufacturers 
in their turn sa\ they have difficulties 
selling their finished product

SHRI RAJA KULKARNI In view ol 
the reply given by the hon Minister 
that even tbe reduced prices ol natu
ral rubber m India are higher than 
international  prices  why not  the 
Government think of giving rubber 
goods manulactunng industry natural 
rubber at international price by giving 
a subsidy to the growers  ol natural 
rubber instead of exporting rubber at 
below cost price? In view of the fact 
that government’s present policy is to*
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• encourage exports  ol processed  or 
semi-processed goods hi place of raw 
material, is it not in the interest of the 
country to allow rubber goods manu
facturers to consume  more  natural 
rubber at international price?

SHRI  VISHWANATH  PRATAP 
SINGH: Government has taken  this 
measure also; it does pay the diffe
rence in the price of imported rubber 
and Indian rubber in the content of 
the exported rubber  goods; but that 
measure has also failed to have the 
desired effect.

SHRI VASANT SATHE  I should 
like to know if the tyre industry while 
'fixing the price of its goods had cal
culated the price of natural rubber at 
Rs. 1,000 per quintal and if so why 
is it not ensured that this is actually 
paid to the rubber grower11 The hon. 
Minister  himself  has  stated  that 
today they are not lifting even 3,000 
tonnes  and so,  natural rubber  is 
stockpiling with the grower. Will you 
ensure that the price which the tyre 
manufacturers show  as Rs. 1000 per 
quintal while calculating the price of 
their product, is at least paid to the 
grower? Can something be done about 
this?

While  Government  is making all 
efforts to strike a balance between the 
neea of the industry and that of the 
growers, there is not statutory control 
yet on the rubber price. The Hon’ble 
Member has made a suggestion.

SHRI VASANT SATHE- This is not 
a suggestion. The question is that the 
tyre manufacturers1 cost is Rs. 1000/- 
On that basis the price is fixed. You 
allowed the fixation and that price is 
not given to the producers You say 
that you are helpless. That mean? they 
are cheating you. Otherwise vou cal
culate their rest ot  Rs.  600 00  and 
then lower the cost.

SHRI  VISHWANATH  PRATAP 
SINGH: There has been a newspaper 
report on the reduction of price  of 
tyres. In fact, this Is a matter which 
relates to the  Industries Mid  Civil

Supplies. At pfWnt, i am not postal ? 
with the facts of the cost ofjthf tyres.

SHRI DINEN BHATTACHARYYA : 
He is responsible for all these things. 
Tyre industry comes under his Minis* 
try.

MR. SPEAKER:  There should be
some co-ordination in this matter; I 
think.

SHRI VAYALAR RAVI; The S.T.C. 
have been asked to purchase the sur
plus rubber in the market.  So far, 
they have purchased only a thousand 
tonnes.  The  Minister  himself  has 
admitted that there  is a surplus of 
about  11,000  tonnes.  The  surplus 
quantity has not been used by the tyre 
manufacturers in the country and we 
cannot keep the stock for a long time. 
There are about 1.5 lakh growers who 
are suffering in the country on account 
of this. I would like to know from the 
Hortfble Minister what would he do 
with the surplus rubber. What is pre
venting him from exporting it?

SHRI  VISHWANATH  PRATAP 
SINGH, when the decision was taken 
for asking the S.T.C. to get into the 
market for purchases, the assessment 
then made was that there would be 
a surplus of 5,000 tonnes only. A few 
days back, a review was mode and an 
assessment of over 11,000 tonnes was 
made. We are seized of this problem 
and we arc reviewing it as to what 
could be done

Proposal to re-structure ÎT.D.C.

*372 SHRI S. A.  MURUGANAN- 
THAM Will the Minister ol TOURISM 
AND CIVIL AVIATION be pleased to 
state.

(a)  whether Government have any 
proposal under  consideration to re
structure the India Tourism Develop
ment Corporation; and

(fc) if *o7 the saMeat'feftture* tod 
objectives thereat? >
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THE MINISTER op STATE IN THE 
MINISTRY OP TOURISM AND CIVIL 
AVIATION* (SHRI SURENDRA PAL 
SINGH): fa)* Y«s Sir

(b). A note giving the terms of re
ference of the Committee  appointed 
for this purpose is laid on the Table 
of the House The report of the Com
mittee is awaited

Statement

TERMS OP REFERENCE OP THE 
COMMITTEE APPOINTED TO CON
SIDER RESTRUCTURING OF INDIA 
TOURISM DEVELOPMENT  CORPO- 
IATION

“To review  the  working  of the 
ndta Tourism Development  Corpora
tion and its main constituents Units, 
in the light of the observations made 
by the Public Undertakings Commit
tee of the Parliament in its 51st Re
port

To examine the organisational and 
administrative structure of the India 
Tourism  Development  Corporation 
with particular reference to its exist
ing and  proposed  act vities  n the 
Fifth Plan  period  and  to suggest
changes that should be made fur the 
more efficient fulfilment of the objec
tives of the Corporat on ar d the ex 
ppditious implementation  of its pro
grammes'

Within the foiegomg geneial fram**- 
woik,  the  Committee  was also to 
examine,

(a) the jcooe of  Iniia  Tourism 
Development Corporation*!, ex
isting activities and proposed 
additions in Ihe Fifth Plan

(b) the  present  organisational 
structure  including line  of 
command and  delegation of 
powers to different levels

;) the increase in higher manage
ment personnel  required  at 
different  levels m  the Fifth 
Plan, including the revision of

scales of pay as a consequence 
of the Third Pay Commission 
(since revised),

(d) a revised organisational struc
ture, whether  divisional  m 
form or  consisting of subsi
diary units, the level at which 
Managers of Divisions and/or 
subsidiary  units should  be. 
delegation of powers, internal 
reporting and control system

The Commitee was also to look into 
the Transport Division

SHRI S. A MURUGANANTHAM- 
IT D C have been incurring continu
ed loss What concrete steps are being 
taken to make the industry profitable

SHRI SURENDRA  PAL SINGH 
ITDC has been making profit from
1973-74 The profit made by them is to 
the extent of Rs 68,00 lakhs So, the 
organisation is making profit

SHRI S  A MURUGANANTHAM. 
What is the total  outlav earmarked 
during the annual plan for 1976-77 for 
the  development  of  II DC  heels’ 
Which are the nen, project* propjsed 
to be taken up during the vear ly7fc- 
77’

THE MINISTER OF TOURISM AND 
CIVIL  AVIATION  (SHRI  RAJ 
BAHADUR) So far as  the ITDC is 
concerned the  authorised  capital is 
Rs 30 00  croris  Paid  up  at the 
moment m this particular year that 
is 1974-75 is a little over Rs 11.19,000 
Apart from this there  is a loan of 
about Rs 633 91 lakhs at the end of 
1975

SHRI P G  MAVALANKAR  The 
Minister has made a statement which 
does give the terms of reference of 
the Committee and other aspects of 
the matter  Mav I  know from him 
whether the ITDC  with its present 
and expanded operations  and machi
nery  will  be  able  to do  things 
run as a public corporation with pro
fits wherever possible  and  develop 
tourism, both internal and foreign, in
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our country, because It seems to me 
that in the recent past although it has
• done a good job, much remains to be 
*done in these two areas?

SHRI RAJ BAHADUR:  The essen
tial purpose for which this organisa
tion was brought into being was to fill 
up the gaps in the infrastructure for 
the facilities for tourists in hotel ac
comodation, transport,  entertainment 
and other facilities.  That is exactly 
what we are doing. It cannot take up 
the entire business by itself but we 
have tried to do it. That is the main 
objective.  The profits  have also in
creased this year.  In fact as against 
Rs 38.16 lakhs in the previous year, 
this year the profits are Rs 73.44 lakhs. 
For the first time it has been able to 
pay a dividend on the equity amount
ing to Rs. 25 per share.
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SHRI S. M. BANERJEE: With the 
exception of Ran jit  Hotel, all  ITDC 
hotels in Delhi are making profits and 
they are really competing with other 
hotels which in my opinion should have 
been taken over by the government. 
May I know what concrete steps have

been taken to change the persons who 
ate in charge ,of some of the ITDC 
hotels and substitute them by bring
ing technocrats who know the job and 
who may improve the working of the 
hotels?

SHRI RAJ BAHADUR; We are try
ing to bring people with  necessary 
expertise and background to  manage 
the affairs of the ITDC. That is all I 
can say.

Clearance of Rubber stock piled with 
the Rubber Growers 

+

#373. SHRI K. LAKKAFPA:

SHRI M. RAM GOPAL 
REDDY:

Will the Minister  of COMMERCE 
be pleased to state:

(a) whether the Kerala Government 
has sought the help of the Centre for 
clearance of rubber stock piled witl 
the rubber growers; and

(b) if so,  Central  Government's 
reaction thereon}

THE DEPUTY MINISTER IN THE 
MINISTRY OF  COMMERCE  <SHRI 
VISHWANATH PRATAP SINGH): (a) 
Yes, Sir.

(b) Government have allowed the
S.T.C. to purchase some rubber from 
growers for export.

SHRI K LAKKAPPA: May I know, 
m the request of the Kerala Govern
ment seeking the help of the Central 
Govwnmnet fbr clearing the rubber 
stockpile, what are the reasons set out 
by Kerala Government for the recent 
unprecedented piling of rubber stock 
with the growers?

SHRI  VISHWANATH  PRATAP 
SINGH:  The reasons are  two-fold. 
Firstly, the consumption  of  natural 
rubber has come down as compared to 
last year. During April-December 1975 
the consumption was 94,681 tonnes as 
compared to 98,147 tonnes last year. It* 
the same period, production of natu
ral rubber has gone up from 1,01122
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tonnes last year 1,06,998 tonnes this 
year The second reason is, the distri
bution of the stock with various States, 
dealer* and manufacturers  as it was 
envisaged, has been disturbed. It was 
envisaged that 2i months stock should 
remain with the manufacturers  The 
present stock with them as estimated 
is much less

SHRI K  LAKKAPPA  I am  not 
satisfied with the answer This ques 
tion could have been clubbed with the 
other question

MR SPEAKER Nobody asked for
it

SHRI K LAKKAPPA  Betwsen the 
growers and manufacturers—the four 
big foreign  tyre  companies—whom 
will you choose for giving your sup
port7 The four foreign tyre companies 
are mainly responsible for the piling 
of rubber stocks with the growers and 
you are hearing the dictates of those 
four foreign companies  That is what 
is happening m Kerala and elsewhere 
WiU you hear the dictates of the four 
foreign tyre companies or will you 
come to the rescue of the poor growers 
in Kerala and elsewhere in the coun
try’ Whom will you choose7 You know 
how the foreign companies are operat 
ing  They are even manipulating the 
transport charges

SHRI  VISHWANATH  PRATAP 
SINGH  We are under no dictates

MR SPEAKER You have unneces
sarily made the question  very long 
The minister can  answer only  this 
namely, what steps  he i> taking to 
protect the  interest of  the  rubber 
growers

SHRI  VISHWANATH  PRATAP 
SINGH: That is why STC is pur
chasing rubber and exporting rt

SHRI N K SANGHI One thing is 
clear. There is glut m the production 
of natural rubber  May I kno*r whe
ther your ministry  has  taken  up 
the matter With the finance Ministry 
to reduce the excise duty which  is

very heavy?  That is also one ot the 
reasons Have you taken up the ques*’
tion with the  Finance  Ministry to 
reduce the excise duty so that the sale 
of rubber products like foam rubber 
etc could be increased7

SHRI  VISHWANATH  PRATAP 
SINGH: Some selective excise conces
sions have been given

Unethical Practices by Banks for 
Securinr Deposits

+

•374 SHRIMATI PARVATHI 
KRISHNAN 

SHRI BJSWANATH 
JHUN JHUNW ALA

Will  ihe Minister of FINANCE 
be pleased to state

(a) whether Reserve Bank of India 
has found  banks  including  some 
nationalised banks, indulging m un
ethical practices for securing deposits; 
and

(b) the steps taken by Government 
against those banks?

THE MINISTER  OF STATE IN 
CHARGE OF THE DEPARTMENT OF 
REVENUE & BANKING (SHRI PRA
NAB KUMAR MUKHERJEE)  (a) 
and (b) A statement is laid on the 
Table of the House

Statement

Reserve Bank of India have report
ed that some instances have come to 
their notice of banks offering interest 
on savings bank accounts  of institu
tions which are not otherwise eligible 
to receive interest on saving accounts 
or of offering unduly  large gifts or 
prizes and other incentives under their 
special schemes for mobilising depo
sits  Reserve Bank of India have ad
vised the banks against the introduc
tion of scheme under which prize or 
gift element ts unduly large and the 
quantum of pnzes and interest pay
able are calculated on the basu of 
deposit targets to be achieved rather 
than the volume of deposits actually 
collected Whenever instances of banks
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paying Interest on savings accounts of 
institutions come to the notice of the 
Reserve Bank, concerned  banks are 
asked to take immediate  corrective 
action.

SHRIMATJ PARVATHI KR1SHNAN: 
The statement does not say what steps 
have been taken against those banks 
which have been giving interest  on 
saving bank  accounts of institutions 
etc.? The statement says that a great 
deal of advice is being given to them.
I want to know what steps and action 
have been taken against them so that 
the advice  given to  them is  acted 
upon?

SHRI PRANAB KUMAR MUKHER
JEE: The advice of the Reserve Bank 
is more or less a directive to the other 
commercial banks  so far as interest 
rates and other matters are concern
ed. We are fully aware of the problem 
and we are looking into it.

MR. SPEAKER: The Question Hour 
is over.

WRITTEN ANSWERS TO QUESTIONS

Exports to U.S.A.

*361. SHRI D. D. DESAI; Will the 
Minister of COMMERCE be pleased to 
state;

(a) whether the Engineering Export 
Promotion Council has suggested  to 
Government to allow it to stock goods 
worth Rs. 100 crores in United States 
of America to promote exports to that 
country; and

(b) if so,  Government’s  reaction 
thereto?

THE  MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYAYA).
(a) and (b): The Engineering  Export 
Promotion Council’s recent delegation 
to U.S.A. has suggested that  ware
housing facilities for certain engineer
ing items are necessary in U.S.A. How
ever, no concrete proposal has  been 
r̂eceived by the Government.

Slvaraman Committee Report om 
Handloom industry

*370. SHRIMATI  BHARGAVX 
THANKAPPAN: Will the Minister ot 
COMMERCE be pleased to state:

(a) whether  Government  have 
taken a Anal decision on tha Sivara- 
man  Committee  Report  regarding 
Handloom Industry; and

(b) if so, the main features thereof?

THE MINISTER OF  COMMERCE 
(PROF. D. P. CHATTOPADHYAYA):
(a) Yes. Sir.

(b)  Government’s decisions on  the 
recommendations of Sivaraman Com
mittee Report have been announced in 
the Government of India  Resolution 
No. 4/59/74-Tex.IV published in  the 
Gazette of India, Extraordinary, dated 
the 24th October, 1975, which is avail
able in the Parliament Library.

Export of Sardines and Mackerel

*371. SHRI VARKEY GEORGE* Will 
the Minister of COMMERCE be pleas
ed to state:

(a) whether his Ministry has ex
plored the potentialities of export of 
Sardines and Mackerel to the Persian 
Gulf countries; and

(b) if so, the result thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE  (SHRI 
VISHWANATH PRATAP SINGH), (a) 
and (b): A Sales-Team  sponsored 
the Marine Products Export Develop
ment Authority is currently exploring 
the market for Sardines and Mackeiel 
in Bahrein,  Kuwait, Iran, Iraq  and 
Saudi Arabia.

Amalgamation of weak Textile Mills 

with Healthy Ones

*375. SHRI  M.  KATHAMUTHU: 
Will the Minister of COMMERCE be 
pleased to state:

(a)  whether Government have  * 
proposal under consideration to smal-
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Export Orders booked at Buyer-Seller 
meet in Dallas 

Import of Raw Jute from Thailand 

nf 

Profit Earning Method of Jute Mill 
Owners 

Export of Indian Toys 
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Foreign Trade was submitted to his 
Ministry spelling out the potentiality 
of exporting Indian toys abroad; and

(b) steps taken to export Indian 
toys abroad?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE fSHR* 
VISHWANATH  PRATAP  SINGH);
(a) and (b).  The Indian Investment 
Centre. New Delhi had submitted to 
the Government of India in 1973 a Re
port on “Survey of India’s Export Po- 
tential of Toys and Decorations”.

The following steps have been taken 
to promote the export of Indian loys —

(i) Raw materials not  available 
indigenously are allowed  to 
be imported by Ragistere .1 Ex
porters of toys of all kinds 

(it) A package of  incentives is 

offered by the Government to 
promote exports of toys which 
fall in the category of handi
craft*.

(iii) The Design Centres of the All 
India Handicrafts Board havi> 
been working on tbe produc
tion of  design? for  Indian 
character dolls and  wooden 
lacquer to>s>.

Accumulation of Controlled Cloth with 
Milb

*380.  GHRI  ITA.RI  KISHORE 
SINGH: Will the Mmteter of COM
MERCE be pleasrd to state:

(a * whelher there i* f ccwrulntion of 
controlled cloth with various mills,

Ob) if so. the reasons thereirr, and

(c) the steps  l\\ Government

tn rectify the fituati n?

THE MINISTER OF COMMERCE 
rPROF D. P. CHATTOPADHYAYA*
(a) to (c>.  Stocks of controlled cloth, 
unsold as well is sold but remaining 
unlifled with the mills, have already 
come down to about 48.000 bales at 
the end of February 1976, from  the 
level of about 96,000 bales at the end 
of July 1975.
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Getting «p of New Offices by LI.C

19J8 SHRI D. K. PANDA  Will tho 
Minister ol FINANCE be pleased  to 
aiate*

(a)  whether in view of the tremen
dous expansion of its business by Life 
Insurance Corporation of India, there

has been corresponding setting up of 
new offices by LIC  particularly in 
backward areas; and

(b)  if so, the number of such servic
ing offices opened by LIC last year?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA  ROHATGI)  (a)  New 
business (individual  assurances)  in 
India of the LIC has increased from 
Rs 1216 crores during 1970-71 to Rs 
1761 crores during the year 1974-75. 
The number of its servicing offices has 
registered an increase from *539 as on 
31st March 1971 to 630 as on 31st March
1975

(b)  21 new  servicing oflices  were 
opened dunng the >ear 197A 75  How
ever with a view to control expenses, 
no new servicing office was opened du
ring l975-7<»

Travelling Allowance to Central 
Government Officers

16« SHRI VASANT SATHE  Will 
the Minister of FINANCE te pleased 
to state

(a) whether Government propose to 
amend the Supplementary Rules (to 
Fundamental Rules) relating to travel
ling allowance by  Government eer- 
\ants making it  obligatory lor the 
officers to present cash receipt for 
the rail journeys m first class, and
ft
(b) the steps taken or proposed to 

check bogus claims by officers’

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGn  (a> No Sir

(b)  There are adequate safeguards to 
prevent  abuse  of the rules  The 
(O'?'rolling officers are r̂qutred  to 
sdt>sfy themselves m such matters and, 
where they have doubts, it is open to 
them to call lor such further informa
tion or material as they consider neces
sary
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Profits earned by U.S. Firms in India

1841.  SHRI NOORUL HUDA: Will 
the Minister of FINANCE be pleaded 
to state:

(a) whether a recent World Bank 
Survey  has found that the  rate of 
return of U.S. manufacturing indus
tries in India has shown an  upward 
trend from 7.5 per cent in  1067 to 
15.8 per cent in 1972, which us a higher 
rate of return the U.S. investors earn
ed in Canada, Europe, Latin America, 
Philippins,  Australia  and  New 

Zealand;

(b) whether Government are consi
dering that the foreign investors  in 
India do not  earn  unusually  high 
rate of proSts; and

(c) if so, whether Government pro
pose to adopt any  corrective mea
sures?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHBIMATI 
SUSHILA  KOHATGI):  (a)  It  Is
understood that the World Bank has 
not conducted any survey about  the 
rate of return on U.S. manufacturing 
industries in India and other Countries. 
However, according to the Survey of 
Current Business published by  the 
U.S. Department of Commerce, profi
tability of U.S. investments abroad in 
manufacturing industries In India has 
shown an increase from 9.6 per cent in 
1967 to 15.8 per cent in 1972.  While 
this is a higher rate of return com
pared to U.S. investments  in  some 
countries, in some other countries U.S. 
investors have earned higher rate of 
return than in India.

(b)  and (c). Government's policy is 
not to deny remittances of profits and 
dividends earned by foreigners  on 
their investments In India subject !:> 
the payment of Indian taxes.

Stocks held by S.T.C. and M.M.T.C.

1842. SHRI S. R. DAMANI:  Will
the Minister of COMMERCE be pie; s- 
ed to state;

(a) the break-up of stocks held by 
£tate Trading Corporation and Mine
rals and Metals Trading Corporation, 
quantity and  value-wise as on 31st 
December, 1975 of all items where its 
value is more than Rs. 5 lakhs;

(b) how much of it was held for 
more than (i) six months and (ii) 
more than one year;

(c) the overheads incurred on them 
on account of interest,  storage and 
insurance;

(d) how much of the stock is consi
dered absolutely  necessary to meet 
demand from off the shell; and

<e) the reasons for which the bal
ance was not disposed of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE  (SHRI 
VISHWANATH PRATAP SINGH): <a) 
and (b). A statement is attached.

Written Answer* 40APfUL 2» 1979
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(c)  Overhead expanses on storage, 
interest and insurance, etc., cannot be 
apportioned itemwise.

(d)  The stocks held ai>e generally 
within the normal limits necessary for

meeting promptly the requirements of 
actual users.

(e)  There was some accumulation of 
stocks in 1975 due to lower off-take by 
consumers because of  recessionary 
trends.

Statement

(Qty. in tonne*)

Item Total stock held on Stocks between 6 &12 Vslite in lakh* of rupee*
31-12-75 months  Stocks more than

one year

Quantity  Value  Quantity  Valu;  Quantity  Value

State Trading Corporation 

1 Oils and fats -6.3852097,23 4008 326 23 f TNil Nil

2 ChemJcals 7,836*81 913-H 1107-12 T 101*77 2936-34 

91*65 *

321 16

3 Druti & ?hirmtc;uricals 607-51 436-85 131'70 29’8o 26-61

4 Newsprint 26,641 1065*64 14378 575*12 4086 163*44

5 G'easvworj & acrylkic 
yam/fibre • 259*30 • , . ♦ 1A 259*3®

6 Miscellaneous items • 63-36 058 • 33'M

Minerals a»d Metal* Trading Corporation 

r Fertilizers .  .  .  15,800  102-42 11800 72*42

z Steel 4>ooo 1200’50 2600 780*33 ••

3 Non-ferrous metals 23,̂93 3854-72 4«24 763-80 ••

4 Rough Diamonds • 21300 • • .. ..

5 Platinum • 30-21 .. .. ..

f> Palladium • 112*97

♦Qmrtt ties are in different units and hence not indicate. 

SectorRetirement age to Public 
Undertakings

1843.  SHRI SURENDRA MOHAN- 
TY:  Will the Minister of FINANCE
be pleased to state:

(a)  whether in some of the Public 
Sector Undertakings like  the Indian 
Telephone Industries and others, the 
retirement age of Officers is 80 years 
as against 58 for the Central Govern
ment employees; ,

(b)  if so, the names of 
undertakings;

all  such

(c) whether Government are aware 
that Officers who  manage to go oa 
deputation to these Public Undertak
ings before their retirement can conti
nue upto 60 years in these Undertak
ings; and

(d) if so, the measures Government 
propose to take to remove the  dis-
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parity in the retirement ages in Cen-  other Officers of the concerned Enter.
tral Government Services and  the 
Public Sector Undertakings?  ,

THE DEPUTY MINISTER In THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHTAGI):  (a) and (b).
Bureau of Public Enterprises had re
cently addressed the various Central 
Government Public Enterprises for as
certaining information on the age of 
superannuation adopted by them.  In
formation has been received almost 
all Public Enterprises and it is seen 
that out of a total of 119 Enterprises, 
from whom replies have been received, 
the general age of superannuation  is 
60  years for the employees including 
Officers, only in about half a dozen 
Public  Enterprises viz.;

1. Cochin Shipyard Limited;

2. Indian Rare Earths Limited;

3. Lubrizol India Limited;

4. Mogul Lines Limited;

5. National Newsprint and  Paper
Mills Limited;

6. Hindustan Shipyard Limited,

7. Shipping Corporation of India.

The position regarding Indian Tele
phone Industries specifically referred 
to by the Hon’ble Member, is that the 
age of superannuation in the Cumpary 
is 58 years, but the Company may re
quire an employees to retire at any 
time after he attains the age of  55 
years on three month’s notice without 
assigning any reason, and moreover an 
employee who attains the age of  58 
years may be continued in service upto 
the age of 60 years subject to medical 
fitness at the end of each year.

(c)  In the case of Government Offi
cers on deputation to  Public  Enter
prises, the Superannuation :>gc is 58 
years, the same as would have Lean 
applicable to them in the Government 
In the case of Government  Officers 
who had originally gone on deputation, 
to a Public Enterprise and who might 
have got absorbed therein the super*, 
raauatian age is ihe same as for thej

prise.  In other  words,  where  the 
superannuation age is 60 years for the 
officers in an enterprise this applies to 
the Central Government deputationists 
who might have got absorbed is the 
Enterprises as also to the other regular 
officers of the enterprise.

The cases of extensions in service/ 
re-employment beyond the applicable 
superannuation age in respect of  all 
such officers are decided by the con
cerned enterprises, subject, however, to 
the condition that approval of the Gov
ernment is to be obtained by the enter
prises in the cases of proposals iclat- 
ing to extension in service/re-employ
ment of persons, who have attained the 
age of 58 years, where the pay (includ
ing pension and pensionary equivalent 
of retirement benefits) proposed to be 
allowed exceeds R's. 2500/- p.m.

(d)  The feasibility of bringing nhout 
modification in the superannuation age 
in the public enterprises in line with 
what is applicable to Central Govern, 
ment servants in enterprises where it 
is now different from the  same  is 
under examination so that the noccs- 
sary rationalisation is achieved v.itb 
regard tt> the  policy followed by the 
enterprises in this area.

Setting up of Free Port at Fort Blair

1844.  SHRI SHYAM SUNDER MO- 
HAPATRA:  Will the Minister  of
COMMERCE be pleased to state;

(a) what has been the fate of Tiade 
Development Authority blueprint on 
making Port Blair a free port;

(b)  whether  Government  have 
given their concurrence to it; and

(c) if .so, the main features of the 
pian?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE  (SHRI 
VISHWANATH PRATAP SINGH): (h> 
to  (c).  The  Trade  Developmei t 
Authority has made a feasibility study 
on the proposal for a free port on Nico- 
bar Islands. The Government are eva- 
mining the report.



Outstanding  Application for Com
pensation for properties left in
Former East Pakistan and West 

Pakistan

1845.  SHRI SAMAR  GUHA: WiU
the Minister of COMMERCE be pleas, 
ed to stale;

(a) whether  Government  have 
drawn out any scheme for  dealing 
with outstanding applications for com
pensation for properties left in former 
East  Pakistan and  West  Pakistan 
during the year 1976-77;

(b) if so, facts thereabout;

(c) whether recommendations made 
by the Regional Committee regarding 
such applications in respect of proper
ties left in  former  East  Pakistan 
have been implemented;

(d) if so, facts thereabout; and

(e) the latest figures regarding out
standing applications  from the two 
areas awaiting settlement?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  COMMERCE  (SHRI 
VISHWANATH  PRATAP  SINGH):
(a) and <b).  The ex-gratia siheme 
drawn up by Government in April 
197}, is m force. All efforts are made 
to settle the outstanding clams as ex
peditiously as possible.

(c)  and (d).  No Regional Commit
tee in this regard has been formed. 
However, weightage is Riven to the 
recommendations of the Panel which 
has been set up to verify the claims 
in respect of lands and buildings

(e)  Total number of ou Islanding ap
plications as on 29th February, 1976 is 
2695.

Trade Agreements during 1975

1848.  SHRI K. MALLANNA: Will
the Minister of COMMERCE be pleased 
to state:

(«) the names at the countries with 
which trade agreement*  have  been 
signed during the year lVtoi and

45  Written Answers  CHAITRA 13,

(b)  the names of items that have 
potential for export to these countries 
and the names of  items  which are 
actually included in the  agreements 
for being exported to these countries?

THE DEPUTY MINISTER IN 2 HE 
MINISTRY OF COMMERCE  (SHRI 
VISHWANATH  PRATAP  SINGH):
(a) Pakistan, Afghanistan, Romania.

(b) Articles actually included in the 
agreements  for  export from India; 
Tea, Bidi leaves, Cigars and Cigaret
tes, Tobacco (raw and manufactured), 
Cardamon (Big and  Small),  Pepper, 
Cotton Textiles, Iron and Steel pro
ducts, Engineering goods, jute manu
factures, Coal, rice, railway equipment 
and track material, Leather Manufac
tures, Shellac, tanned and semi-tanned 
hides  and  skins,  groundnut cukes, 
Groundnut HPS etc.

Articles having potential for  e.'-port
from India:

Iron ore, pig iron, jute good*, and 
Hessians, Mica and  Mica  products, 
machine tools. Fruits and  vegetable, 
Meat and Meat products. Tea, Coffee, 
lex tiles, Chemicals, drugs and pharma
ceuticals, Coal, railway equipment and 
track material, Coir and Coir pro
ducts, Agricultural products, Fabrics, 
Ropes, Artificial porcelain teeth, syn
thetic stories, postage stamps, rcfineU 
mineral oils, Bichromates,  Firebricks 
and fireclay etc.
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*r wpw ?ft arr% ̂  wrrr ̂ wt fuj, 

*tiHt *fhRT % ifhR flrvrO'  w?r 

*r  w f*ndk  «pt icnsr ̂ 444 

t̂fwr fMw vr ̂Rtf  | ;

(>f) TT»Jf!r VPT (*f) # ̂ ŜrftRT 
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vonstrnctloa of Baildinf tor B.B.1. In 
Tritudma

1849. SHRI VAYALAR RAVI:  WiU 
the Minister of FINANCE be pleased 
■0 state;

(a) whether the Reserve Bank  of 
[ndia has acquired a plot of land for 
constructing a building at Trivandrum; 
and

(b) if so, how far has the construc
tion of the building progressed?

THE MINISTER* OP STATE IN
CHARGE OF THE DEPARTMENT OF 
REVENUE  AND  BANKING  {SHRI 
FRANAB KUMAR  MUKHERJEE):
(a)  Yes, Sir.

(b)  Reserve Bank of India has re
ported that it has invited tenders for 
the construction work of the first phase 
of the proposed building.

Restrictions on Deposits with non- 
Financial institutions

18f/0. SHRI R. S.  PANDEY:  Will
the Minister of FINANCE be pleased 
to state:

(a)  whether Reserve Bank of India 
has recently put any new restrictions 
on the deposits  with  non-financial 
institutions; and

Cb) if so, the nature thereof?

rHE MINISTER OB’ STATE IN- 
CHARGE OF  THE  DEPARTMENT 
OF REVENUE AND BANKING (SHRI 
PRANAlTK0MAR MUKHERJEE): (a) 
and (b).  The deposit acceptance acti

vities of non-banking  non-financial
companies are regulated by Companies 
(Acceptance of Deposits) Rules, 1979 
w.e.f. 3rd February, 1975. The direc
tions issued earlier by  the  Reserve 
Bank to such companies have  been 
withdrawn in June, 1975. As such the 
question of Reserve Bank putting any 
new restriction on the deposit accep
tance by non-financial institutions does 
not arise.

Loans advanced by Nationalised Banks 
to Unemployed Engineers in Haryana

1851. SHRI RAM PRAKASH: WiU
the Minister of FINANCE be pleased 
to state the number of  unemployed 
engineers who were advanced loans by 
the branches of nationalised banks in 
the Slate of Haryana during the last 
two years, year-wise and the number 
of applications at present pending with 
these banks?

THE MINISTER  OF STATE IN
CHARGE  OF  THE DEPARTMENT 
OF  REVENUE  AND  BANKING 
(SHRI PRANAB KUMAR MUKHER
JEE):  Banks do not maintain sepa
rate statistics retating to advances to 
such detailed categories as ’unemploy
ed engineers’.  Usually, unemployed 
engineers seek bank assistance for self- 
employment ventures in such sectors as 
small-scale industry, small business and 
professional and self-employment ven
tures.  Data regarding  public sector 
banks' advances to these sectors  in 
Haryana as at the end of June, 1973, 
June 1974 and June 1975, is set out in 
the attached statement.

The present  system of data  re
porting does not  provide  for com
pilation  of  data  renting  to  the 
number of pending applications with 
commercial  banks.  Public sector 
banks have, however, been advised to 
endeavour to secure disposal of small 
loan applications involving credit limits 
of less than Rs. 10.000 within a period 
of sixty days of their receiot
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STATEMENT

Public Sector  Banks'  Advances  to Small-Scale Industries, Small Business 
and Professional  and self-employed Persons in the State of Haryana.

_________ ____ _________________ (Amount in R*. lakhs)

Sect or June,

No. of 
A/cs

1973

Am*.
O/S

June,

No. of 
A/cs.

1974

Amt.
O/S.

June,

No.T
A/c

1975

Amt.
O./S.

I 2 3 4 5 6 7

Small-Scale Int’ustriu*  3166 . 1926x6 4335 2538-31 4*48 2fc'4-iO

Professional  and  self-
employed Persons  606 1265 1408 27*87 2640 41-61

Small Business 1087 29*49 1732 29 29 2449 55-78

Total  .  4589 1968-20 7475 2595-47 9737 2772-19

*No, of units.
Data are provisional.

Export of Bellary We4 C >..st Blended 
Iron Ore

1852. SHRI B. V. NAIK:  Will the
Minister of COMMERCE be pleased to 

state:

(a) whether the prospects  of iron 
ore export by blending the  Bellary 
Ore with West Coast iron  ore from 
North Kanara in  Karnataka  State 
have been explored; and

(b) if so, steps taken in this direc

tion?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  COMMERCE  <SHRI 
VISHWANATH PRATAP SINGH): (a) 
and (b). Yes, Sir. Blending of ores of 
different ferrous content is already be- 
in* done by MMTC.

Bad Debts of Sick Industrial Tails

1852. SHRI N1T1RAJ SINGH CHAU- 
DHARY;

SHRI R. N. BARMAN:

Will the  Minister  of  FINANCE 
be pleased to state:

(a)  how much of the amount  ad
vanced by nationalised basks to «oci*

piently sick and temporarily sick in
dustrial units during  the last three 
yeais has become bad debts and the 
percentage of the advances locked up;

(b) whether  Reserve  Bank  and 
Credit Guarantee  Corporation com
pensate the banks for bad debts caus
ed because of financing the sick indus
trial units;

(c) if so, the o'noum so far paid 
bv the Corporation to baruts as com
pensation; and

(a) Government’s policy, if any, to 
reduce the locking up of bank capital 
and reducing bad debts?

THE MINISTER OF  STATE  IN- 
CHARGE OF THE DEPARTMENT OF 
REVENUE  AND  BANKING  (SHK1 
PRANAB  KUMAR  MUKHERJEE': 
(a; The fact that borrowing units ‘nay 
fate difficulties di.u to a variety ot 
reasons and that itUih difficulties may 
result  in  units  becoming  sick  is 
inherent in the conduct of commercial 
hanking operations by public  feu'tot 
banks.  In cases where sickness is in* 
cipient or  temporary,  banks wake 
every attempt to nurse suck units out 

of difficulties.  Only when a unit b>
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come completely fiick and closes down 
and there is no hope of its reopening 
either by Us take over by  other 
management or  by  nationalisation, 
the possibility  of  bank losing any 
money  advanced  to  such unto 
arises. In such cases, it is possible that 
after  the banks have enforced their 
legal claims  against  the  securities 
which had been taken, ultimate write 
off of a bad debt may arise. As a nor
mal practice of prudent banking, the 
banks in consultation with the statu
tory auditors, do provide Reserves for 
bad and doubtful debts at the time of 
appropriation of profits earned  by 
them year after year.  Bad  debts 
which1 ara ultimately written off are 
met out of aforesaid Reserves for bad 
and doubtful debts built by the banks.

In accordance with the provisions of 
Section 29 of the Banking Regulation 
Act, 1949, read with the proforma of 
Balance Sheet and Profit and Ljss Ac
count, prescribed unde r it, the Reserves 
for bad and doubtful debts of  any 
banks are not disclosed in the pub
lished accounts.  It is, therefore,  not 
possible to divulge what  percentage 
of advances relate to advances made fo 
units in respect of which the Reserves 
for bad and doubtful debts have been 
provided for, or where bad debts have 
been actually written off.

(b)  and (c). The guarantee schemes 
administered by the Credit Guarantee 
Corporation of India Ltd, rover  the 
advances granted by the credit insti
tutions to  the  transport  operators, 
retail traders, professional and  .self- 
employed  persons,  small  I usiness 
enterprises, farmers and agriculturists 
and service cooperatives.

As per the statistical data available 
the total credit facilities covered by 
the Corporation under the guarantee 
schemes aggregate to Rs. 636.13 crores 
on the last Friday of June, 1975.  As 
at the end of March, 1976 the Corpora
tion has settled 402 claims aggregating 
to Ra. 10.80 lakhs.

Assistance by credit institutions to 
small scale  industries  are  covered 
separately under the Credit Guarantee 
Scheme of the Credit Guarantee Orga
nisation administered by the Reserve 
Bank of India on behalf of the Central 
Government.  As at the end of Jan
uary, 1976 the total amount of  out* 
standing guarantees amounted to  Rs 
1808.03 crores. Till that date the gua
rantee organisation had paid P.s. 146.33 
lakhs spread over 1259 accounts.

(d)  Ways and means to detect and 
remedy incipient sickness  with  the 
help of a management and Credit infor
mation system in industry have been 
continuously engaging the attention of 
the Government, in consultation  with 
the Reserve Bank of India,  public 
sector banks and the long-term public 
financial institutions.

Minim am Price of Jute

1854.  SHRI DASARATHA DEB: Will 
the Minister of COMMERCE be pleas
ed to state:

(a) whether Government are aware 
that  Bangladesh  Government have 
fixed minimum price of jute at Rs. 90 
per maund which  will be  effective 
from July, 1976;

(b) if so, whether  Government of 
India also propose to fix  minimum 
price of jute per maund at the same
rate;

(c) the present minimum price of 
raw jute per maund  fixed by Jute 
Corporation of India; and

(d> the percentage of the total jute 
products of the country that are pur
chased by the Jute  Corporation  of 
India every year?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE  ISHRI 
VISHWANATH PRATAP SINGH): (a) 
Bangladesh Government is reported to 
have fixed statutory minimum price 
for jute of X-Bottom variety at Taka 
90 per maund for 1976*77 season.

(b)  The Statutory Minimum Prict 
for raw jute in India Is Axed on the



basis of the recommendation* of the  (ii) Holdings above 2 hectares and
Agricultural Prices Commission, which upto 20 hectares—Rs. 9000 put
takes into account all relevant factors. hectare.

55 Written Answer*  APRIL 3, MW  Writttn Aniwn  5i

(c> For 1975-76 season, the statutory 
minimum price of raw jute had been 
fixed at Rs. 135/- per quintal for Assam 
Bottom and comparable varieties at all 
upcountry markets, by Government of 
India, and not by Jute Corporation of 
India.

(d)  Jute Corporation of India is en
gaged in purchase and sales including 
Imports and Exports of raw jute and 
not of jute products.

Loan Scheme for Sibber Grower

1855.  SHRI PRABODH CHANDRA: 
SHRI M. RAH GOPAL 

REDDY:  “

Will the Minister of  COMMERCE 
be pleased to state:

(a) whether there i* any proposal 
with Government to modify replant
ing loan scheme for rubber growers 
in the country; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE  (SHRI 
VISHWANATH PRATAP  SINGH):
(a)  There is no loan scheme for re
planting rubber. But  there is a Re
planting Subsidy Scheme under which 
Subsidy is paid to the rubber growers 
by the Rubber Board. The scheme has 
already been modified with effect from 
1st April, 1975.

(b)  Government have enhanced  the 
subsidy from the rate of Rs. 2471 per 
hectare in force till 31st' March 1575 to 
the rate as indicated below with effect 
from 1st April 1975: —

(i) Holdings upto 2 hectores—Rs.
7500 per hectare.

(iii) Estates above 20 hectares-Rs, 
3000 per hectare.

The above mentioned enhanced rate* 
of subsidy have also been, extended in 
respect of the remaining instalments 
of subsidy payable to title rubber grow* 
era during 1975-78 onwards for the re
plantings undertaken by them in the 
years 1969 to 1974.
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Memorandum from Indian Cotton 
Mills Federation

1857.  SHRI B. S. BHAURA: Will the 
Minister of COMMERCE be pleased to 
slate:

(a) whether the Indian Cotton Mills 
Federation hag  submitted a memo
randum to the Prime Minister listing 
some proposals for the revival of the 
Textile Industry; and

(b) if so,  the  highlights of  the 
memorandum and Government's reac
tion thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  COMMERCE (SHRI 
VISHWANATH  PRATAP  SINGH):
(a) and (b). Some of the main points 
mentioned m the Memorandum are as 
under:

(i) The industry has been incurring 
substantial losses in the produc
tion of controlled cloth and sus
pension of controlled doth obli
gation for a short period would 
seem to be appropriate till Gov-
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eminent took decisions on revi
sion of the prices of controlled 
cloth,

<U) Spinning mills have been parti
cularly faced with serious finan
cial difficulties:

(iii)  Cash assistance scheme which is 
due to expire on 31-3-1976 should 
be continued in such a way that 
it facilitates a significant  step 
up in exports of textiles.

2 Those above points are receiving 
the attention of Government.

tfxport of Electronics Goods in fifth 
Plan

1858.  SHRI P. R. SHENOY: Will the 
Minister of COMMERCE be pleased lo 
state:

(a) the value of  total  export of 
electronics goods  estimated for the 
Fifth Five Year Plan period; and

(b) the achievements made «o far?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  COMMERCE (SHRI 
VISHWANATH  PRATAP  SINGH): 
(a) The value of total export of elec
tronics goods targetted for Fifth Five 
Year Plan period is Rs. 131 crores.

(b)  The value of exports of electro
nics goods made so far is as follows:

1974-75 Rs. 12.58 crores

1975-76 (April—Nov.) Rs. 6.56 crore-

Bird Sanctuaries

1859. SHRI SHANKERRAO SAVANT: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state- 
the locations of various bird sanctua
ries maintained by the Central Gov
ernment?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI  SURENDRA PAL 
SINGH): There are no bird sanctuaries 
maintained by the Central Govern
ment.
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tit ̂ RÎ FT tit ^ iftlRT tit
ft ̂ srf?PT ft farr wr % 

sfrsr it  fen  i

Proposal to put Debra Dun on Air Map

1861.  SHRT  PARIPOORNANAND 
PAINULI: Will the Minister of TOUR
ISM AND CIVIL AVIATION be pleas
ed to stale.

(a)  whether Dehra Dun is proposed 
to be put on the air map of India in 
the near future; and

(b'l if so, the broad outlines there
of?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA
DUR): (a) and (b). There  are  no 
plans to airlink Dehra Dun in the near 
fututre.
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Qualifying Sttrvtoe for Payment of 
one Month’s Extra Salary In In
come tax and other Depart

ments

1862.  SHRI ARJUN SETHI: Will the 
Minister of FINANCE be pleased to 
state:

(a) whether Government have re
cently  prescribed  three  months’ 
qualifying service  for  the  reward 
equal to one month’s pay in apprecia
tion of the meritorious work done by 
the officers and the staff of the In
come Tax Department  whereas the 
qualifying service for  such reward 
is ten months  the case of officers 
and staff of Customs, Revenue Intelli
gence and other departments under his 
Ministry;

(b) if so, the reason for the differ
ent yardsticks laid down for meritori
ous  work done by persons working 
in different departments; and

(c) the steps proposed to be taken 
to rectify the anomalies in  the case 
of  persons having less  thn>i  ten 
months’ service to their credit?

T»IE MINISTER  OF  STATE  IN- 
CHARGE OF DEPARTMENT OF RE 
VENUE  AND  BANKING  (SHRI 
PRANAB KUMAR MUKHERJEEj; (a> 
Yes, Sir.

0>) and (c>. The orders in the cas_» 
ol Ihe Income Tax Department stipula
ted that it will be payab’e only to those 
officers who were in service  during 
the entire period 1-10-75 to  31-12-75 
conforming broadly to the period of 
the Voluntary Disclosure Scheme. In 
the case of Customs and Central Ex
cise departments. since the reward was 
sanr tioned because of the meritorious 
work performed by 1he staff from the 
promulgation of the Maintenance of 
Internal Security (Amendments Ordi
nance 1974 on the 17th September. 15>74 
to the issue of sanction  orders  m 
February, 1976, it was stipulated that 
it will be payable only to those who 
had served during a major part of the 
peiiod from 17th September, 1974  to 
31st January, 1976.  This period was 
Hxed as 10 months.

Since the reward to the employees 
of the two departments has been 
sanctioned on different considerations, 
the question of prescribing the same 
period of qualifying service would not 
arise.

Cases of Tax Evasion and Undeclared 
Assets

186J. SHRI H. N. MUKHERJEE: WiU 
the Minister of FINANCE be pleased 
to state:

(a)  how many cases of tax evasion 
and undeclared assets were detected 
by Government in  the  last three 
months;

(bt whether in a recent raid on the 
house of a jute mill owner in Cal
cutta, a huge undeclared  assets had 
been found; and

(c) if so, the facts thereof?

THE MINISTER OF  STATE  IN
CHARGE OF THE DEPARTMENT OF 
REVENUE AND  BANKING  (SHRI 
PRANAB  KUMAR  MUKHERJEE)'
(a)  Income-tax Authorities carry out 
search and seizure operations for un
earthing unaccounted assets. 985 such 
operations  were conducted  during 
December, 1975 to February, 1976 re
sulting m the seizure of assets of the 
value of over Rs. 621 lakhs. Further, 
dunng the course of normal assess
ment work, the Income-tax authorities 
make invest’gations  for  discovering 
tax-e- asion/undeclared assets.  Infor
mation in respect of the number of 
cases so discovered is not available. It 
would have to be collected from the 
Commissioners of Income-tax all over 
the country and the time and energy 
spent may not be commensurate with 
the results achieved. However, if the 
Hon’ble Member desires to have speci
fic information in respect of any parti
cular area, the same would be collected 
and furnished.

(b)  and (c). Recently, the Income- 
tax authorities have conducted search 
and seizure operations at the following 
premises belonging to  Sir!  Radbe-
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shyam Bajoria (connected with Hoogh- 
ly Jute Mills Limited) or the concerns 
in which he is interested >—

(i) 76, Garden Reach Road, Calcutta.

(ii) 9, Garden Reach Road, Calcutta.

(iii) 10, Clive Row, Calcutta.

(iv) 49,  M.  M.  Burman  Street, 
Calcutta.

The value of jewellery seized from 
these premises and from a locker in 
Calcutta Safe Deposit Vault standing 
in the name of  Shri  Radheshyam 
Bajoria is estimated at Rs. 22 lakhs. 
Books of account and documents have 
also been seized.  Certain jute stock 
found at 9, Garden Reach Road  is 
being valued.

Trade talks with Democratic Republic 
of Korea

1864. SHRI B. N. REDDY: Will the 
Minister of COMMERCE be pleased to 
state:

(a) whether negotiations were held 
to finalise a trade protocol for  1976 
between India and the Democratic 
Republic of Korea; and

(b) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  COMMERCE (SHRI 
VISHWANATH  PRATAP  SINGII):
(a) Yes, Sir.

(h)  The Trade1 Protocol which was 
signed on 20th March, 197G envisages 
a total trade turnover of Rs. 30 crores 
between India and the  Democratic 
People’s Republic of Korea during 1976. 
Under the Protocol, the  Democratic 
people's Republic of Korea is to sup
ply to India urea, zinc,  mild  fcteel 
plates, various kinds of refractor es 
and for the first time lead also. D.P.R.K 
is to import from India cotton textiles, 
jute bags, finished leather, manganese 
ore, mica and mica products, steel bil
lets, engineering goods like bearings, 
wire ropes, etc. and various chemicals.

BnuA of B.B4. in Kami*

1885. SHRI C. H. MOHAMED 
KOYA:

SHRI H. SREEKANTAN 
HAIR:

Will the Minister of FINANCE be 
pleased to state:

(a) whether Government are aware 
that there is no full-fledged branch 
of the R.B.I. in Kerala;- and

(b) the steps taken by Government 
so far in this regard?

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT OF 
REVENUE AND  BANKING  (SHRI 
PRANAB  KUMAR  MUKHERJEE):
(a) and (b). Reserve Bank of India has 
reported that at present it has a branch 
office of the Department of Banking 
Operations and Development and Agri
cultural Credit Department and a cell 
each of industrial Finance Department 
and Exchange Control Department in 
Kerala State. As regards opening of 
branches of its other Departments, the 
Reserve Bank has informed that these 
will be opened as and when the need 
for them arises.

Purchase of Airbus by Indian Airlines

1866.  SHRI RAJDEO SINGH: Will 
the Minister of TOURISM AND CIVP. 
AVIATION be pleased to state:

(a) whether Indian Airlines signed 
an agreement with French and West 
German Banks for  Rs. 78  crores 
which would partly finance the pur
chase of three Airbus  aircraft and 
their spares the total of which was 
likely to be Rs. 94 crores;

(b) whether Airbus can carry 278 
passengers and substantial cargo and 
will begin to operate  by  this year 
end:

(c) whether it is proposed to be 
operated on density route of whic'i 
Calcutta—Delhi is one; and

fd) whether for  its  landing and 
take-off  the runway of the  size ef 
Varanasi Airport is sufficient?



THE MINISTER OF TOUIUSM AND 
CIVIL AVIATION (SHRI RAJ SAHA- 
DUR); (a) The total project cost of 
three A300-B2 Airbus aircraft,  spare 
engines, spare parts and equipment is 
Rs. 94.18 crores with foregn exchange 
content of about $104 nj'lion. Indian 
Airlines signed two loan  agreements 
with German and French Banks and 
Airbus Industries for partly financing 
the foreign exchange cost of the pro- 
ject totalling $93.02 million.

(b) The three A300-B2 type aircraft 
(Airbus) are due to be received in the 
last quarter of 1976 and expected to 
be progressively put  into operation 
from 1-12-1970. These aircraft will have 
initially a seating capacity of 278 pas- 
sengers and substantial cargo capacity 
in addition to the passenger load, to 
the tune of 10 to 15 metric tonnes.

(c) Yes, Sir.

(d) No, Sir.
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4. 277.00  VĴT

5. fa^qfwril  54.50 30.00

1724.50 320.00

Industrial Joint Ventures Abroad

1868.  SHRI KRISHNA  CHANDRA 
IIALDER: Will the Minister of COM
MERCE be pleased to state:

(a) total number of Indian Indus
trial Joint Ventures working in differ
ent countries; and

(b) the amount of capital invested 
therein ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE  (SHRI 
VISHWANATH  PRATAP  SINGH):
(a) 135 Indian Industrial Joint Ven
tures are under various stages of Im
plementation in different countries.

(b)  the total Indian equity capital 
approved for investment in these" Ven
tures amounts to Rs. 34.08 crores.
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foNiffe Exchange  Earning* fton 
y*A"*ir Handicrafts

1872,  SHRI  SYED AHMED AGA: 
Will the Minister m COMMERCE be 
pleased to State:

ta) the amount of "foreign exchange 
«arne<S  from  export  of Kashmir 
■Handicrafts  during the  last three 
years, year-wiae; *nA

Written Atweers 70

(b) the countries where these haxtdi- 
crafi* are popular and In demand ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE  (SHRI 
VISHWANATH PRATAP SINGH): (a) 
Export of Kashmir Handicrafts (includ
ing Carpets) during the last three years 
has ben as under:—

Year Exports ORs. n Crore*)

1973-74 4*5

1974-75 7-0

1975-76 8-5

(b)  Kashmir Handicrafts are popu
lar and are in demand in U S.A., U.K., 
France, West Germany, Japan, Italy, 
Middle East and  Scandinavian Coun
tries.

Assistance given by Financial Institu
tions to Private Sector industries

1873. SHRI  VEKARIA:  Will the
Minister of FINANCE  be pleased to 
state:

(a) the quantum of assistance given 
by various public financial institutions 
to private sector industries during the 
year 1975; and

(b) the quantum of assistance given 
to small, medium and large industries, 
separately during the year 1975?

THE MINISTER  OF  STATE IN
CHARGE OF THE DEPARTMENT OF 
REVENUE  AND  BANKING (SHRI 
PRANAB KUMAR MUKHERJEE); (a) 
and (b). The total amount of financial 
assistance sanctioned by the  all-India 
long term public financial institutions, 
namely, the  Industrial Development 
Bank of India (IDBX), the Industrial 
Finance Corporation (IFC), the Indus
trial Credit and Investment Corporation 
ol India (ICICI) and the Unit Trust of 
India (UTI) to the small scale, medium
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icale and* large scale industrial units 
iA the private sector during the period

mentioned against eagfc mm- a« un
der:— . .

FINANCIAL ASSISTANCE SANCTIO MD1C Ul\/M  IK'(S JUli'.lVl
UNITS

(Rupees la Crores)

financial Institution During the yew Small
scale

Medium
scale

Large
scale

Teal

1  I.D.B.I. 1974-75  % 
(July-June)

%
73 so

@
39* 10 17-96 30* ro

a  I.F.C.I. T975
(Januiry-December) . . 13* 08 19*75 3**83

3 I.C.I.C.I. *975
(January-December) .. 0-5* 51-21 5i*7J

4. U.T.I. 1975
(JanUary-December) •• 0.05 718 7**3

%Rtfinance assistance.

i£$ Includes Rs. 31*90 ccores of Refinance assistance.

Similar information in respect of the 
Life Insurance Corporation of India is 
being collected and will be laid on the 
Table of the House.

N.B.; (ij The State Financial Cor- 
porations grant  direct assis
tance in the  sGSpe of rupee 
loans upto  a  maximum of 
Rs. 30 lakhs to concerns m the 
Corporate  and  Cooperative 
sectors whose share capital and 
reserves do not excxeed Rs. 1 
crore.  The all-India financial 
institutions normally consider 
requests from industrial con
cerns for grant of direct assis
tance in the shape of  rupee 
loans only if they exceed Rs.
30 lakhs.  As such, the small 
scale units do not, normally 
come under the purview of tĥ 
operations of the above institu
tions for direct rupee loan as
sistance.

(ii) Assistance  in  the  case of 
I.D.B.I includes  direct loans 
(other than for exports), utv- 
der-writings and refinance of 
industrial  loans.  I.DJBJ.’s 
assistance to small scale sec

tor flows through it» scheme 
of refinancing oi  industrial 
loans which is mainly intended 
for the small and medium sec
tor  industries. Besides  the 
figures of  assitance  given 
above, the I.D.B.I has sanc
tioned assistance of the order 
of Rs. 89.40 crores and  Rs* 
24 70 crores respectively, un
der its Rediscounting scheme 
an<i Export Finance Scheme, 
to industrial  concerns  in 
the  private  sector which 
assistance  has  largely 
been availed  of by medium 
scale  units  The  size-wise 
classification  of  assistance 
under these Schemcs is  not 
readily  available  with the
I.D B I.

(iii) Assistance  in  the  case of
I.F.C. and  LCJ.C.X. includes 
loans,  underwritings/direct 
subscriptions and guarantees.

(iv) Assistance in the case of U.T.I.
includes  underwrifmgs/sub-

underwritings and direct sub
scription to  new issues and 
right issues of shares and de
bentures.
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Xnutom «f Hewi In, Cwtaas and 
Cxdao Duties by Btria Group of 

SbAMtiiec

1874.  SHRI BHOGTENDRA ‘ JHA: Will 
the Minister of FINANCE be pleased 
to refer to item No. 2 of Supplementary 
Statement No. XIV laid on the Table 
on llth March, 1976 in implementation 
of the assurance given in reply to Un
starred Question  No.  2550 on 16th 
August, 1974 regarding evasion of in
come tax, customs and excise duty by 
Birla Group Industries and state:

(a) whether penalty awarded in 38 
cases, redemption fine in 5 cases and 
duty amounting to Rs. 29.26 lakh in
31 cases  have since been collected 
from the Birla Group  of Industries 
and if so, the particulars thereabout;

(b) what is the cause of delay in 
86 cases; and

(c) whether it is proposed to im
pose any severe penalty on the Birla 
Group for such large scale violation 
of excise and customs rules?

THE MINISTER  OF  STATE IN
CHARGE OF THE DEPARTMENT OF 
REVENUE  AND  BANKING (SHRI 
PRANAB KUMAR MUKHERJEE): (a) 
to (c).  Information in this regard is 
being collected and will be laid on the 
Table of the Sabha,

Incentive* for export of AntemobOe 
Tyre*

1875. SHRI C. H. MOHAMMED 
KOYA:

SHRI VAYALAR RAVI:

Will the Minister of  COMMERCE 
be pleased to state:

(a) the incentives given for  the 
automobile tyre export;

(b) total quantity of tyres exported 
and amount earned for the last three 
years; and

(c) the reasons for giving the in
centives?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE  (SHRI 
VISHWANATH  PRATAP  SINGH):

(a) The incentives are those that are 
given for all exports. Besides, expor
ters of types are also compensated on 
account of indigenous prices of natural 
rubber being higher as compared with 
the international prices.

(b) A statement is enclosed.

(c) To enable the  exporters to be 
competitive m the international mar* 
ket.

Statement (Valu; Rs. Lakhs)

1972-73 1973-74 1974-75

Q V Q V Q V

Tyre cisss aircraft  .  Nos. 375 3

Tyre cues for motor car ooo Nos. 37*8 21 61* j 40 462 46

Tyre cases for nPtor cycles New. 3411 I 1167 0.4 112(8 3

Tyre cues for off the road
Vehicles  .  . .ooo Nos. 70 47 6*0 90 93 1*4

Tyre ctses for tractors oooNot. «*5 12 6’1 8 9 I 20

f : c ms for Truck & B«i oooNos. *37‘9 358 122*5 360 106*3 444

Tyre c«;« for othir Vehicles ooo Nos. 40*4 *3 113-5 81 tOj'S 2I<
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1877.  SHRI CHINTAMANI PANI- 
GRAHI: Will the Mfcftlter of FIWMICE 
be pleased to state:

(a) total loan outstanding Against 
Orissa Government on accpunt of re* 
lief advances up-to-date; and

(b) amount of interest Orissa Gov
ernment have  paid to the  Central 
Government during 1974-75 and 1975- 
76 on this account ?

THE DEPUTY MINtSTER IN THE 
MINISTRY OP FINANCE (SHRIMATI 
SUSHILA ROHATGI):  (a) and (b). As 
on 31st March 1974, the Central loans 
outstanding against Orissa on account 
of relief of distress caused by natural 
calamities were Rs. 33.39 crores. Fol
lowing the scheme of detfi relief recom
mended by the Sixth  Finance Com. 
mission, these loans have been consoli
dated into one loan, which is being re
covered from  ~1974-?5 onwards in 25 
years with interest at 4.75 per cent.

From 1st April 1974  onwards, the 
earlier policy of  providing non-Plan 
Central assistance to States for natu
ral calamities relief has been rescinded. 
Under the present policy, Centre pro
vides, where necessary, only advance 
Plan assistance which  is subject to 
adjustment within the overall Plan ass- 
istance allocated to the State for its 
Fifth Plan.

Money eolteeted by  Oeatpmiet m 
Compulsory Depotits

1878.  SHRI C. K. CHANDRAPPAN: 
Will the Minister  of  FINANCE be 
pleased to state:

(a) whether the bdmpan$es have 
been asked as to how much money 
they hevfe collected fcnd retaltted to 
Government  against  compulsory 
'deposit*; ancl

(b) If se, the Wets iltereof?
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THE DEPUTY  MINISTER XN THE 
MINltTHY OF riNAHCE (SHHIMXTI 
8USHELA ROHATG1):  (a) The em
ployees of companies are governed by 
the Compulsory Deport Scheme com
mon to all  employees other than 
those of Government and local authori
ties. Under this scheme, the company 
or employer, who  is  the specified 
authority, has to remit within 15 days 
of the close of every month all deduc
tions made from employees for com
pulsory deposit during the period upto 
the 10th day from  the  close of the 
month to the Regional Provident Fund 
Commissioner concerned  who is the 
nominated authority  The scheme also 
requires of the Companj to furnish to 
the Regional Provident Fund Commis
sioner a statement of remittances for 
credit to the  Compulsory  Deposit 
account

(b)  The Regional  Provident Fun.i 
Commissioners who are the nominated 
authorities under the scheme for em
ployees other than those of Govern
ment and local  authorities, maintain 
only  employer-wise  accounts,  but 
theie is no separate classification icr 
companies  Under  this scheme, t’ll 
19th March, 1976, the total amounts of 
additional  wages  deposits received 
amounted to Rs 48 50 crores and the 
total amount of additional  dearness 
allowance deposits received amounted 
to Rs 332 84 crores.

The Regional Provident Fund Com
missioners have with them enforcement 
staff who inspect the books of accounts 
and other books and papers of the com
panies  If after inspection or other
wise it is noticed that any compuleory 
deduction made from  the employees 
have not been remitted to the nominat
ed authority and  properly accounted 
for, steps are taken  to  recover the 
amount so defaulted with penal inter- 
and where considered necessary, prose
cutions are also launched against the 
companies. For any delay in remit
tances of the amounts compulsory de
ducted from the employees, the com
pany is liable to pay penal interest at 
twice the rate at which interest is ad
missible to the employee  for Ws de

posit. The defaulted  amount with 
penal interest is recoverable as arrear 
of land revenue without prejudice to 
the liability of the company tot prose
cution for contraventions of the provi
sions of the Additional  Emoluments 
(Compulsory Deposit) Act, 1974.
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Development of Andaman and Nicohar 
Islands n Tourist Centres

1881. SHRI SHYAM SUNDER MO- 
HAPATHA-.  Will  the  Minister of
TOURISM AND CIVIL AVIATION be 
pleased to state:

(a) what plans Government  have 
lor  development of  Andaman  and 
Nicobar Islands as tourist spots;

(b) how  many  foreign tourists 
visited the Islands in 1975-76; and

(c) whether there are any restric
tions on the  movement of foreign 
tourists there?
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THE MINISTER OP STATE IN THE 
MINISTRY OP TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA  PAL 
SINGH): (a) to (c): Foreign tourists 
*re allowed to  visit  the Northern 
group of islands only  (excluding re
served areas) subject  to compliance 
with the entry formalities. Applica
tions from foreign tourists for permis
sion to visit these islands have to reach 
the Ministry of Home Affairs at least 
three weeks in advance from the pro
posed date of  visit. A  total of 64 
foreign tourists are  reported to have 
visited Port Blair (Andaman Islands) 
from 1st January. 1975 to 28th March, 

1978.

There are no schemes, for the present 
to develop Andaman and Nicobar Is
lands in the Central  Sector as large 
scale development of tourist facilities 
in these Islands is dependent upon re
moval of entry restrictions for interna
tional tourists and better communica
tion facilities. The Island Administra
tion, however, has provided a 16-bed 
Tourist Bungalow of Port  Blair, and 
proposes to construct  additional  ac
commodation at Port Blair during the 

Fifth Plan.

Opening of Branches of SB.I. and
Nationalised Banks in Himachal 

Pradesh

1883.  PROF. NARAIN CHAND PRA- 
SHAR; Will the Minister of FINANCE 

be pleased to state:

(a) the number of branches of the 
State Bank of India and other Nation
alised Banks in each one of the 12 
Districts of Himachal Pradesh as on 
1st January, 1976; and

(b) the names of the banks*which 
have proposals for or have sanctioned 
opening of new branches in each one 
of these Districts indicating the loca
tions thereof?

THE MINISTER  OF  STATE IN- 
CHARGE OF THE DEPARTMENT OF 
REVENUE  AND  BANKING (SHRI 
PRANAB  KUMAR  MUKHERJEE):

(a): The requisite Information Is get

out in Statement—! Laid on the Table 
of the House. [Pieced in Library. See 
No. LT-10609/76].

(b)  Branch opening  is undertaken 
by the banks within the framework of 
three year plans. The  plans for the 
years 1976—78 are still under scrutiny 
of the Reserve  Bank.  However, the 
names of the places in Himachal Pra
desh in respect of which  the public 
sector banks hold  licences issued/ 
allotments made for branch opening, as 
on December 31,  197S are set out in 
Statement—II laid on the Table of the 
House. [Placed in Library. See No. LT- 
10609/76].

Grant of Agricultural Loans by Natio
nalised Banks in Himachal Pradesh

1884.  PROF.  NARAIN  CHAND 
PARASHAR: Will the  Minister  of 
FINANCE be pleased to state:

(a) the number  of persons who 
applied for loans for agricultural pur
poses from the nationalised banks in 
each one of the 12 districts of Hima
chal Pradesh during the calendar year 
1975; and

(b) the number of persons, district- 
wise who were sanctioned these loans 
alongwith the number of cases reject
ed and those which are still pending?

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT OF 
REVENUE  AND BANKING  (SHRI 
PRANAB  KUMAR  MUKHERJEE):
(a) and (b). Data regarding number 
of applications received and number of 
applications rejected/pending are not 
available, as the same are not compiled 
in the manner asked for.  However, 
district-wise data regarding borrowal 
accounts under both direct and indirect 
agricultural  advances  made by all 
scheduled commercial banks including 
nationalised banks is being collected 
and will be laid os the Table of the 
House.
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8«<Mfc bf MirtilMiMMtf
H* M  aai CMIII KkfeOtitos fti 

Himachal Fradttfc

1«»6. PROF.  NABAXN  CHAND 
PARASHAR: Will the  Minister  of 
FINANCE be pleased to state:

(a) the number of persons who ap
plied for loans for small and cottage 
industries from the nationalised banks 
in each one of the 12 districts of 
Himachal Pradesh during the calen
dar year 1975; and

(b) the number of persons, district- 
wise, who were sanctioned these loans 
alongwith the number of cases reject
ed and those which are still pending?

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT OF

wrmit  and banking  (sasi

PftANAB  KUMAR  MUKBSiUXK):

(a) and (b).  The present system o£ 

data reporting does not provide  lev 

compilation of data  relating to ther 

number of persons who have applied 

for loans for small and cottage indus

tries and the number of such applica

tions sanctioned and rejected by  the> 

banks or pending with them. However, 

available district-wise data which re* 

late to the number of borrowal amo

unts and the total outstanding ad van* 

ces of scheduled commercial banks to 

small scale industries in the State of 

Himachal  Pradesh as at the end of 

June 1874 are set out in the attached 

statement.

Statement

(Amount in thousands of rupcts)

Sr.
No* District

No. of 
bom wal 
accounts

Amount
cut-
standing

i Bilaspur 5 62

2 Chamba ................................................... 3 73

3 Ham'rpur ................................................... iS 59

4 Kangra ................................................... 6o 3592

5 Kttlu ................................................... 33 341

6 Mandi ................................................... 18 141

7 Simla ................................................... 177 5*J3

8 SirmUr *4 tS&

9 Solan 86 *909

xo Una . ...................................  * xa X056

State  Total 4*5

NcVrEJ—ProgM** in respect ef Kbnanraad Lahulned egHei ii nrffawfed ki dfetner* cat 
of Which «toM tttfrfe *eea dtatr#e*i tm.
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wiftn ff WW ̂  KW Prtfa

1886.  *n*ftor**T : wrfiro 

*rsft m i k   f t f qr  fa :

(v) r̂ir?rft̂ vrPFT<TTww«r 

*rt-

ifa ff̂ RT-f̂ TlT  f;

(«r)  $ sff̂ fT  TOf-̂r

** %  7  ̂SFT̂m *T  T̂-
TPT «F  fc. stftT

(»t) sraftr tt focrfa  fo-T-ft̂r 

SWt  fprr "mT | xi> s*pr srPr m

feft *TJT "ft TTT V.VX i ̂ % ?

Tnrwrfhrtf̂ T Gwt % swrft 

ttw *fafV ( «ft sm *rsrrt *wnif):

(v) 197s; lr Arr?r *rr**r ir ‘wferr 

SĤT ffV ̂  ET7T  1 033 *ft%v ?* 

«ft f 5T*TTT 7*rT 9 0 fftfV W i  <53?T 
srq (i*>75- 7*) ?.  TT̂St̂r 7>*r 

TT> ¥  f’-H ̂  TT
fcsnr »m r*rr ̂ tt -n-imr ŝ rr w

7-TT~ £ - -

Twifn *rm TfaiTftw

vr  fipfi 

mn

(f̂ rir)

vjrf’ sr̂-sr 13,347

*TST̂9T 21,315

15,656

(«r)  % «r 4ttttCV ̂ hsrft

f, fcnSf  ** n̂frfx (wr s**r) * 

| *ftr ??ttt ffar* (new sfor) if 11 

R̂fara $ ?t vranftf $ (fw <̂ m-

«w*si fârfar **m mfoz w f) 

farafim  % faflfta qaNtfoff

!tfWT m  406 ift? 306 | I

(*rt r̂rr-r % 1975-76% tar* 

fap̂fofe* ysff *ft *<£to tt faarfa 

WI 33 aPTte S*

BfsPT ft—

fm *, ffvn rm 
srSrf’Tr, *?>rwr w?,  qsr̂r, SHsft,

qf?m mfcft, tt̂r, TOifnrr,

fairsptf-  t̂̂t-t,  *nfer5*r, 

f̂hRHT, ?r4oe, *̂r, Tifĥ rfw,r f  ̂ l
*rrf, q̂»TR, crt̂s *wt t*r- 

*tt£ i”

1887. : af*rr fiw

w-ft w wm*  ?qr ̂  % :

K) wr >PTrr  r̂ if
f  ̂nft 5qr TTT fTJTTff % ft§ jft̂RT

ĝrrf

(*3) smT̂ f̂rf-r r̂V  % 

arc ttw-st7  f«{̂ nr »r>r ^  fw  

m r, 

(*t) ŵrr  «fV ft 

$t  I ̂  ̂nwrfnrPr % grr? ̂  »d% 

ft  % *tr% qr? ?f ̂  t; f̂tr

(*) JrRr ?t, ?rr ff^   ̂ , 

% $ ?

TOwifaifarfiraro % n*rn& 

Ttwufjft ( «ft ir«w wnr ijwaff ):

(v) gm g>  ̂f̂ sTT ir̂ wr 

jftafrr ■*f, VWT wrff % flTW-W, *»g

www ft ft, fa flwif f ’f ̂  w/
•SIVTT̂ 'fc'flH 5f
f%zn- «r n*  it?r  f 9  ;

% wfhr,  irfwfvm  t*r# •
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Prvfer crffrfcrcnr %  wrfa crfttv 

vr̂ vrft % *w?r f̂wrr t̂*t i

(«) OTS-TT %  I

^nf 1975 % 29  1976 fW

ipt trff̂r  *rn-*7 *rfsr-

tjfWf % 3q«psfr  %  SFffa,  %»T- 

«TTfT WTJT/jJT *T 'HT STRT̂ %  f?TCr 

r̂rsft aft 2214 TT*-

-flffnt  f i t*  sq̂f* ̂ ttt

% OTSF- qr ̂  spTT̂Tf%*ff * qf̂TTfRfT: 

stat-wnft. r̂T- 

srarrfTT̂ tfpc  ifv̂fqfajn qT.*t 

—

(HTq  q*iir)

■•Fnft 2S1

ffnrr i i

ĥr’-̂STTgTTfT 731

*PT t?fV*̂q%JTr 336

1 0*5 5 ̂

# sr̂rfg zr, *ftaTajs r  *rfafa*w % 

rnfto «r«i ̂  *fft % *?~’T spr Tr:7-̂rr 

ft̂ or *r*? t i  *wtf r*nr5roT  *fa-

5̂fq*T % ?T?TIT=f qsp* JTtT *fl% % 

tTW f=rtr nr Tg | tfr qr

T«  ~iT̂ I

(»r) ffir (*).  trĉ f  f̂'sf 

% *r?  Tf=rr | % 5*%

»rmt spr sft ?̂T<t *t$

| i  | j975 

$ T̂rft i9?6  "ft sraftr* Mat 

■wf TT *fMT <?f*% % f*T 237 *ir*t3r 

q  ̂n* i fr*$, *r?5  ̂ ̂ r »r **frar 

£ fa $»i *fft  ***# «mTT forf?r«ift 

*to*rr *r  js ff *ft *mr *t? «f1

Tapf ?«TRf qT qr*  CWT 3«ft

**t n̂r $, w  wTf»ff %  f 

ra*t <ft *T ̂  | «ftr SWiW <3fT 

tw tft srnnfV »

ftww

TW

q̂ r ntr *fr% 

wrm*rrim

*7*m

q<fl it)

1,07

T̂R* 25

f̂ TT 9

fi9

fffasRTfva 8,62

3*hT 3

ftsfV 2,01

rr̂ pr <?

lb

7

Sf'TTTUTT 24

T̂̂ Tr, f»3

*TS!fST?t?r 02

qft̂  whr n,40

grT?-5r̂r &,57

r<i?R 3,66

13

$*?  37,50
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w  «<wc ftw <wt iPw 

<wr <115 *jwrf fipw iw

1868.  VTo iwflwrtwf  <*♦** : 

**rr wrfkiv *rsfr  ?Rn% ft f'rr *3$ 

h:

(v) *r?r it  ir ?p*t «tnr

fajR ?H¥T 5WT htj *mrz fa*m
wt faftm k smnw £

fa?RT T̂PfT fw; vhx

(t) ^ w  *?r

% f«Ri% rfawr vfim | ?

wrf«fWT «nmw S i#ft  ( «ft 

ftq?): (*r) (m):

fafarar *nft v urow %  ?s!t»t ̂trt 

*nfi | wrfo firwr k arafr sntf 

tflr rpp *îr v sNrsr % str snrrfr 

m «m -im  w rt r #hr  wtzr

3TT TOT I ?T*nfa, W 1973-74  cT«lT
1974-75  v  sftm f?mf ym

nfsRT fH ̂nflr  artff  *mt-

WTfft  fwl!rf if follST »rqT

fajrcft srf?rai *f*nr ir ynro

t 1

tiff (TWT 9'fftCT 

f HftWW  IIIWTI, f̂TOT Ttwrw,

jprr ®nsr 

wn*n#t

1889. it® wwNmsw  *twr : 

*TT ftw inft *?? f'fT ^

Op :

(*) f*n fafw lip

r̂% *w srcfwr %  f̂ r Jr ̂ mrr 

f<PERT wftm* 4'v *ft VfTf̂T

I, irafrittr % vidt ̂ 3n?r ?rfinvf <R 

?m frvfrnr «nwt qr *rcr «ra %  gf 

ST «TT vm #  *T5T *nt  f;

(if) s*rr ?r*ft twff qst pf ?Rrar 

 ̂ fspifo ’srfr flp̂  *r; sfrc

(*r) ft w  m Msff % fprair 

% wr T̂T°r | ?

TupFŵtftwr Pwm 

to* nit (*tm w mn *y*»?):

(*) % (*r). fortfo v ?TRte 22 

r̂ri, 1974 % faTJTwrrc w m  <tk~ 

sqTsr  ^ ?rsr 5V irft «fV  tTF?̂ 

fr̂f  5PT ?n(fr t̂rr *rr ^ fsr̂sr 

fw »î $ ftr  5nrm qr  wt

23-7-1974 TO H?TW V f̂f 'TfV-

*iw  f| 5tt, ?*T ?nrtTf 5r  w- 

snrfe % f«i*f ??mr  r ff *n ̂ nr 

forr "3TPT 1 vr̂rnr fr̂iw =ĵi r̂ 

P̂srt f%JiT | f̂r j»w vfr *3Ŵ ̂lfc=T ir 

srra fiA* nv f̂ ff % ttwt % 

sssbRr «ift  sjrqr  ?rnfr %, 

<ppgrf?OT fvr  r̂*r «wt-

to v fw f̂ r ft«r n̂% f < 

fap̂g; mTiftg ftW t'T %  fw 

| fo f̂: qror arnnT, f̂TT  wrif

ff«FT <1̂ 1̂ f̂fr ffRT »IT?r

srertpft *r  f:  ir  ?Ptt fwfw-

fWr<PT ?jff ?nf | 1  v*rf5ww 

'̂*p % ̂f̂ri  t % irTCThr frsrr 

iw: % f̂ vr n ̂  arpRr 

mraT ITTT f̂ FT fS R̂TtrT VX V$t

§f m*  apr ̂rm teft- ?rrftw 

^̂ f̂ ?T»mT«rr?rh:OT?̂  *n?fr 

\3tt vrm tV ^

WfffT 7̂ BTTT % 5RR: ̂

vf*f $t sr?i«r iRnpft  ? i 

Aasessees of Wealth-Tax

1890. SHRI S. R. DAMANI: WiU the 
Minister of FINANCE be leased  to 
state: 

(a) the number of persons whose- 
t&xable wealth is swre than Rs. 85* 
lakhs as on 31st March, 1979; and
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(b)  how manor aaote imwuji have 
" been added a* a result ot disclosures 
under  the  Voluntary  Bisclosur# 
Scheme?

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT OF 
REVENUE  AND  BANKING  (SHRI 
PRANAB  KUMAR  MUKHERJEE):
(a) and (b). The information is being 
collected and will be laid on the Table 
of the House.

Hampering or m Ala's Experts dn« to
Port congestion In Persian Qatt

1891. SHRI K. MALL ANN A:  Will
the Minister of COMMERCE be pleased 
to state:

(a) 'whether the port congestion in 
the Persian Gulf is so serious that the 
ships have to wait for upto tlx months 
which is seriously hampering India's 
exports;

(b) whether Indian exporters  are 
unable to meet delivery schedules and 
on this score are losing to European 
rivals who are  not as  competitive; 
and

(c) if so, the steps taken by Gov
ernment to remedy the situation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE  (SHRI 
VISHWANATH PRATAP SINGH): la) 
and (b).  Some of  West Asia Gulf 
ports,  particularly  Khorramshahr, 
Basrah, Damman and Doha are heavily 
congested causing berthing delays ran
ging from 7o days at Doha to 150 days 
at Khorramshahr. Port congestion is 
affecting  vessels of all nationalities, 
including India and exporters are un
able to meet delivery schedules. How
ever, there is no report of Indian ex
porters losing to European rivals.

(c) 1. Government  and  Shipping 
Conferences serving the trade 
from India to West Asia Gulf 
ports are actively considering 
a proposal to employ barges 
and mechanised sailing ves

sels to off load and  cargo 
from the ship and discharge 
at the port to avoid detention 
of Indian vessels *t the con
gested ports.

2. A iSelaflation jot the
representatives of East Coast 
of India/West Asia Gtift Con
ference, Sastera India Ship
pers Association and Govern
ment has been deputed to im
portant gulf ports  to study 
the problem  with a view to 
devise  ways and  means to 
tackle the situation.

3. The Indian  Shipping  lanes
have been advised to ration
alise their sailing  program
mes to the congested ports so 
that  minimum  number  of 
Indian ships with the maxi
mum cargo go to these ports.

Advances made by Nationalised Banks
to »ick industrial Units

1892. SHRI C. K. CHANDHAFPAN:
SHRI N1TIRAJ SINGH CHAU- 

DHARY;
SHRI VASANT SATHE;
SHRI K. M. MADHUKAR: 
SHRI R. N. BARMAN:

Will the  Minister  of  FINANCE 
be pleased to state:

(a) whether a large number of sick 
industrial units in the country includ
ing those showing signs of  incipient 
sickness are mainly responsible to cut 
down  the profits of public sector 
banks;
(b) if so, the advances made by the 

public sector banks to sick industrial 
units  during the last  three  years, 
State* wise;
(c) whether Government have con

sidered the problem recently and for
mulated package of measures to meet 
the situation and contain th* pheno
mena; and
(d) if so, the salient features there

of?
THE MINISTER OF STATE IN

CHARGE OF THE DEPARTMENT OF 
REVENUE  AND BANKING  (SHRI 
PRANAB  KUMAR  MUKHEHJEE):
(a)  and  (b).  The  fact  that 
borrowing  units  may  face diffi
culties  due  to  a  variety  of 
reasons and  that  such  diflteûies 

may result in units becoming rick 
inherent in the conduct of commercial 
banking operations by public sector
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bank*. Yn eaaes where sickness is in
cipient or temporary,  banks  make 
every attempt to nurse such borrowing 
unita out of difficulties. Only when a 
unit beeomea completely sick and clos
es down and there is no hope of its 
reopening either by ita take over by 
other managements or by nationalisa
tion, the possibility of banks losing any 
money advanced to such units arises. 
In such cases, it is possible that after 
the banks have  enforced their legal 
claims against the securities which had 
been taken, ultimate write off of a bad 
debt may arise. As a normal Practice 
of prudent banking, the banks, in con
sultation of their statutory uditors, do 
provide Reserves for bad and doubtful 
debts at the time of appropriation  of 
profits earned by them year after year. 
Bad debts which are ultimately written 
off are met out of Reserve for bad ar.d 
doubtful debts built by the banks.

In accordance w*th the provisions of 
Section 29 of the Banking Regulation 
Act, 1949, read with the proforma  f-f 
Balance Sheet and Profit and loss ac
count, prescribed unde* it, the Reserves 
for bad and doubttul debts of anv brink 
are not disclosed <n the published ac
counts.  It is. therefore difficult  to 

divulge any information regarding the 
advances made bv the banks in rela
tion to which Reserves for bad  and 
doubtful debts have been provided tor 
in the accounts o!  where bad *3ehts 
have been actually wr»4ten o*f.

(c)  and <d).  Ways and nw*an%  1o 
detect and remedy incipient sickness 
with the help of  management  anti 
credit Information system in industry 
have been continuousely engaging the 
attention of the Government, in con
sultation with the  Reserve Jfenk  of 
India, the public sector banks oM the 
long term public financial institutions.

Dmud Male by IhhanAtn Gov
ernment tar tmplementatlmi ef Cotton 
Monopoly rmamMai Scheme

1883. SHRI VASANT SATKE:  Will 
the Minister of FINANCE be pleased 
to state;

(a) whether Government of Maha
rashtra have recently sought a short

term loan of Rs. 40 crores from the 
Centre for liquidating its outstanding 
arrears of cotton for the season 1974* 
75;

(b) if so, the reaction of Govern
ment to the proposal; and

(c) what other steps are taken or 
proposed to help the State Govern* 
ment to tide over present financial 
difficulties in the implementation  of 
Cotton  Monopoly  Procurement 
Scheme ?

THE DEPUTY MIN'STFR in ihe 
MINISTRY OF FINANCE (SHiilMATI 
SUSHILA BOHATGlr 'a) ¥>*. Sir.

(b)  and <c).  The i*qu-?st of  the 
State Government is jndei considera
tion in consultation with the Reserve 
Bank of India.

Amounts misappropriated  by Em
ployees of Air India/Indian  Airlines

1894. SHRI WiTOAJ SINGH CHAU- 
DHARY: Will the Minister of TOUR
ISM AND CIVIL AVIATION be pleas
ed to state:

(a) the amounts misappropriated or 
embezzled by employees ol Air India/ 
Indian Airlines during the )&st three 
years, year-wise; and

(b) the action taken against persona 
involved 7

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI TIA.T BAHA
DUR): (a) and jb). The position  in 
respect of Air-India and Indian Air*- 
lines is indicated below:—

The amount misappropriated or em
bezzled by employees of:—

AIR-INDIAt

Bs.

*973-74 .  .  .  3*20,000

1974*75 .  .  *  9,338

1975-76 .  .  •  *»».770
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Crinminal  proceedindings under
ad staff  sentencedtaken vac. —

•*»d service terminated x case

Staff left service but criminal
proceedings  going on  .  j esse

De
SP??1  enquiry being 
utcd  •  -  .  icase

Cases under investigation 

INDIAN AIRLINES:

2 cases

1973

I

$

Rs.
14*819-47-}- 1 

1*30+ 

6-25

1974 .

*975  .

Action taken 

Removed from services 

êmoted 

Salaryreduced 

inquiry pending  .

Rs. 
28,919-96

8,447-00

7 cases

2 cases

8 eases

3 cases

**mr 8f vtrni* $wsfern 

’mrrmr wwrr

1895- wwrj fw  'wf**' :

w   ̂arar%  frr *rr*r

ftr i

(*) wr  *r t̂mr

**m <TT 600 j*CWII<   ̂ITR

«fwrfcfcT jnrm  t̂r 

 ̂̂rnprr $, 'sfr %?r 3r sn%

ftrcw Jf*rw f 

m ircfr *rprtr % ̂

(«) *rfc ff, ?rr w   *r»r  Trafir 

%  ̂ sratar

% far* 'sfr̂rrf̂r ̂  % fm  * 

apt€ *ft̂Pir  I; *ftr

(*r) fffir ff,  etatofr *m 

m# *rr | ?

itfawr «r*rw if w  («ft

ftww SWWftflJf) : (*)  ST-

»?n: % ̂  Tnr̂r ^

*fraRT SRTt £ fSRHT 400

??«nwr 

fâ rr i m m 144

*fr*TT IWfa a TT5ST *rr ftflr  w-

?prr % *nror % tnwrc qr  «rcf*rc

arrft  arr  f i

(®)  (»r) %5̂ W tor *

qw$j4   ̂*ptf <ftŵ ̂

snTt f i

TextUe MOlls fin Kerala under National 
Textile Corporation

1896. SHRIMATI BHARGAV1THAN- 
KAPPAN: Will the Minister of COM
MERCE be pleased to state-.

(a) the names of the textile mills in 
Kerala under National Textile Corpo

ration;

(b) the financial position of these 
mills after the take over by National 
Textile Corporation;

(c) whether any mills have again 
been closed down; and

(d) if so, the reasons therefor and 
steps being taken to run these mills?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): *») 
The names of the mills are as under.—

(i) Kerala Lakshml Mills. Trichur. 

(ti) Alagappa  Textile  (Cochin) 
Mills, Alagappanagar 

(lii) Vijaymohini  Mills,  Trivan

drum.

(iv) Parvathl Mills, Quilon.

(v) Cannanore Spg. & Wvg. Mills, 

Cannanore.
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(b) Lc;ss in the month of-Jamiary 
1976 was Rs. 11. 79 lakhs as igains�t 
Rs. 20.Srl lakhs in ,July 1975. 

(c) N), Sir. 

(d) D0es not arise. 

Export of g·oods to Yugoslavia 

1897. SHRI D. D. DESAI: Will the 
Miaister of COMMERCE be pleased to 
state: 

(a) whether  Government  have 
decided to export some goods to 
Yugoslavia to wipe of the rupee sur
pluses 1ccumulated in that country; 
and 

(b) if so, the facts thereof? 

THE DEPUTY MINISTER IN TJIE 
MINISTRY OF COMMERCE (SHI{I 
VISHWANATH. PRATAP SINGH): (a) 
and (b). Yes, Sir. As a result of the 
switchover to payments on a free 
foreign exchange basis with Yugosla
via with efect from 1st January, ll?:l. 
certain rupee balances accrued i·n 
favour of Yugoslavia. 

In order to liquidate these rupee 
balances, it has been decided to export 
certain products like wire ropes, wire 
strands. wagon components, commer
cial vehicles, diesel engines and parts, 
linoleum, tractor components, automo
bile parts, pig iron, pulling and lifting 
machines, tyres, textiles, groundnuts, 
le�ther, tea and pepper. 
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1902. SHE1 JAGANNATH MISHRA: 
Will the Minister of TOURISM  AND 
CIVIL AVIATION be pleased to state:

(a) whether Indian Airlines  are 
operating any uneconomic routes; and

(b) if so, the particulars thereof?

THE MINISTER OP TOLRISM AND 
CIVIL AVIATION (SJ1RI KAJ BAHA
DUR): (a) and (b). Of the 93 rout® 
operated by Indian  Airlines  during
1974-75, 72 were  uneconomic route*. 
A statement  giving these routes  is 
laid on the Table ol the House. Trac
ed in Library. Sec No. LT-1O01O/WJ.

Air Agreement with Sri Lanka

1903. SHRI JAGANNATH MISHRA: 
Will the Minister ot TOURISM AMD 
CIVIL AVIATION be pleased to state:

(a)   whether an air accord has been 
signed with Sri Lanka recently; and

<b) if so, the main features thereof?

THE MINISTER OP TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA- 
DUR): (a) and (b). Consultations as 
between the delegations of the Govern, 
ment of India and the Government of 
Sri Lanka were held in New Delhi on 
12lh and 13th February, 1976. The two 
delegations agreed as follows:—

(i) The designated airhne of the 
Government of Sri Lanka shall 
be  entitled  to  operate  to 
Karachi  and  Sharjah  via 
Bombay within  the  overall 
entitlement of 14 services per 
week. The number of services 
so operated from Bombay to 
Shurjah via Karachi shall not 
exceed two per week in each 
direction.

(ii) The airline designated by the 
Government of Sri Lanka shall 
be entitled to uplift/dischargê 
at Bombay not more than 80 
(thirty) fifth freedom pnrwi * 
gers per week between Boot-
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bay and Sharjah on the two 
specified services.  This limi
tation could be computed on 
a  fortnightly  basis.  There 
shall not be any restrictions 
on fifth freedom carriage bet
ween Bombay and Karachi on 
the services specified above.

(iii) The designated airline of Sri 
Lanka shall have the righ( to
omit Karachi on any one of
these services.

With reference  to  their right  to 
operate  to  points beyond  Colombo 
without any restrictions, the  Indian 
delegation indicated the  intention of 
the designated  airline of the Govern
ment of India to operate services bet
ween Colombo and Male.  This  was 
noted by the Sri Lanka delegation.

It was agreed that pending Exchange 
of Letters, the arrangement*? set out 
above would be given effect to as from 
13-2-1978.

Production of fine and Medium Cloth

1904.  SHRI SOMNATH CHATTER- 
JEE: Will  the  Minister  of  COM
MERCE be pleased to state the total 
production of fine and medium varie
ties of cloth in the country from 197.'} 
to 1975 year-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY  OP  COMMERCE (SHRI 
VISHWANATH  PRATAP  SINflH): 
The production figures of Medium *B\ 
Medium ‘A’ and Fine  categories  of 
cloth during 1973 to 1973, year-wise 
are as follows:

(Figunsir mtlhor m<trcO

Yt ar Afa dium'B’Mf du ir‘A’ F.'i c

1973  128?*7  1558-9  368-3

197I  1272-4  1957-6  27*'<5

T975
(Provl)  I15ri  1858*9  247*7

Increase in profit* of Public Unite* 
Companies

1905.  SHRI SOMNATH  CHATTm. 
JEE: WLU the Minister of FINANCE 
be pleased to refer to the answer given 
to Starred  Question No. 72 on  9th 
January, 1976  regarding  profits  of 
pubHc Limited Companies and state:

(a) whether profits of publie limited 
companies have further increased dur
ing 1974-75;

(b) if so, the facts thereof;

(c) whether Government have any 
scheme to impose ceiling on profits; 
and

(d) if so, the salient features there
of? I

THE DEPUTY MINISTER IN TIIE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA  ROHATGI): (a)  and (b). 
The Reserve Bank has not yet publish
ed any study relating to 1.074-75.

(c) Ai present  there  i*  no such 
scheme under the consideration of the 
Government.

(d) Does not arise.

Performance of I.TJD.C. Hotel*

19OH SHRI P.  GANGADEB•  Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to sta'e:

fa) the profits  earned  by  India 
Tourism  De\elopnieru  Corporation 
hotels in 1975-76,

(b) whether I.TD.C. has improved 
upon itv i>erfornmnce during the last 
three veyrs, and

(c) if so salient leatjres thereof'’

THE MINISTER OF STATE IN Ttffc 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SUREND'RA  PAL 
SINGH). (a) The accounts of the India 
Tourism Development Corporation for 
the year 197?-7f> are under compila
tion  However, the profit earned by 
the India Tourism Develooment Cor
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poration  hotels from April 1975  to 
January 1976 has been piovisionally 
worked out to bo Rs. 15 65 lakhs. This 
figure is subject to audit and  adjust
ment

<b> and (c) Y<*s, Sir. The profits of 
the India Tourism Development Cor
poration hotels lor the last three years 
are as under:—

Ywr
N t  profli 

(Rs. in 
Lakhs)

»972-73

1973-74 

*974 75

3201 

>9 93 

6S-23

City Compensatory Allow smce to Cen
tral Government employees posted at 

Chandigarh

1W7. SHRI PRABOPH CHANDRA 
Will  the  Minister  of  FINANCE 
be pleased to state

{«0 whethtr  the  Central  Govern
ment employees posted at Chardigarh 
get far Ies* (,'<> compen̂it. ry allow
ance in compari&on to the allowance 
paid to the Punjab and Hary«*na Gov
ernment employees posted at the same 

place; and

(b) if so. the reasons for this dis- 
pauty?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI) • <a» It is under
stood that the Governments of Punjab 
and Haryana have sanctioned a com
pensatory allowance of 12J per cent of 
pay to their employees at Chandigarh. 
Central Government employees posted 
at Chandigarh are entitled to a Special 
Compensatory Allowance at 5 per cent, 
their basic pay.

(b) In 1be matter of grant of com. 
pensatory  allowance  to  their  em
ployees. the Central Government have 
their own separate critena which are 
based on the recommendations of the 
Third Pay Commission  and are  ap- 
plitd unifoimly throughout the couru 
try  The  Slate Governments  have 
their ou, n criteria in this matter, which 
differ not only as between the Centre 
find ihe States but  al&o as between 
the S4atvs themselves.

Fake Notes Gang in Kerala

3‘>08. SHRI  M. RAM  GOPAL
REDDY  Will  Ihe  Minister of FIN
ANCE be pleased to slate

(a) whether a fake notes gang was 
recently smashed m Ke ala, md

(b) if so, the  nuin»H*r of  persons 
arrested?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) and (b). 
The information u> being collected from 
the Gosemment of Kerala and will be 
laid on the  Table ot the  House as 
soon as pôsibl*.

Production and Export of Tea

1909. SHRIMATI PARVATHI KRI- 
SHNAN: Will the Minister of COM- 
MERCE be pleased to state:

(a) the total production of tea dur
ing the la-t three yt.*ir»,

(b) the total quantity of  tea  ex
ported during that period,

(c) the amount earned by Govern
ment as foreign exchange during that 

period; and

(d) what was the total quantity ot 
tea exported to rupee payment eoun* 
tries?
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THE DEt*UTY MINISTER IN THE 
BtmismY or commerce (shri 
T8SHWANATH  PRATAP  SINGH):

(a) to <d). P«tail» of production an* 
exports of tea during I97S-73 to* 1974* 
7S are m tmdtec:—

Yiar
Export to Rupee 

Pro'uctkn fc’xpi M  1. jrcut <« M t
v M.kgs.)  QtyMkg.  Virtue  mll»r 

Rs. Cr. Kgs.

1972-73 • 45600 I9?’2 147-29 84 -r

1973-74 • 472*00 190 3 144 85 72- 6

1974-75 • 489-50 220-8 219 93 85’8

Pwtfase ti cotton

1910. SHRI NITIRAJ SINGH CHAU- 
DHURY: Will the Minister of COM- 
MERCE be pleased to state;

(a) whether the  National  Textile 
Corporation owes any money to mer
chants for cotton and othpr materials 
purchased by it on ciedit, wd

(b) if so, amount thereof and when 
were the purchases made?

THE DEPUTY MINISTER IN THE 
MINISmY  OF  COMMERCE (SHRI 
VISHWANATH  PRATAP  SINGH):
(a) and (b). The information, is being 
collected and will be laid on the Table 
of the House.

Indo-Yutoslav Joint Committee

1911. DR. RANEN SEN:

SHRI M. KATITAMUTWU:

Will the Minister of  COMMERCF 
be pleased to state;

(a) whether the Tenth Ses&un  of 
the  Indo-Yugoslav Joint  Committee 
was held in Belgrade in February. 
1976; and

(b) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY  OP  COMMERCE (SHRI 
VISHWANATH PRATAP SINGH); (a) 
and (b). Yes, Sir. At the Tenth Session 
of the Indo-Yugoslav Joint Committee, 
held in Belgrade in Fbruary, 1076, dis- 
cBMtatw mm teM with the YUtfMtatv**

on various matters of mutual Interest 
in the field of trade, industrial colla
boration, cooperation in banking, fin
ance and shipping and cooperation in 
third countries.  There was an ex
change of views on multilateral issues 
in the background of the forthcoming 
UNCTAD IV. The two sides examin
ed the possibilities and identified areas 
for the diversification of mutual trad? 
The Yugoslav side indicated theiT in
terest in the import of high grade iron 
ore and m the supply of wagons from 
India. Promising areas of Indo-Yugo. 
slov cooperation  in  third  countries 
were also identified.

In the field of banking and finance, 
both sides expressed their satisfaction 
with the establishment of first con
tacts among Yugoslav business banks 
and branches of Indian banks abroad.

In the field of cooperation in ship
ping. the Yugoslav side agreed to enter 
into negotiations on an agreement on 
shipping with India during the course 
of this year.

Tea Research Station at Cachar

1912.  SHRI D. K. PANDA: Will the 
Minister of COMMERCE  be pleased 
to state;

(a)  whether the Indian Tea Asso
ciation has demanded setting up of a 
fulfledged  tea  research  station at 
Caefcar, and

(b) if so, 
thereto?

Government’s  reaction
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iHS DEPUTY MINISTER IN THE 
MmjSltRY  OF  COMMERCE (SHRI 
VfSHWANATH PRATAP  SINGH):

(a) Government have seen  a news 
by the Government so far

(b) No formal  proposal  has been 
received either by the Tea Board or 
by the Government co far.

Contraction of Airport in Libya by 
Interna tiobai Airport* Authority of 

India

1913.  SHRI RA.7DE0 SINGH:  Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(ft) whether the Libyan  Govern
ment have formally handed over  a 
site for an airport to b** constructed 
by the International Airports Autho
rity of India and the National Build 
ing Construf'tnn Coiporation,

(b) whether the Rs 36 crore project
is one of the biggest civil engineering 
works ever a\v.irt’d by any cojnt»y 
to Indian design and execution agen
cies:

(c)  if go  whether the Airports 
Authoiity ha; set up its own consul
tancy services for planrirg construe 
tion an<j deve'oomt it of airports and 
terminals or wi’l it take the help rf 
some other 'r?jMicaln>n m the coun

try: and

(d) whether  th.s  assignment wa? 
obtained  by  com net  n a sj'obal 

tender?

THE  MINISTER  OF  TOURISM 
AND CIVIL AVtATION (SHRI RAJ 
BAHADUR): (a) Yes, Sir.  The site 
wa« formally  handed  over by the 
Government of Libyc to the  Inter
national Airports Authority of India 
on fM MarHn, 1976.

(b)  This contract is one of the big
gest civil engineering contracts abroad, 
awarded to an Indian agency.

fcs) And (4). The International Air
port* Authority of TtiM* too ekpertlsie 
In §mwfa*  dtsignift* awl preset 
management of airport  construction

jobs.  The actual construction  work 
will, however, be carried out by the 
National Buildings Construction Cor
poration who are working as “cons
truction associates” of  International 
Airports  Authority  of India.  This 
contract has been secured after com- 
peting in a global tender

Indian Engineering Good*

1914 SHRI RAJDEO SINGH: Will 
the Minister of COMMERCE be pleas
ed to state the name of the country 
which is biggest importer of our engi. 
neering goods?

THE DEPUTY MINISTER IN THE 
MINISTRY OP COMMERCE  (SHStt 
VISHWANATH  PRATAP  SINGH): 
During 1974-75, Iraq was the biggest 
importer of Indian engineering goods.

Missing of jewellery and other assets 
from bank lockets

1915 SHRI C. K CHANDRAPPAN: 
Will the Mmitier of  FINANCE  be 
pleased to sut*

a) whether Government arg ajgare 
of complaints from the public m re
gard to loss of jewellery  and other 
assets from bank lockers;

(b) if so. the  particulars  thereof, 
and

(c) what steps  Government  have 
taken against <uch fraul cases >

THE MINISTER  OF  STATE IN
CHARGE OF THE DEPARTMENT OP 
REVENUE AND  BANKING  (SHRI 
PRANAB KUMAR MUKHERJEE): (a) 
to (c). Government have  received 
certain  complaints in January—Feb
ruary, 1976 alleging lost of cash and/ 
or jewellery  from the lookers of a 
branch of a bank in Delhi. The Delhi 
Police have also reported that a case 
has been registered in January, 
by them on complaints filed with them 
in this regard. Police  investigations 
in respect of these complaints ire still 
ccmtimiinf and «m!y after the peBfe 
investigation is completed, it will be
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known whether the contents of any 
lockers were missing.  In  branches 
where there is i revision for lockers, 
banks have their usual arrangements 
ft>r ensuring safety and  security of 
lockers.

Trade between Tripura and Bangla
desh

1916. SHRI  DASARATHA  DEB: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether the no:mal trade rela
tions between India and Bangladesh 
have been restored; au.-i

(b) if so. whether there is normal 
trade in  tortoise an i  fish  between 
Tripura and Bangladesh?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE  (SHRI 
VISHWANATH  PPATAP  SINGH):
(a) India and Bangladesh have normal 
trade relations.

(b)  It is proposed to import  fi?h 
worth Rs 3.5 crcrcs from Bangladesh 
during 1976.  A part of the  import 
will be through entry points in Tri
pura.

There is nt prĉ nt no proposal to 
import tortoises from Bangladesh
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Santa Cruz Electronics Export proces
sing Zone 

1918. SHRI P. R SHEHOY: W1Ii tte 
Minister of COMMSRC' be p:eased 
to state: 

(a) the number of unit:; that have 
been established .in the Shanta Cruz 
Electronics Export P1·ocessing Zone 
and the tJtal export made by these 
units so far; and 

(b) whether there i; nny proposal 
to establish such uaits in ether parts 
of the country with port facilities? 

THE DEPUTY M1NISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): (a) 
Twelve. The value cf exports from 
the Zone since its i:,c,cption i.e. from 
1st September 19?4 tc, 24th March, 
1976, is Rs. 53'_73 h,khs. 

(b) Some suggestions have been re
ceived for setti,1g up other free trad. 
zones in a few i:,ort towns, but no 
decision �as bce1 taker. on any of 
them so far. 

Amount invested by L.I.C. i1 major 
and medium industries 

1919. SHRI P. R. SHENOY: Will the 
Minister ef FINANCE be pleased to 
state: 

(a) the total :,mount invefted by the 
Life Insurance Corporation of India 
in major and mediur;i :ndustries in the 
yeat 1975 industry-wise; an:1 

(b) the total amount invested in 
States and other securities during this 
period, State-wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) and (b). 
Two statements giving the required 
information are laid on the Table of 
the House. L'ibrarY. 
No. LT 10611/7(i]. 

Recrnitment in Natiuualised Banks 

1920. SHRI P. R. �,BENOY: 
the Minister of FINt,NCE be pleased 
to state: 

(a) the total number of persons re
cruited in diferer:t ?Tades in the na
tionalised banks in 1075; ind 

(b) the total 1umber out of them 
belonging to the Scheduled Castes and 
Tribes under each grade? 

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF 
REVENUE AND BANKING ('SHRI 
PRANAB KUMAR MUKHERJEE): 
(a) and (b). h1fc,rmition as furni�hed 
by 14 na�ionalised banks regarding 
recruitment of Officer:,, Cierks and 
Subordinate Staf dm·lng 1975 is given 
below: 

C:itegory 

Oicers 

Clerks 

Subordinate Staf 

Total No. No. of 
recruited SC/ST 

persons 
recruited 

b 1418 

4081 

Impression on Foreign Tourists 

1921. SHRI RA.JDEO SINGH: Will 
the Minister of TOUHISM AND CIVIL 
AVIATION be >leaSf,d to state: 

Ca) whesther Government are aware 
that display of :ut pieces depicting 
working women in semi-nude state at 
public places like railway stations and 
airports is having a poor . impression 
on foreign tourists; and 
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<i>) whether  Government propose 
to remove or replace all such por

traits?

THE MINISTER  OF  STATE IN 
THE MINISTRY OP TOURISM AND 
CIVIL AVIATION (.SHRI SURENDRA 
PAL SINGH): (a) and (b). The Gov
ernment is not aware of such displays 
at public places like railway stations 
and airports, which should have ad
verse effect on foreign tourists.

CSomjMNdtton  Committee set  up 
under the Chairmanship ot Managing 
Director of Cotton Corporation of India

1922.  SHRI VASANT SATHE: Will 
the Minister ol COMMERCE be pleas
ed to state:

(a) the  compositun of Committee 
set up under the  Chairmanship  of 
Managing Director, Cotton Corporation 
of India and its terms o£ reference,

and

(b) whether adequate representation 
to the cotton growers has been given 

on the study panel?

THE DEPUTY MIOTSTER IN THE 
MINISTRY OF COMMERCE  (SHRI 
VISHWANATH  PRATAP  SINGH):

(a) A statement »«. attached.

(b) Yes, Sir.

St4tement

(a) COMPOSITION OF THE
COMMITTEE

1. Shri N. S. Kulkami, Managing 
Director, Cotton Corporation of 
India, Bombay—Chairman.

2. Adviser (Cotton), Office of the 
Textile Comm.ssioner, Bombay.

3 Agricultural Pioduction Com
missioner, Ministry of Agricul
ture & Irrigation.

4. Representative of LC.A.R.

8. Managing  Director,  National 
Textile Corporation.

8. Shri C. S.  Raaiachar,  M/a. 
Sitalakshmi Jfettl* Madurai.

7. Shri K.  Sund&raj,  Managing 
Director, TufRite PlafticB, CoAm- 

batore.

8. Shri B. G. Kakatkar, General 
Secretary, I.C.M.F., Bombay.

9. President, East  India  Cotton 
Association, Bombay.

10. Shri M. G. Bokare, Nagpur. 

TERMS OF REFERENCE

The Committee is  required to go 
into the present relationship between 
the price of kapas paid to the growers*, 
the Mill-gate prices of lint and the- 
prices fixed for yarn/cloth and recom
mend whether any changes on ratio
nalisation can be effected in the in
terests of  maintaining  stability rf 
both cotton and yarn/cloth prices m 
the interests of growert on the one 
hand and the consumers on the other

Shri C. S. Ramachar of M/s. Sita- 
lakshmi Mills, Madurai had, however, 

expressed  his inability to associate 
himself with the Committee for rea
sons of health.

Dr. M. G. Bokare 5 the Secretarŷ? 
the Maharashtra Cotton Growers' Sang 
and **1*0 Editor of Indian Kapas Bul
letin.  Besides him, the Agricultural 
Protection Commissioner to the Gov
ernment of India and the representa
tives of I.CA.R. also directly repre
sent the intere.sis of the growers.

Development of CivH Aviation in 
Maharafcim dwtef fifth Plan

1923.  SHRI VASANT SATHE: Will 
the Minister  of  TOURISM  AND 
CIVIL  AVIATION  be  pleased  to 
state:

(a) whether Government of Maha
rashtra have  furnished proposals re
garding development of Civil Aviation 
in Maharashtra State during the Fifth 
Plan;

(b) it so, the main teature* thereof 
and expenditure Involved; and



117  Written Answer*  CHAITRA M, 1898 (SAKA)  Written Answer*  It*

(«) the proposals that  have  been 
approved and Incorporated In the Fifth 
Flan and the proposal still under the 
examination of Union Government!

THE MINJ8TF.it  OF  TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR): (a) The Director Gene. 
Wl of Civil Aviation has not so far 
received fifty proposals in this regard 
from the Maharashtra Government.

(b) and (c). Do net arise.

Problems  fated by Carpet  Weavers

1925. SHRI SARJOO PANDEY: Will 
the  Minister  of  COMMERCE  be 
pleased to stats:

(a) whether Government are aware 
Of the problems faced by carpet wea
vers in India and particularly in U.P.; 

and

(b) if so. the facts thereof’

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE  (SHRI 
VISHWANATH  PRATAP  SINGH):
(a) and (b) Ai far as Government is 
aware, there is a good demand for the 
services of carpet weavers all over 
the country and  especially in U.P.

where the bulk of exports takes 
frtace.  Th*»ir  wages/earnings  have 
been generally rising with the increase 
fn demand for carpets
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Proposal to Link  Daltangaoj (Bihar) 
by Air

1927  SHRI  HARI  K1SHORE 
SINGH:  Will  the  Minister  of
TOURISM AND CIVIL AVIATION 
be pleased to state whether there i» 
any  proposal  to  lmV  Daltanganj 
(Bihar) by air service  especially to 
view of the  tourist  attractions of 
Betla National Park?

THE  MINISTER  OF  TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR): Th*fe is no proposal to 
airlink Daltanganj at present.

Payment of Compensation to the Sfcaro 
Solders of Bank of Bflwr

1988.  SHRI  HARI  KISHOR* 
SINGH: Will the Minister of FIN
ANCE be pleased to state:

(a)  whether the share MKtera of 
the Bank of Bihar have not km p«Mt 
compensation since its take-over;
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(b) if so, the reasons therefor; and

(c) by what tame the compensation
is- likely to be paid?

THE MINISTER OF  STATE IN
CHARGE OF THE DEPARTMENT QF 
REVENUE AND BANKING  (SHRI 
PRANAB  KUMAR  MUKHERJEE): 
■(a) No compensation has been paid 
so far to the shaie  holders of the 
Bank of Behar Ltd.

(b)  and (r) The xeadily realisable 
assets of the Bank jf Bchar Ltd. were 
not sufficient to iii*»et in lull its depo
sit and other liabilities.  However, to 
pay the amount due tor the depositors 
in full the sliort-fall was made good 
by the Deposit Irsuiunce Corporation 
and the State Bank of India  with 
which the bank  \\\>s  amalgamated. 
The scheme of amalgamation provides 
that the share holders are to be paid 
prorata compensation only after the 
'dues of the Deposit Insurance Corpo
ration and the State Bank of India 
are met out of *he leahsations made 
from the not readily realisable assets 
of the Bank of Belwr Ltd.

Reserve Bank of India has reported 
that as on 26th September, 1975, the 
assets of the bank sti*] to be realised 
stood  at  Rs. 118.13 lakhs and the 
amounts  du°  from it to the  State 
Bank and the Deposit Insurance Cor
poration stood at Rs 34.15 lakhs and 
Rs. 16.70 lakhs respectively.  As the 
realisation of the  unrealised assets 
depends on several factors and dues 
■of Deposit Insurance Corporation and 
■the State Bank are to be paid ftrst, it 
may not be possible to indicate at 
this stage, the time by which pay
ment to the shareholders of the bank 
could be made.

Purchase of Concorde Aircraft

1929.  SHRI  HARI  KISHORE 
SINGH: Will the Minister of TOUR
ISM AND  CIVIL AVIATION  be 
pleased to <?tate:

(a)  whether Government have taken 
any decision in regard to the purchase

of concorde aircraft for Air India and 
the Indian Airlines; and

(b) if so, the facts thereof?

THE  MINISTER  OF  TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR): (a) end (b). Air-India 
and Indian Airliies have no proposal 
to acquire nay Concordc aircraft.

nigh Price ot Textile Goods

1930.  SHRI  HARI  KISHORE 
SINGH: Will the Minister of COM
MERCE be p leased to state the rea
sons for continued high prices of the 
textile goods, especially i» view of the 
apparent crash in prices ol raw mate
rial?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMENCE  (SHRI 
VISHWANATH  FRAIAP  SINGH): 
According to the  Index Number of 
wholesale prices of mill cloth during 
February 1976 the li\el was 1 61 per 
cent less than that auring February
1975.

Proposal to place Srinagar Airport on 
International Air Route

1931. SHRI SYED  AHMED AGA: 
Will the Minister of TOURISM .AND 
CIVIL AVIATION be pleased to -tate 
whether in order to facilitate the visit 
of foreign tourists to Kashmir, Gov
ernment propose to place  Srinagar 
Airport on international air route?

THE MINSTER OF TOURISM AND 
CIVIL  AVIATION  (SHRI  RAJ 
BAHADUR):  There i:i no proposal
under  consideration  at present to 
place Srinagar airport on international 
air route.  However, Indian Airlines 
are providing rdequete jet and other 
air services to Srinagar.

Ceiling in Business of Foreign Banks

1932. SHRI VEKARIA:  Will the
Minister of FINANCE be pleased to 
state whether there is. any ceiling m 
the total balance cf busine* of-ioretyn 
banks w&klng in India?
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‘ tfl® MINISTER OF  STATE IN
CHARGE OP THE DEPARTMENT OF 
REVENUE AND  BANKING (SHRI 
TPEANAB  KtJMAR  MUKHERJEE): 
The working ut all commercial banks, 
including foreign banks, is governed 
by the provisions  of  the  Banking 
Regulation Act 1949 Reserve Bank of 
India Act 1934,  Foreign  Exchange 
Regulation Act 1973 t,nd other statutes 
as also the directives issued and poli
cies laid down by the Reserve Bank 
of India, and no specific ceiling as to 
the volume of business which may be 
handled by the  foreign  banks  has 
been prescribed.

Exports by Foreign Companies

1033. SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of COMMERCE 
be pleased to st3te:

(a) whether certain  foreign  com
panies are exporting about 50 per cent 
of their total production;

<b) if so, the names of those foreign 
companies; and

(c)  the products being exported by 
them?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE  (SHRI 
VISHWANATH PRATAP  SINGH):
(a)  to (c). Expmt statistics are not 
maintained firmwise.

Import of Raw Cashew

1934.  SHRIMATI  BHARGAVI 
THANKAPPaN: Will the Minister of 
COMMERCE be pleased to state:

(a)  whether  •my trade agreements 
have been  concluded  with  African 
countries for the import of raw cashew; 
and

(b)  if so, the salient features there
of?

THE DEPUTY MINISTER IN THE; 
MINISTRY OF COMMERCE  (SHRI 
VISHWANATH  PRATAP  SINGH): 
(a) and (b). No, Sir.

The Cashew Corporation of  India 
through whom the  import of raw 
cashew-nuts i;  canalised,  however,, 
concludes, from time to time, pur
chase contracts lor import of  raw 
cashewnuts Irom African countries.

For the import of raw cashewnuts 
of 1975-76 eropf the Corporation has- 
so far concluded in December 1975, 
through their agent in Kenya, a con
tract for the purchase of a quantity 
of about 10.000 to 15,000 tonnes from 
Kenya.

Import of zinc and copper

1935. SHRI P. GANGADEB:  Will
the Minister of COMMERCE be pleas-- 
ed to state.

(a) whether thera was any fall in 
the imports of zinc av.d copper durinĝ 
the current financial year;

(b) if so, reasons therefor; and

(c)  the total juantit.v of zinc im
ported during 1974-75 and 1975-76?

THE DEPUTY MINISTER IN THE'. 
MINISTRY OF COMMERCE  (SHRI 
VISHWANATH  PRATAP  SINGH):
(a) Yes, Sir.

(b) Increâd indigenous production 
and carry over cf  imported stocks: 
from previous year arising from slow 
off-take by consumers.

(c)  1974-75 70.000 tonnes. l975-7«: 
(Provisional) 33,000 tonnes.
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BKKIftT ON TUX WORKING  Or  DEPOSIT

Insurance Corporation  Bombay for

XUS YEAR 1974 AND NOTIFICATION UNDER

Customs Act, 1962

THE MINISTER OP  STATE  IN

CHARGE OP THE DEPARTMENT Of 
REVENUE  AND  BANKING  (SHRI 
PRANAB KUMAR MUKHERJEE)*  I 
«beg:

(1) to re-lay  on the  Table a 
copy of the Report (Hindi and 
English  versions)  on  the 
’working of the Deposit Insu
rance Corporation,  Bombay, 
for the year ended tne  31st 
December, 1974,  along  with 
the Audited Accounts, u nder 
sub-section (2) of section  32 
of the Deposit Insurance Cor. 
poration Act, li*«l.  ;Pla< ei 
in  Library.  See  No.  LT- 
10042/76].

42) to lay on the Table a copy of 
Notification  No  G.S.R.  441 
(Hindi and English versions) 
published m Gazette of India 
dated the 27th March,  1976, 
under section 159 of the Cus
toms Act, 1962 together with 
an explanatory memorandum 
[Placed in Library  See No 
LT-10602/7bl.

.annual Report of  India tourism 
Development Corporation tor 1974-75

THE MINISTER  OF  STATE  IN 
THE MINISTRY OP TOURISM AND 
CIVIL AVIATION (SHRI SURENDRA 
PAL SINGH):  I beg to lay on the
Table a copy of the Annual  Report 
(Hindi and English versions) of  the 
India Tourism Development  Corpora
tion Limited, New Delhi, for the year
1974-75 along with the Audited Ac
counts and the comments of the Comp
troller and Auditor General  thereon, 
under sub-section (1) of section 619A 
of the Companies Act, 1956.  f Placed 
in Library. See No. LT-10803/76].

J**uiukc* (AWtt.) m m, 1976, »®HU
GMrcv JU&KS  <CrOOM)  lM8QlUfCX

(AMW)  8WQ,  1976.  EMCMB'**
RISKS (imOERTAICISG*)  JNKOJRAHC*

Scheme, 1976 KTc. (Amot. \  ,

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI); I beg to lay on 
he Table—

(1)A copy of the Insurance (Amend
ment) Rules, 1976 (Hindi and English 
versions) published in Noifleation No 
G.S.R. 404 in Gazette of India dated 
the 20th March, 1976, under sub*seotian 
(3) of section 114 el the Insurance Act, 
1938.  [Placed in  Library. See  No. 
LT-10604>>76].

(2)  A copy of the Emergency Risks 
(Goods)  Insurance  (Amendment) 
Scheme, 1976 (Hindi and English ver
sions) published in Notification No. S O- 
201(E) in Gazette of India dated the 
18th March, 1976, unde* sub-section
(6) of section 5 of the Emergency Risks, 
(Good̂ Insurance Act, 1971. [Placed 
in Library  See No. LT-10b05/7U}.

(3) A copy of the Emergency Risks 
(Undertakings)  Insurance  (Amend 
ment) Scheme, 1976 (Hindi and Eng
lish versions) published in Notification 
No SO 202(E) in Gazette of India dated 
the 18th March, 1976, under subjection
(7) of  section 3  of  the Emergency 
Risks (Undertakings)  Insuianoe A<t,

1971. [Placed in Library. See No. LT- 
10606/76]

(4) A copy of the  Annual  Report 
(Hindi and English version*) on  the 
working of the Industrial and Commci- 
cial Undertakings of the Central Gov
ernment for the year 1974-75— Volu
mes 1—III. fPtocvd in Library, See 
No. LT-10607/76].

(5) A copy each of the Detailed De
mands for Grants (Hindi and English 
versions) of the following Ministiies 

for 1976-77:—

(i)  Ministry of Chemicals and FW- 
tilizers;
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<ii) Ministry of  Information  and 
Broadcasting;

(itt) Ministry «£ Petroleum.

fPta&d i* Library, See No. LT> 10608/

ttAl Int.

ASSENT TO BILLS

SECRfflVyRŶSENERAL:  Sir,  1
lay an the Table following ten  Bills 
pawed by the Houses of Parliament 
during the current session and assented 
to since a report was last made to the 
Hpuse on the 26th March, 1976:—

(1) The Appropriation (Vote  on 
Account) Bill, 1976.

(2) The Gujarat State Legislature 
(Delegation of Powers'  Bill, 
1§76.

<3) The  Contempt  of  Courts 
(Amendment) Bill, 1976.

(4) The Kerala Legislative Assem
bly (Extension  of  Duration) 
Amendment Bill. 1{»7G.

(5) The Appropriation  (Railways) 
No. 2 Bill, 1976.

(6) The Appropriation (Railvrays) 
No. 5 Bill, 1976.

(7) The Foreign Contribution (Re
gulation) Bill, 1976.

(S) The Tamil Nadu Appiopriation 
Bill. 1976

{9) The Tamil Nadu Appropriation 
(No. 2) Bill. 1976.

(10> The  Gujarat  Appropriation 
Bill, 1976.

■» 1-1/2 hrs

■ JIC ACCOUNTS  COMMITTEE

UtmSBED Atm NJMETY.TUIAJ) REK)RT

SHRI H. N. MUKERJEE (Calcutta- 
NorthJEast}:  I beg to present  the
Hundred and Ninety-third Report of 
the Public Accounts Committee  on 
paragraphs included in Chapter IV of 
the Reports of the Comptroller and

Auditor General of India for the years 
1971-72 and 1972.73, Union  Govern
ment (Civil), Revenue Receipts, VoL 
II—Direcrt Taxes—Gift  Tax—relating 
to the Department of Revenue and In
surance.

SHRI THA  KIRUTTINAN  (Siva- 
ganja): Before going to the next item, 
may I draw your attention to the noticft 
that I  save about the death of one 
Mr. Balakrishnan who was arrested 
under MISA . Whether he died in the 
prison or outside9

MR. SPEAKER:  You have not re
ceived my consent. It is not in order 
to raise it like that. If you have given 
notice, 1 will consider that.

SHRI C. T. DHANDAPANI (Dhara- 
puram):  I want to know whether the 
death ol DMK Secretary was natural 
death or un-natural  (Interruption*)

SHRI THA  KIRUTTINAN:  Since
Tamil Nadu is under President's Rule, 
the Home Minister should make  a 
statement in the  House.  (Interrup
tions).

MR SPEAKER:  The Home Minis
ter.

12 #2 hrs.

DEMANDS FOR GRANTS 1976-77— 
Ministry of Home  Affairs—ConML

THE MINISTER  OF  HOME  AF
FAIRS (SHRI  K.  BRAHMAN AN DA 
REDDY). Mr. Speaker Sir. I feel most 
thankful to the large number of hon. 
Members who have participated in the 
J«scussions on the Demands  of  *hfe 
Ministry.  It is a matter for gratifica
tion that many hon.  Members  who 
spoke, felt inclined to pay a comutt* 
meet to the way the Ministry  ha* 
functioned in the last one year. It is 

a welcome phenomenon and on behalf 
of all the functionaries of iny Ministry, 
I wish to express our grateful thanks 
to those who have heartened as for « 
better performance in 19*7<fcr77.
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All hon. Members who participated 
made valuable contribution to tha dis
cussion, made good suggestions  and 
here and there made valid criticisms 
also  It may not be possible for me 
to reply to every point that has been 
raised by every hon. Member, but it 
shall be my effort only to give a broad 
picture to this hon. House as  to 
the way it has functioned during the 
last one year.  It does not mean that 
this Ministry has lost sight of the 
valuable  suggestions that have been 
made here. In due course, they will 
be examined, considered and disposed 
ot.

I must also express rny i hanks :o 
my colleagues, Sim Om Mehta and 
Shn Mohsin who were kind enough to 
intervene in the debate  and had re. 
plied to several of the points that have 
been made out here and also tried to 
give a lot of information on matters 
tha* are administered under ihe Home 
Ministry.  We look back to the year
1975-76 as an year of achievements.

Sir, the declaration of emergency on 
the 25tb June 1975 has created a sense 
of discipline in  the  entire  society 
Though Mr. Bhogendra Jha rmtjht try 
to say that it was delayed and that we 
had no other option but to  declare 
emergency,  still, thanks to the deter

mination and forest;*,it of  Shnmati 
Indira Gandhi, oui* Prime Minister this 
nation was pulled back from the pre
cipice of disorder and instability. The 
proclamation of emergency has  also 
saved this nation, this young republic, 
this nascent democracy—and ail that 
we have built during iho ’ast 25 years 
—from the onslaughts of rîht reaction 
and the pro-fascist and undemocratic 
forces in this country. You also know, 
Sir, that this nation was able to turn 
a new leaf and move forward towards 
social and economic reconstruction. I 
do not want to go at length into the 
entire situation, because it has  been 
debated in this House on  vrrrl occa
sions;  and  the  Prime  Minister 
had  also  occasions  to  speak 
lit length in this House os well 
as in the other House. Mr. H. M. Patel

might now say or prevent a posture at 

injured innocence,  ffa waa speaking 
yesterday end was trying to show that 
they were self-righteous end lhat there 
was nothing in what they had done, 
which led to the proclamation of emer
gency.  I hope Mtr*Patel and  his 
friends will look back on what  has 
happened from the year 1874 till the 
middle of 1975, i.e.. what had happened 
in this country and wfeo had contribu
ted to that spirit of lawlessness, to 
that atmosphere of violence and  of 
trying to short-circuit democratic pro
cesses in this country.  Who has con
tributed to them? Mr. Patel was ask
ing yesterday:  "Did we do anything
against increased production; did we 
do anything to interfere with the dis
tribution of supplies?” etc. But, Sir, 
before he puts that question, he must 
try  to  appreciate  the  atmosphere 
into which this country was thrown, 
and  by  whom.  Therefore,  I 
would request him to look at it 
that way. to have some inttospec- 
tion and not lo say that they were not 
at all responsible and that none of the 
so many Opposition Parties was res
ponsible for creating that climate.  If 
vou go on in the same wav, trying to 
adopt the same posture, it does not help 
anvhody;  you are not contributing to 
any closer examination of the political 
situation.

Then, he made the point that the 
Prime Minister in her speech to the 
foreign journalists said that the* oppo
sition must behave fn a responsible 
manner Then he asked. “What i* it? 
Have we behaved otherwise?”  I think 
at this late hour I need not convince 
anvhody as to what is responsible for 
the declaration of emeTgencv in this 
country.

SHRI H. M PATEL (DhandhukaV 
No. that is a wrong presentation  My 
reference wa* to the lifting of  the 
emergency  It vrss  stated tha*  the 
emergency would be lifted, when the 
onnosition behaves as it is expected to 
behave. So, my question was vfcether 
the opposition was not behaving as it 
was expected to behave, so far as t̂e 
lifting of the emergency is concerned.



nm-n  ca&mik it, t m  %saka) &g« w*-n 130

mat R. <8. PAKDEY (Safnand- 
gaon);  The Baroda case is a glaring 

WBMBStet

SHRI X. BKAHMAHANDA REDDY: 
You may alas mmI! th« several state
ment* that have been made by  the 
Prime Wnletifr that item is no ques
tion of going back io tbe way in which 
some of the  opposition  parties had 
functioned, either Inside u* outside the 
House. Certainly in a democracy like 
ouun, especially a parliamentary demo, 
cracy....

SHRI DINEN BHATXACHARYYA 
(Serampore):  The emergency  must
continue!

SHRI K. BRAHMANANDA REDDY: 
—there is scope for everything. But 
the way in which you tiled to approach 
the problem, by  creating  anarchic 
conditions, by creating disorder in this 
country, by creating chaos, left us with 

no alternative

You look hack to 'what had happen* 
ed in Gujarat Everybody knows what 
has happened in Gujarat, not now 
but in 1974 The students were en
couraged to indulge in lawlessness and 
legislators, especially those belonging 
to tbe tribal sections and Scheduled 
Castes, were paraded in the streets and 
were insulted Then this was carried 
on to Bihar also. I need not repeat all 
that had already been said on the floor 
of this House. My submission would be 
as stated by the Prime Minister, the 
opposition in this country must be able 
to think and act in a manner in which 
a responsible opposition in any demo
cratic country would behave, it is not 
for me to teach you these things, nor 
am I pretending it. J am only stating 
the point that we all want the demo
cratic Institutions to thrive and demo
cracy to function. All of us are wed
ded to democracy, secularism and so
cialism. Therefore, in approaching this 
matter, thne is a way in which things 
can be done and ought to he dona. In 
the interests of this young nation and 
in the interests of the democratic func
tioning <tf. ihls country,

184 LS—5

It it agreed on all hands that seve- 
ral gains have accrued to this nation 
on account of the declaration of emer. 
gency jind the shock treatment that 
was given, practically in all fields, in 
the fields of students and workers and 
so on. 1 need not enumerate them. 
Many hon. Members have already enu
merated them. Actually, tne entire life 
of this country has undergone a sea 
change for the better. Therefore, it is 
up to us to see that this spirit  sur
vives , that the gains of this emergency 
that have come about ar? consolidated 
and. as Mr. Jaganatha Rao has said, 
that it becomes a way of life in tlus 
country. It is not a question of any 
party’s benefit. I am not speaking as 
merely a Congress Party ,nan.

SHRI KRISHNA CHANDRA HAL. 
DER (Atisgram) : What are you then ?

SHRI K. BRAHMAN AND A REDDY:
I am speaking as a democrat interested 
in you also.  Therefore, if all of us 
think that these gains that have accru
ed....

SHRI H. M. PATEL:  So. emergen
cy becomes a way of life.

SHRI K. BRAHMANANDA REDDY :
It is not that On account of the emer
gency and the several steps that have 
been taken in puisurance of tbe emer
gency, on account at the shock treat
ment that was given certain results 
have flowed. 1 only want that those 
results which have come  about and 
which are to the credit of the nation 
must be consolidated to the benefit of 
the nation.

As baa been said also by many frien
ds, the greatest achievement  is the 
containment of inflation. Certainly it 
is a thing which you or I or anybody 
can boast of. and this should alao an* 
dure. It may be that a country like 
ours* whose economy is dependant an 
seasonal changes, may at certain tfeaes 
be put to certain economic difficulties. 

$v*n mt, if w taka proper stops, if 
we create the naceasacy  climate, it
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should be possible for us, for all of us, 
to meet a situation of that kind and 
see that the situation which had come 
about in 1974 and early 1975 does not 

recur.

The most important thing which all 
of us should remember is that the diffi
dence which was prevalent in  the 
entire society in 1974 and early 1975 
has yielded place to one of confidence. 
In my personal opinion, that is  the 
greatest asset. A nation which has diffi
dence, which feels that there is  no 
hope for the future, or  which feels 
diffident about taking any step forward, 
baa no right to survive.  This emer
gency has created  discipline in this 
country which gives the people in this 
country that  enormous amount  of 
confidence  which  is  necessary  lor 
building up this nation, and this is a 
thing again which should endure to 
your and to my benefit.

1 need not tell you that law and 
order or internal security; with which 
my Ministry is vitally concerned, is a 
pre-requisite for any economic growth. 
This internal strength, this internal 
unity,  also increases  our  defence 
capability. This is also known. It also 
heightens our  international prestige. 
Therefore, the essential point ts that 
if there is unity, if there is law and 
order, if there is internal security in 
this country, and if we have iotemal 
strength, that will contribute not only 
to economic growth, not only to our 
defence capability, but also heighten 
our international prestige.

This is a vital matter on which all 
of us, irrespective of whether we be
long to different political persuasions, 
have to exercise a great thought and 

see that these gains are consolidated 
for the benefit of the future genera, 
tions of this country. It is true that now 
and then, we hear some adverse criti
cism in the Western Pres;. X am sure 
in the long run with more objective 
and realistic assessment of the situa
tion in India, that will also yield place 
to praise or adulation for this country 
and particularly Prime Minister.

Aa X had Mid Just now, I do not 
want to complain  about what Mr. 
Patel has said. But I do want to say 
one thing about the 20-point economic 
programme, which has beam put tor. 
ward amongst the parties. It was some.
■ thing which was io be approached in 
the spirit in which it was made, and 
on which co-operation had to ha given 
by all sections of the society, by all 
political parties, but are you not aware 
that in some sections of the Opposi
tion Parties, there is a reluctance to 
give ihe credit that is due to. the Prime 
Minister?  Therefore,  my submission 
would be that on this programme— 
which has been universally accepted, 
and even the worst oitics like  my 
friends in the CPM... (interruptions) 
would like to concede its validity and 
the usefulness, particularly to the wea
ker sections in our society—on a pro
gramme of this type, which has to be 
approached by the entire nation in a 
spirit of co-operation, there need not be 
and there should not be any reserva
tion on behalf ol any particular politi
cal party or parties or groups.

Therefore, It is upto us and I feel in
clined to tell the Prime Minister that 
here an occasion  has arisen where 
she will have to announce a programme 
which is related to national integra
tion, where no section of the society 
can have differences—I mean to say, 
for instance, communal amity, and re
gional harmony, and seeing that there 
are no acts ot high handedness or atro
cities against HatiJons or other minori
ty communities, etc.  These are the 
points on which there can be no diff
erence of opinion and there are no 
differences as such And therefore, it 
iso point which has been taken note of 
by the Prime Minister to see that we 
also highlight this important aspect of 
our community life, namely, national 
integration.

(Interruptions)

SHB3  SOMNATH  CHATTERJEE 
(Burdwan):  Here is victim of the 
26-point

SHRI DINEN BHATTACHARYYA : 
That is why he is asking for another 
one.
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m m  X. BRABMAKANDA REDDY: 
Mr, ttMtgS may be a victim of DIR or 
MIBA, I do not know. Bui he is net 
victim of 'fiie 20-point programme.

(Interruptions)

SHRI  HAMAVATAR  SHASTR1 
(Patna) * | wholeheartedly supported 
that programme and  therefore 1 was 
arrested.

SHRI H. M. PATEL: You said, “There 
ought to be no difference of opinion 
In regard to  20-point programme, 2 
think the Opposition has not question
ed the vatye of the 20-point program
me; it has merely said, "Was it neces
sary to have any emergency in order 
to have such a programme ?” That 
is 1he point.

SHRI K. BRAHMANANDA REDDY* 
To successfully implement it, to effec
tively reach" the benefits of this  pro
gramme to the weaker sections  of 
society, to create a proper climate. It 
may be necessary.  Certainly,  the 
proof of the padding is in the eating. 
We have seen how the declaration of 
Emergency has acted m promoting the 
implementation of this programme and 
how it has created a sence of aware
ness m the entire society and in the 
administration.

SHRI SOMNATH  CHATTER-TEE : 
The Emergency is to justify the progra
mme or ihe programme is to justify 
the Emergency. (Interruption)

SHRI K. BRAHMANANDA REDDY; 
It is not only necessary that we add 
1o the economic strength of the coun
try but We have also to see that, in 
addition to the economic strength, we 
have the political stability vithkh can 
come about better from national in
tegration. All sections in the society 
should be so integrated, all regions in 
the country  should be so integrated, 
that it ImApc not csofly the political stabi
lity but also economic  growth of the 
country.

X also wiih to  submit oetore the 
House that the year 1975, so far as 
the Home Ministry is concerned, was

a year of consolidation. 1 want to re
call to your memory the accord reach
ed between the Prime Minister, the 
Government of India, and Mr. Sheikh 
Abdullah on the other. As you know, 
subsequent to this agreement, Jammu 
and Kashmir is better united and it 
is moving in the direction of a faster 
economic growth. It is adding not only 
to the integration but also to the stren
gth of the entire country. You  also 
know that there are committees to look 
into any misunderstandings that may 
arise between the groups of people, 
between the parties. There is also a 
coordination committee set up under 
the Chairmanship of my colleague, Shri 
Om Metha, with several other Ministers 
here to look into the affairs of Kashmir, 
particularly,  economic  matters  of 
Kashmir and forge  them ahead. It is 
paying us a good dividened.

You also know that on llth Novem
ber, 1975 the two-decade old Naga pro
blem has come in for a settlement. All 
of us must be happy that this two- 
decade of insurgency in that part of 
the country which has not only caused 
a great loss to the people of Nagaland 
but also *0 the entire country has come 
to an end. I wish to tell the House that 
the insurgency situation in north-east
ern part of our country may well be a 
thing of the past You may be aware 
that discussions are going on with re
gard to Mizoram as well. I have re
ason to believe that the discussions are 
proceeding satisfactorily. Therefore, if 
you look at the enlire situation in the 
north-east, you will see very hopeful 
signs of complete peace and tranquili- 
hty prevailing in that part of the coun
try and the people in that area, In
cluding Nagaland  and  Mi2oram are 
entering the main stream of our nation* 
al lif e.

Now, of course it has been sugges
ted by some friends here and outside 
that people from the valley of Kaah* 
mir and also friends from Nagaland—» 
particularly young friends ticom Naga
land—and Mizoram-should be able to 
come over and visit us in the rest of 
of India to see how India Is progress
ing, because it is just possible  that
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Hfey have got distorted ao$a»s about 
tt* rest p| India. Therefore, it fe up 
to u* to an that there is a two-way 
traffic; not only should peopie go to 
Kashmir, but people from Kashmir 

should also be brought here, particu
larly young people, to see how things 
are happening and how  India  is 
marching forward end how India is 
developing, so that they can draw 
food lessons from this  experience. 
So, this is also being attempted.

Now, Sikkim has been discussed here 
before. I am happy that I have been 
able to go there and see the people 
fan their own place.  They are also 
trying to move forward and see that 
they improve and that they cover up 
decades if neglect that occurred in 
that part of the society  I have been 
able to see their enthusiasm; I have 
been able to see their eagerness to 
develop fast  The Government  of 
India has been able to give them the 
necessary financial sllocations so that 
they can, with dedication and some 
discipline, move forward and improve 
that area is well

Now my friend Mr  Mavalankar 
and another friend Shri Mohapatra,
thinlc, have been speaking aoout tha 
Andaman  and  Nicobar  Islands. I 
know the difficulties they have ex
perienced there, and  have  been 
making efforts to improve the position 
there. In a larger perspective, in the 
next 15 to 20 yean, we have a plan, 
in the entire structure, to make it one 
of the best areas of the country; but 
this is * perspective plan just now. 
Even so, several steps that âe neces
sary are being taken to further uo- 
prove the position thei*a.  Now. this 
Ministry is a sensitive one

SHRI KRISHNA CHANDRA BAL
DER:  Here, the Home Ministry is
coming

SHRI K BRAHMANANDA REP
AY: I thank you; but that does not 
&els me very much.

In any ease, t̂«r4MM»itto*Jfi»i-
try a&d naturally so, ife fend*«en£el 
duty being; according to Mr;  S*$*U 
keeping i*w cn<i order. Wo certain
ly accept that position* but we are- 
also concerned with many other mat- 
ten of great consequence. Howwer, 
1 may tell him, for hb information, 
that the crime incidence in India ii* 
the year 1973 was much less  than 
what it was in 197*1 ..

SHRI DINFN BJUTTACHARYYA; 
At that tune, you were the  Home 
Minister.

SHRI K BRAHMANANDA  RED
DY:  Thanlc you, but I am not trying 
to take credit for that.  1 am  only 

trying to say that the tendency is to
wards Improvement, and there  has 
been improvement.  Particularly,  if 
you take Delhi, there is 28 per cent 
less crime in 1975 and if you take 
Bombay, Madras and some other im
portant Status of our country, you will 
see the decline in crime. This is a 
good trend *nd  it  should be your 
effort and mine to see that this trend 
continues and the crime rate goes down 
further m the years to come.  There 
tore, this is an indication that  no 
agitations and things like that should 
be encouraged by our friends.

I may also say in this connection 
that the dacoity menace is tried to be 
feught with all vigour by he coordi
nated efforts of not only Delhi  but 
Rajasthan and UP also.  A co-ordi
nated effort is being arranged and »n 
fact, it has paid us dividends. There 
was a meeting in the Ministry. There 
was a meeting with the Home Secre
taries, the respective IGF&, Chief Sec
retaries,, etc, and a pJan el aotten has 
been thought out. In these twe-tbree 

months «f 1976,...

SHRI DINEN BUATTACKARYYA: 
Whet about th» tmd e*d*ftM*s «* 
Drihi? It is inwaaoing

SHRI K. BRAHMANANDA  RED

DY: As many as in  ^
been fettled & *ncount#r mod seve

ral...
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SHRI H, M. PATEL: If I may say, 
my emphasis was not on the fact that 
nothing was happening. My emphasis 
was on this fact ;hat in certain areas 
th., work was being done in ,mch a 
way that yuu were not being able to 
control crimes as they should be con
trolled. Fer instance, I said, there is 
a great deal ()f concealment of cirme. 

There are, many other matters to 
which I referred and in the spirit in 
which I reEerrPd to them, I would 
request you to consider them serious-
• Iy. If you say that there are fewer 
dacoities and you have been controll-· 
ing them, etc., well that is admirable 
and all to the good. I had also refer
red the various kinds of syndicates 
)f crime. I had said that these exist 
that they were gaining strength and I 
urged you to-make every effort to 
control them. 

SHRI K. BR_t\HMANANDA RED
DY: As you have mentioned the 
point, is it not my duty to tell you and 
the House that base steps are being 
taken agains,t the dacoity menance,that 
these steps are bein�, taken against 
the goonda menace, that these steps 
are being taken against criminal acti
vities in severai itates? I am not try
ing to criticise you. I am only trying 
to say that in tte last year a specinl 
€fort has been made to meet this da
coity menace, that r, co-ordinated 
efort has been drawn up and, in pur
suance of that, I sav in the I1st three 
months alone, 1t has paid ur good 
''ividends. It bas yielderl resilts. So 
many dacoits have die,l in encounte:.·s 
with police and so :nany have been 
apprehended. You have been seeing 
not only in today·;; papers or :1e�ter
day's papers b1 it earlier also reports 
of the killing of dacoits by the police 
in encounters. It is a good thing and 
we should give all encouragement to 
the three St&tes concern€d, namely, 
Rajasthan, Delhi anJ UP to further 
take more efecti-1e 1.ieps in this direc
tion. 

One other pobt L1s a1so be··:-n made. 
You know we have been tryini not 

only now but for the last several years 
to improve the quality of the func
tioning of the Police in the entire 
country. Yo,1 may remembe: the 
several steps that have been tak·en 
prior to 1970 to mak£ a ch:mge in 
their attitudes ana to bring about a 
change in their attitud·>s, especially 
when they deal with the weaker sec
tions of the soci 2t f. In this effort, i 
good deal nf eff,)ct has gone into it 
ana I am rio:Ji.11 that in the ne�:t few 
years, our f''):ice Jo;· ce which was 
considered rather unfortunately some
times as a repressive force, will be 
considered to be i people's proteccion 
force. 

Many changes have been made in 
their training, in their curriculam, in 
their habits and many punitive mea
�ures ha\·e been taken against the 
erring people. You must have seen in 
the newspaper about the lengthy let
ter that I have written to the Chief 
Ministers abou; the third degree method 
about punitive action to be taken 
against the police oicers who indulge 
in un-necessary violence against the 
people in this country. 

SHRI D:�EN BHA'TACHARYYA: 
h. the thana, people have been kili�d 
after you wrote a letter. 

SHRI K. BRAHMANANDA RED
DY: Mr. Bhattacharyya, I would re

quest you to develop a sense of 
proportion in this matter. 

We should all try to see that the 
quality of the police force in the en
tire country improves. We are taking 
steps in this disaction, active steps in 
that direction and steps have been 
thought out and considered well and 
I hope, as I said just now, it will be a 
much bette,r forc.e. 

A mention has been made that in 
1950-51 thle amount ,of expenditure of 
Home Minisky on police -w,as Rs. 3 
crbres · or· 4 cror,es 'but now i.t has_ come 
to R.s. 150 or Rs. l60 crnres. I need not 
go -elaborat!lY into this ·mptt�r ,but 
you must be able to remember several 
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things that hat* Been  done during 
this coures of 20 or £5 yepr*  which 
have led to this increase which was 
vqrjr necessary. For instance, there 
was only one CR.P. Battalion in the 
year 1950-51 Now we have 00 batta
lions of thte CRP.F.  There was no 
BSP in 1950-51 BSF has come into 
baing only in 1965 and it  is doing 
great service and valuable work The 
budget of Assam Rifles has come to be 
calculated under the Hsad of •‘he Home 
Ministry Now, thera is an Indo-Tibet 
an Border Police The strength  has 
increased so much and the pay scales 
have increased so  much in these 25 
years The hon members will be able 
to see why this mci'aase has  come 
about  It is because of the increase 
in strength of the CR̂F. BSF, Indo- 
Tibetan Police, Assam Rifle's and the 
Central Industnal Security Forces All 
these) have betn creat̂ by thi* veiv 
House.

We push in a lot of money to the 
States to  give  them assistance for 
modernisation of the police foi (e  I” 
fact, we ha\e given them substantial 
assistance for police housing, especial 
ly for the police constable and Head 
Constables, etc From tiy Jintre wc 
have been able to push in about Rs 
60 crores and in addition the Stat s 
have,spent about Rs 40 ciorcj Rs 100 
crores have been spent but that is not 
enough  Much more has to be done 
It has been my effort to pl̂ad with 
the authorities concerned and particu
larly Tyitb tbe Prime Minister that the 
allocatidn under ‘Police Housing’ not 
only in our Budget should  increase 
but also help should corns from van- 
ous other sources sO that the housmg 
of the police Constables can increase 

at a rajpid pace

If you have a pictufa in the entire 
ctuntry, in a State like Maharashtia 
about  pr 48 per'Cent of police peo- 
plje  hav̂ "m*ing.  W you go  to 
AndhTa PradesK(-«- Ora*a, hardly. 11 
to 12 percent' Of  people have
housing* and, Wtoeflfre, « n ceeatWK 
problems' it\ W  «ew* efcfciif you

want to meet a aitugtitn, even g yo« 
want to gather these ptojult at a mo* 
ment's turtle* it \s becoming incras- 
in«ly difficult ;_~not only  that ttiey 
live in all kinds of slums exposed to 
an unhealthy condition but are  also 
exposed to all types of people which 
is unhealthy Therefore, we aria doing 
our best to help the State Govern
ments is seeing to it that they provide 
better housing facilities for the police 
people. We have been helping  the 
State Governments to modernise their 
police force with equipments and in 
several other ways. We are thug try
ing to improve the quality  of  the 
police force as a whole, as I have al- 
fready submitted.

There is one other important thing 
which I wish to bring to the attention 
of the House W* are creating a Coast 
Guards Organisation under the aegis 
of tho Ministry of Home Aflhixs. This 
matter regarding  safeguarding  the 
security and our interest m our of- 
shore areas has been thoroughly- exa
mined  And thi" question of setting 
up of a Coat>t Guards  Organisation 
under the aegis of the Ministry  of 
Home Affairs to police our teniloric T 
wateis etc is under active consider a- 
tion

SHRI B V NAIK (Kanara'- I 
am happ\  about it  I represent  i 
coast

SHRI K BRAHMANANDA  RED
DY- I am glad that Mr B V Naik 
is happy; I am sure he represents thf' 
entire House

Whenever Home  Ministry's  De 
mands ar« discussed, one  important 
aspect coming under tK> administra
tion of the Home Ministry is the wel
fare of the Scheduled Castes and the* 
Scheduled Tribes. This is a verv 
important segment of our society. We 
can neglect their interest only at our 
peril. Tbe well-being of the entire 
society depends upon our efforts m 
regard to this segment of our society 
I do not want to go into the details 
I wish to tell you this much that m 
the Fifth Plan (he aHoettfen it shout
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B». 155 crores for this Mfetuf.  There 
are several schemes contemplated for 
their benefit.

SHRI R. S. PANDBY: The  hon. 
Prime Minister herself has written to 
all tile Chief Ministers. You are do
ing very well and I am glad you are 
allocating Rs. 255 crores or so.  But 
the basic requirement is  protection. 
And so far a* Andhra Pradesh  is 
concerned, this State has been  the 
worst victim regarding protection of 
Harijans. I am not talking on  the 
situation after emergency, but even 
before that.

SHRI K BRAHMANANDA  RED
DY:  I do not want to speak much
because it is Andhra Pradesh and be
cause it is within my intimtte know
ledge, Thero may be isolated inci
dents happening here and there  But 
you will see that a lot of improvement 
has gone into the welfare of  these 
sections of our society  I may also 
tell Mr, Pandey that during my Chief 
Ministership I had built about 10,000 
pucca houses  for  these scheduled 
castes people, ard this is being conti
nued.

SHRI BHOGENDRA  JHA  (Jai- 
nagar):  Are  we  discussing  your
Chief Mmistersh:p?

SHRI K. BRAHMANANDA  RED
DY:  I am not discussing just now
either my Chi ex Ministership Ojr Mr. 
Bhogendra Jha’s remarks.

The point is this. A point was made 
about what was happening to  the 
harijans in Andhra Pradesh. I have 
been trying to tell him that sufficient 
care is being taken regarding the 
welfare of scheduled castes probably 
much more than in areas from which 
Shri Bhogendra Jha comes.

With regard to that, this House has 
been  debating1  the  Untouchability 
Offences Bill which is before them. 
And it is up to this House to pass that 
Bill as early as you may think  fit. 
If and when it is passed, that will 
give more opportunities  for dealing 
with the offences relating to untouch

ability, This stignua «f untouchability 
on the society must be effected.

SHRI K. S.  CHAVDA  (Patan,: 
Don’t pay lip sympathy. This was diŝ 
cussed in the House in March 1975. 
It is still lying and it is "for you to 
move the Bill before this House and 
pass it.  You know the Opposition 
walked out because the House wanted 
to pass it without a discussion. And 
you had instructed your Member* not 
to speak.

SHRI K. BRAHMANANDA  RED
DY:  There foie, when this is passed, 
more effective steps could be taken 
to remove this evil.

SHRI  BHOGENDRA JHA:  The
point that we raised was whether the 
powtars of emergency under the MISA 
or DIR had been used against those 
who were torturing the harijans  in 
other parts of the country and whe
ther such action  had  been  taken 
against the usurers and also against 
those violating the Land Ceilings Act 
etc. I would like the Minister to en
lighten us on whether those powers 
have been used in this regard

SHRI K. BRAHMANANDA  RED
DY: Now you are talking about the 
use of MISA. I shall come to that. I 
do not want to raise it just now be
cause it is a subject which has been 
discussed not onoe but twice, thrice, 
four times or even five times. (Inter
ruptions) Mr. Speaker, Sir, just  as 

thtt scheduled castes and other back
ward classes are a big segment of our 
population, so also are our tribals who 
number about four crores—forty mil
lion  people—living  in  this coun
try  in  all  kinds  of  places—« 
some  of  them  in  plains while 
some  others  in  tha  hiMs—axiJ. 
therefore, their condition  has  also 
to be improved.  You may be aware 
that, at the Instance of the Prime 
Minister, the allocation from the cent
ral sector has been increased to Rs. 
200 crores as a  supplemental eflbrt 
to the efforts that State Governments 
are making.  Tbr 197&.77, I have got 
Information from nine States whidh
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shows that they have included in tfeeir 
Piaa for 197&42 «2a»c, about Ilf, 1&5 
or 185 crora* 1st addition  to Ri 40 
crow of supplemented assistance that 

we are pushing in from tha Central 
Government. Shis hi in addition to 
same centrally sponsored schemas and 
a3a» in addition to- some other schemes 
which ace being implemented by tha 
Departments, like Irrigation, Agricul
ture etc.  Thex-̂fore, these should he 
able to enable those areas to improve. 
One question that often arise* from 
some of our tribal Members Is this. 
They suggested that If we push in tee 
much of money into the area it is very 
litady that all par«Fite» may go there 
and go on sponging all this money 
that is thrown into that area.  It is 
true.

Therefore, H becomes necessary for 
all of us and particularly the Govern
ment to see that this money is chan* 
neled in a proper manner and institu
tional arrangements are made in that 
area and the credit and  marketing 
organisations are biri’t tip.  To sum 
up, the whole effort 2$ that the ex
ploitation that is going on m the tribal 
areas has to be reduced, if not com
pletely eliminated. In course of time— 
may be five or ten years—we should 
be a We to give them $0 much assist
ance that they lift  themselves  up 
educationally, socially and otherwise. 
Thia is a  huge effort.  In fact, we 
have been trying to impress upon all 
the Chief Ministers at separate meet
ing* at wall ae at collective gatherings 
that the administrative personnel that 
are petsted hi that &ie? should be one 
of the beet in that Service.  Unless 
people of that quaUty and those who 
have sympathy towards the tribals are 
po*ted in these nw c quick develop* 
went may not take plaee

8te» it ia very necessary, when bevu 
M  labour, has beenabeliahed aad in-, 
debtadnasa he* been wiped om, espe~ 
atfttyy wjtfe reg*«4 to smaller people, 
the credit and marketing...

ffTlfl* 43mm

itlŵ bM)# iaw butitlatorthe Horne 
Minister to enforce it.

SHRI K.BR**MANAN©A RSDDY; 
Mow, we yntiat help in tint  paoees* 
and not try to ttnd fault aod eatch 
held of soma mistakes and condemn 
the whole thing. You and t are inter
ested in seeing t» it that the bended 
labour goes and indebtedness of poor 
people is wiped out. If there are ins
tance*  where it ha* been implement- 

ted certainly we should look into the 
matter and take vteps There is  no 

use of merely complaining.

It is our effort to see that credit and 
marketing organisation  takes place 
there.  If you leave it in a void  or 
without effort being made naturally 
they will become victims of money
lenders which all of us want to avoid.

Sir, many Members have been mak
ing suggestions /egurdmg the revision 
of list of scheduled castes and sche
duled tribes. There u general unani
mity that the present area restrictions, 
as a result of which a community  is 
scheduled only xn one part of  the 
State and not another, should be re
moved  Such area restrictions cause 
hardship to the left-out members of 
the community and there are adminis
trative difficulties. There have been 
many representations that these* area 
restrictions should be done away with 
quickly and the Government is of the 
view that early steps should be taken 
to remedy the situation. This particu
lar aspect is of such urgency that we 
feel, legislation frhou’d be enacted to 
remove these area restrictions. Gov
ernment are considering introducing 
suitable legislation for this purpose 
shortly,  so as to mitigate the diffi
culties experienced by a large number 
of people who are today deprived 0f 
the fecilitia admissible to the Sche
duled Castas aad Scheduled  Tribes. 
Ttiarefoee, this flap  also it being 
taken.  This, ha* bean voiced by many 
friend* ker*.

Now, as you way remember—I need 

not give statistics—
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SHRI KL S. CHAVDA:  When are
you fating to introduce that Bill? It 
JegNM* i» 1W0. That is the main point.

SHRI K. BRAHMANANDA REDDY: 
What X was trying to submit, which 
you have not ĥard, is that that Bill 
which has lapsed H 1970 is split into 
two parts, one thu Area Restriction 
Removal Amendment Pill and the other 
inclusion of ccrtain tribes in Sche
duled Tribes which may come later. 
That was what 1 was trying to submit, 
because it is not a matter thart easy. 
Ther« is scope for some dissent, there 
is scope for some controversy. There
fore, we want to help at least a section 
of these people who are  groaning 
under difficulties. It will  be  over 

effort to see that if this area restric
tion is removed, a restriction where 
in a certain part of a State, they are 
called a Tribe and in certain other 
parts they arc not called « Tribe, if 
this restriction  is  removed, it will 
greatly help at ’east a good number 
of these tribal people.

Now one other thing which has bem 
mentioned is about some friends here 
—Shri Pandev was saying it and an
other friend was a’so mentioning it— 
that a function should be arranged 
where tamarapatras should be given 
to those MPs.. •.

SHRI R. S.  PANDEY: All the 
Members of Parliament who had been 
jailed—and a cup  of tea at your 
house.

SHRI K. BRAHMANANDA REDDY:
I Tamrapatras to those MPs who  are 
freedom fighters, who have not receiv
ed tamrapatras. Out of the ft MPs 
whose names have been mentioned to 
us in this connection, particulars are 
available in respect of 59 only.

SHRI S. A. SHAMIM (Srinagar) t 
Including Shri Pawley.

SHRI K.RRAKMANANDA REDDY: 
Shri Itiofafa Is in tench with  the 
member*.

m m  9. &  PANDRY: Another 
condition was that the function would* 
be held at your boute—and a cup of 
tea.

SHRI K. BRAHMANANDA REDDY: 
The  function will be held. 1 do not 
want to mention the place. But I can 
tell you this, that the function will 
be held during this session.

SHRI R. S. PANDEY:  Very good.

SHRI BHOGENDRA JHA: Who has 
given you the names? I have not men
tioned by name to anyone in  this 
connection. I do not kuow where from 
you got the facts.

SHRI S. A. SHAMIM:  For  the
last 8 months I am also a freedom 
fighter.

SHRI K. BRAHMANANDA REDDY: 
One other master which I wish  to 
mention is with  regard to taking 
effective steps.. .

SHRI BHOGENDRA JHA:  In this 
connection, % request was made whe
ther you couid grant pension to those 
freedom fighters also—I am not talk
ing of MPs—who had been to jail for 
five months, four  months and three 
months  Are you going to reconsi
der this condition of six months? It 
is only a small g*»p.

SHRI K. BRAHMANANDA REDDY: 
If you open that gate, it will be 
a floodgate.

With regard  to the welfare  of 
Scheduled Castes, you know that in 
several States at the intervention of 
the Prime Minister Chief  Ministers 
have created cells in their own  de
partments to deal quickly and effeo 
lively with complaints and grievance* 
of Scheduled C*ste«.

SHRI P. G. MAVALANKAR  (All* 
medabad):  How active are they?
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Very active. I may say that 11,238 
cases were registered during 1974 and 
prosecution was l:iunched in more than 
70 per cent of those cases. 

Therefore, 1 am only trying to say 
that if these Scheduleci Castes, help
less people, who are in villages are 
subjected to these atrocities and high 
handedness at i.he honds of others, 
it is the rlcsice of this Government 
that succom 3hou1d be given to them 
at the earliest possihle moment. An 
oicer some st:mding should go and 
investigate :he matter and book the 
real culprits. At the same time, I 
must sound a r.ote of caution and 
mention here, :13mely, that in some 
places where there :rc factions in 
villages where these Harijans are 
being expl>i::c,d to sq;port one party 
of the other to giv: it a colour as 
atrocities oa H:irijam, it should be 
guarded against. 

Our idea is to bring harmoney In 
the villages, bring understanding 
among the people rnd see that the 
communities come c:oser. It is not our 
efort to cte·,e.op co11frontation bet
ween one community and another. 
This should also be J-,one in mind and 
the poor people, helpless people should 
be helped ,md they should be saved 
from �he atrocities that the ether com
munities commit ag:1inst them. To 
that extent it is all right. But if they 
become parti.s to �ny factional ight; 
in the village :1nd try to give it the 
colour of ,itrocities on Harijans, it 
would do no good. As I said it is our 
desire that we should avoid confron
tation; we should help create under
standing betwee!1 the diferent com
munities .in the villages and other 
places. 

Sh,i Ilhoger.d1;a ,Tha and some other 
friends referred, "to the alleged mis
use of DIR. I lave said in this 
House as well as in tJ,e Rajya Sabha, 
when extra-ordinary p,wers under an 
extra-ordindry ·sih,1tion are given t'o 
the ex,v:u:ive .... 

AN HON. MEVIBER: They are !X
tra-ordinary people. 

SHRI K. BRAHMANANDA REDDY: 
... naturally, you and I can visualise 
the possibility of some misuse. There
fore, the Prime Mi1,ister has as early 
as 3rd July 1975, w:.thin a week of the 
promulgation of t.e emergency, wrote 
personally to the Chief Ministers re
questing fhem t: look personally into 
cases where cor.plaints of misuse 
have come and �l$O to set up a ma
chinery for this pm pose consisting of 
some ministers oicers etc .. This WGS 
foilowed up my discu�sion with 
the Chief Ministers and the Home
Secretary has writlel to them elabo
rately what is t0 be done and how 
it is to be done so that we do not 
give room i'or any complaint of this 
type. Tnerefore, I submit to you. 
that from the bif.hl:st to the lowest all' 
necessary sieps -tl,at can be taker; in 
this regard are b6n6 taken. You· 
could be re3t ussured that representa
tions that have been made by hoi. 
Members of Parliament have been 
looked into. Many of t!1em were kin:f 
enough to see me and gi vc represeita
tions; they had be:n examined in 
consultation with the state govern
ments 

SHRI BHOGFNDRA JHA: Some· 
MPs have been arrester'!. 

SHRI K. BRAHMANANDA REDDY: 
Therefore, ;f \Ir; Rhogendra Jha or 
other hon. Members go away with the 
impression that allege0 misuse is not 
being looked jnto .ither by the state -
government or the centra1 government, 
it would be a wrong impression. 
not rule out sometlung happeni:ig

somewhere but we are doing all that. 
is necessary to control this and to 
take efectbe sLeps not only against 
possible misuse but alrn see if we can 
take action against the person who is
responsible for the misuse and ;ives 
a bad name to the government. 

I have no time to go info some ether_ 
matters; for insfa.ce many friends 
complained c bout CO.ld.itions in j ai.s-.. : 
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I iSSyiamit that the situation la Jail* 
is not that happy; the adminirtration 
of j(*il* has got to be improved.  It 
is also true that because of the 
heavy pressure oil the political situa
tion,' overcrawding in jails has led to 
some undesirable  xesults. We have 
been trying to impress upon state gov
ernments to take necessary steps so 
that not only more accommodation is 
available but also administration in
side jails is improved Jails is a state 
subject. Zn the Home Ministry  we 
consult the ftate governments and we 
act as a co-ordinating authority.

SHEI S. A. SHAMIM:  You are
only supplying prisoners.

SHRI K. BRAHMANANDA REDDY:
I do hot know if my friend knows 
or not.  Amonst *hose  people who 
might have h'en detained under MIS A 
very few have bên detained by the 
Central Government.

SHRI S. A. SHAMIM:  But it  is
a Central Act.

SHRI K. BRAHMANANDA REDDY: 
Including your I*-aJer Sheikh Abdulla, 
Sahib it is the*v v no are responsible 
for several de+amtions and several ac
tions taken under D.S.I.R.  Now,  I 

may tell vou th.u th« conditions in 
jaTrT are goveienel by the rules that 
have been Trained by the respective 
State gove'nment Of coir*e all those 
rules are not uirform ih ail cases But 
the conditions 11 jail regarding food, 
regarding  clothing, etc. are being 
taken car© of  Whenever anything 
comes to O’lr notice regarding  the 
health of the prisoner, p very energe
tic and very effective steps are taken 
to consult tmmedtate’y the State Gov
ernment and see that necessary assis
tance is renedrei to the suffering pa- 
(ient inside the jail. Therefore, I would 
only like to point out ...

SHRI P. G. MAVALANKAR:  The
point is that it is tot the question 
of beft«r accommodation but of hu
man treatment and action against any

cruelty especialy to the political de- 
tenues and Satyagrahis, There  have- 
been cases of individual detenus whose 
ailment could have been detected ear
lier. Some of them have come to a 
bad shape because they have not been 
given prompt treatment. We do not 
want just the amenities. We want hu
manity.

SHRI THA KIRUTTINAN (Sivagan- 
ja): The same thing has happened in 
Madurai. In Madurai Jail, one Mr. Bala 
krishnan was ailing. But he was not 
sent to the hospital. At the last mo
ment he was sent to the hospital, but 
he died.

SHRI K. BRAHMANANDA REDDY: 
Not only ther.? should be more ac
commodation  and there  should be 
better treatment but there is humane 
treatment ?lso I do not like that that 
should be carried ?way by any story 
or atrocities or hitrh-handednesj. m jail. 
I may tell for your consideration that 
all necessary care,  that  is possible, 
is being taken to see. .

SHRI DINPN BHATTACHARYYA: 
By you or the State Government s’

SHRI  K.  BRAHMANANDA 
REDDY. By us as weil as toe State 
Governments.

SHRI DINE NT BHATTACHARYYA: 

When the maHer was presented to you 
you said that it was a State matter 
and here you say that you are taking 
care of the prisoners.

SHRI K. BRAHMANANDA REDDY: 
Though we say that it is a State mat. 
ter, because under the Constitution it 
is a Slate matter, we also take note 
of what you say and we consult the* 
State Government and also try to know 
what is being done there.

SHRI THA KTR U*1 TIN AN: Whether 
any instruction has been issued to the 
State Governments to treat them well. 
(Interruptions)

SHRI K. BRAHMANANDA REDDY: 
No instructions are necessary and es
pecially the prisoner* of the politicaf’
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type tm» treated with great oourifMjr* 

■that goes without saying*  I do not 
want *hafc *nyea» of you she«3d  go 
aw«y with any impression that any 
political prisoners ex any detenue..,

SHRI DINEN BHATTACHARYYA: 
The unfortunate  thing is  that the 
'Sttfte Government 1*« net recognised 
taofkn»dy as a political prisoner. 

(Interruptions)

SHRI X. BRAHM/NAKDA REDDY: 
1 would only ad̂se my friend there 
or my friend here, if they have got 
anything speeific to **> kindly  tell 
me.  I am at your service. Now, you 
also know that the Heme Ministry has 
been trying to impress  upon the 
State Governments to establish Grie
vance Committees so that people will 
'have an opportunity ic make compl
aints, not only People that aae high 
in the society like MLAs, MPs, etc. 
but even others They are given op
portunity to make complaints an̂ to 
the extent posatbie we try to correct 
them if any thing bad is coming into 
the Administration.

SHRI THA KTHUTTINAN:  Even
after 40 days Ihe wives and relatives 
were not allowed to see ex-MLAs in 
Tamil Nadu. (Interruptions)

SHRI K. BRAHMANANDA REDDY: 
Instead of trying to raise it here four 
or five times for publicity’s sake, you 
could have come to itk and I would 
have certainly looked into it I do not 
want to contribute to what you are 
saying.  (Interruption*) In the end, I 
wish to repeat again and submit that 
on behalf of my colleagues and on be
half of all the functionaries in  the 
Ministry, 1 thank you all for the vary 
hearty support that you have given to 
these Demands. It shall be our effort, 
1 promise, to come to you with a bet
ter performance in 3976-77.

sax SjMMOXRAQ SAVANT 
(Kolaim):  What sbout border dis-
rputa?

Wf9  1 f 9.Gh x#

The Mahara&tra  border iaiue  &
under very netive consideration  md 
we are in touch with the Chief MltU** 
ters’ concerned. I  hope( a solution 
could be found with your assistance, 
with  the  cooperation of state Gov- 
ments and with the cooperation of the 
people of those areas, as early as pos
sible. (Interruptions).

MR.  DEPTJTY-SPEAKER: Let us 

conduct fhings in  a dignified way,  A
meaningful way. We have taken  a
long tiffie. Even so, when hon. Mem
bers are willing to eager to elicit some 
more information, 1 would allow not 

all, but a limited number to put a 
question each and the Minister may 
kindly note and reply There  should 
not be intervention  simultaneously 
by too many Members. let us do it 
in a meaningful manner.

SHRI H. M. PATEL:  I referred to
the question of De hi Advocates and 
the manner  in  which their cabins 
were demolished and bull-dozed Since 
then, 20 odd advocate? have been ar
rested under MfSA end some 30 others 
have been arrested under DIR and 
other provisions. I would like to know 
as to what the facts are’

SHRI B. V NAIK:  Mr  Deputy
Speaker, Sir, 1 have brought  to the 
notice of the Ministry of Home Affairs 
at tbe appropriate level, the  case 
of a person who was  held—whose 
name need not be reproduced here
under MISA The Central Government 
had ordered his release on the 8th of 
March; but upto the 28lh of March he 
had net been released.

(Interruptions)

MR.  DEPUTY SPEAKER:  How

can he answer all this?

SHRIMATI ROZA  DESHPANDE 

(Bombay Central):  Yesterday I had
asked a question m Io why an orga* 
nizatfem like the Shiv -Sea*, indulg
ing in aU kind* -of an&JiaUonal acti
vities.
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MB. DJ6PUTY SPEAKER: We
know what Sfciv Seim Is. Wha* *> 
you w«at to do with Shiv Sena?

SHRIMATt ROZA  DESHPANDE: 

Why bag It not been banned, when it 
was supporting the J. P movement?

MR, DEPUTY  SPEAKER:  That
Is enough.

SHRI P. M. MEHTA (Bhavnagar); 
I heard the Home Minister very atten
tively.  The question it about  the 
area restriction. There is a peculiar 
situation in Snur-ashtra, especially  in 
my district. A tribe by name Bhil 
is not  recognized in my  district, 
whereas it is recognized in the other 
districts.

MR.  DEPUTY  SPEAKER-  He 
has replied tn that question; he  has 
already dea’t with that in his speech.

SHRI P. M. MLHTA:  Therefore,
when this bill is introduced, proper 
notice should be taken of such things
a’so.

SHRI BHOGENDRA JHA: I would 
not like to raise a new point. I had 
stated these things yesterday; but it 
has been miseU.  I am not repeat
ing.  With regard to the Muslim mi
nority, I had stated___ ,

MR.  DEPUTY  SPEAKER;  No 
statement; the Question.

SHRI  BHOGENDRA JHA:  The
question is whatiwr it is a fact  that 
more than two-third1? of the compul
sorily retired  emploj ees in Andhra 
Pradesh itself erv Muslims; and whe
ther th* Bourfceia office of the Marcus 
Safia, the high cotart for the personal 
l«r «f the Muslims has been sealed 
and the office-bearer* arrested.  And 
secondly in regard to the lawyers___

MR.  DKPVTY  SPEAKER:  He
has put that question. You are mak
ing a speech,

SHRI BHOGENDRA JHA:  Is it a
tact that the Delhi Bar Association 
has passed a resolution that it should 
negotiate?  Is the Government going 
to negotiate with them, or not?

SHRI N. K. SANGH1 (Jalore):  I
would like to draw the atention  of 
the Home Minister.  (Interruptions)

MR.  DEPUTY  SPEAKER: Or
der please; I am net able to hear Mr. 
Sanghi.

SHRI N. K. SANGHI:  A part of
the cellular jail in Port Blair is to
day being used as an ordinary jail. 
Since it has housed sa many of  our 
freedom fighters, we have a high feel
ing for this particular jail. May I ask 
the Home Minister whether he will 
remove the jail from the cellular jail 
and keep it only as a national monu
ment?

MR. DEPUTY  SPEAKER:  That 
is enough.

SHRI DINEN BHATTACHARYYA: 
My question is very  simple.  The 
Minister himself had said  that the 
conditions in th? jails are the respon
sibility of the State Governments, but 
that if any representation is made by 
the Centre *md the Home Minister, 
he will look into it.  But already a 
presentation has been made regarding 
the treatment of the MISA prisoners 
in West Bengal and other States. No 
step has yet been taken. Has the Gov
ernment got an> scheme for making 
uniform rules tor the treatment to be 
meted out to prisoners all over  the 
country?

SHRI C. SL CHANDRAPPAN (Tel- 
licherry):  Have the  Government
taken any stops  against the Vijaya 
Bank authorities who were protecting 
the RSS elements by keeping them a* 
their staff when they were arrested* 
and  detained? What action has the- 
Government taken against them?
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SHRI K. BRAHMANANDA REDDY: 
If Shri Bhattacharyya had made any 
representation, it is obvious that it is 
being looked into. But jails, as  I 
submffted, is a State  subject.  So, 
there can be no question of uniformi
ty.

MR.  DEPUTY-SFEAKER:  You

.are looking into thft?

SHRI K. BRAHMANANDA REDDY: 
Which one? The rcptesentation  that 
has been made? Regarding uniformity, 
I am not looking into it. It is a State 
subject.  Therefore, the State Gov
ernments will have to look into  it. 
What I submitted  was  that  the 
representation  alleged to haye been 
jtnade by Shri Dinen Bhattacharyya 
regarding some prisoners is  being 
looked into.

With'regard to the point raised by 
'Shri B. V. Naik, the releases are made 
by the authorities tbo* are responsi
ble for the detention. The releases are 
not made by the Cpntral Government, 
except m cases where they are detain
ed by them. I do not know if in th:s 
particular case any advice lias  been 
given. That is a different matter alto
gether.  But the point is that the re
lease has got to be made by the de
taining authority.

Regarding Shiv Sena, all of you are 
,aware of the propensities of that orga
nisation. But I can say that just now 
there is no proposa before the Govern, 
meat to ban Shiv Fens

Regarding the Muslim minority, my 
hon.  friend, Shri  Sambhali, made a 
forceful speech yesterday. So far as 
this Ministry is concerned, as a result 
of the drive launched in 1073 the re
cruitment position to BSF and CRPF 
is like this. During the period 1973-75 
the percentage of Muslims recruited to 
BSF was 32.1 and the number 395. So 
Far as CHPF is  concerned, out of a 
"total recruitment of 498, the number of 
Wtislim* was 120, which comes to 24 
per cent

MR.  DEFUTY-SPEAKER:  I think 
Shri Jha wanted  information about 
certain compulsory retirement

SHRI BHOGENDRA JHA* I #as re
ferring to the Imarate Sarai, a court 
which was dealing with Muslim perso
nal law in Bihar and Orissa.

SHRI K. BRAHMANANDA REDDY: 
It becomes difficult for me to answer 
individual cases.

MR.  DEPUTY-SPEAKER: You can 
write to him.

SHRI K. BRAHMANANDA REDDY: 
I can tell you that the State Govern
ments have been advised to set up re
view committees to look into the cases 
of premature retirement, on account of 
inefficiency, corruption etc.

Regarding the other_ point raised by 
Shri Jha, if a  question is  suddenly 
raised in the House, it is difficult to 
answer it.

SHRI  BHOGENDRA  JHA; I nave 
mentioned it in my speech vesterday.

SHRI K. BRAHMANANDA REDDY 
So lar as Vijaya Bank is concerned, £0 
far as I recollect, one man has tx*cn 
either suspended or dismissed.

Regarding  Port  Blair, I had been 
there. 1 have visited the two wmgf, cf 
the Port Blair  jail. There weie no 
prisoners. It was declared a monu
ment. In any case, I shall look into 
the suggestion which he has made.

MR. DEPUTY - SPEA KUR: Delhi ad

vocates.

SHRI K. BRAHMANANDA REDDY: 
Shri H. M. Patel and some other Mem
bers referred to the demolition of th* 
lawyers’ cabins in Che vicinity of the 

Tis Hazari Courts.

This area had  virtually become a 
slum on  account of -haphazard un
authorised construction, encroachments 
etc. Repeated  efforts were made to 
persuade the lawyers to move to lltcr'



*57 M* *K*-73  CHAITRA IS, 1898 (SAKA) -  RG., 1976-77 258

nate cite* where they could have put 
up suitable structures. On 6th March, 
1970, the Deputy Commissioner called 
the President and Secretary of the Bar 
Association for a discussion and there 
was an agreement that the alternate 
sites on platforms parallel to Hamilton 
Road would be available for construct
ing lawyers' chambers. The Bar Asso
ciation was requested to speed up the 
shifting and start construction, apart 
from assuring that this would be done, 
there was hardly any positive response. 4 
Finally they assured that bricks and 
construction material would be brought 
to the site positively by 22nd March,
1976, but nothing happened. ‘Ultimate
ly the  authorities had to remove the 
unauthorised  structures.  In  most 
cases the lawyers themselves arranged 
to have the articles removed from these 
structures and nearly SO per cent of 
the structures were demolished bv the 
lawyers  themselves  with a view to 
taking out building materials.

The lawyers decided to boycott the 
courts from  29-3-1976 as a  orotest 
against the  action taken on the pre
vious day. They gathered »n front of 
the court  building and  entered the 
Deputy Commissioner’s office in a body 
and indulged m destruction of Govern
ment property. They thereafter went 
to the ADM (Headquarter’s) room and 
destroyed Government property in the 
ADM’s chamber  including furniture, 
office records and  files. As a conse
quence of this  unlawful action, two 
cases have been  registered  against

them. Fortythree lawyers were arrest
ed on 29-3-1976.

It is understood that the represen
tatives of the Bar Association met the 
Lt.  Governor  yesterday and have 
agreed to request the lawyers to shift 
to new temporary sites to be allotted 
by the Administration. The cases el 
the arrested  lawyers are also being 
reviewed.

MR DEPUTY-SPEAKER. There are 
a number of cut motions moved by ha.1. 
Members  Unless any particular Mem
ber wants a particular cut motion to 
be put separately, 1 will put them all 
together to the House

I put the cut motions to the House.

All the cut motions were put and 
Negatived

MR. DEPUTY-SPEAKER The ques
tion is*

‘That the respective sums not ex
ceeding the amounts on Revenue Ac
count and Capital Account shown in 
the fourth columr of the Order Paper 
be granted to the President to com
plete the sums necessary to defray 
the charges that will come in course 
of payment during the year ending 
the 31st day of Mar̂h, 1977, m res
pect of the heads of  demands en
tered in the second column thereof 
against Demands Nos. 49 to 59 re
lating to the Ministry of Home Af
fairs ”

The motion was adopted

[The Demands for Grants, 1976-77, in respect of the Ministry of Home 
Affairs, which were voted by Lok~Sabha, are shown below.—Ed.]

No. of 
Demand Name of D̂njsad

Amount of Demand for Amount cf DnrnajK? for 
Grant on account voted by Grant vctt<* «y th< Hruse 
the House on 23-3*1976

t 2 3 4

RtvenU;
Rs.

Cipital -  Revenue  Capital 
Rs.  Rs.  Rs.

»■ MioistryofH Jm' AfTi-'r* 

Cabinet . . . .

36,10,000 

ax,07,000

1.80.53.000

1.05.35.000
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9>.ENpartment of$ecseo*Kl«ad Admi
nistrative Refoxms  , *>*3»35*coo »5»cce 6,i«,73*<;co

Police . . . . . 31,46,80,000 50,00,cco *3%I4*3*c« a,5c,<e,ccc

S3. Census.................................. 61,44,000 * • 3̂)7,18̂x0 • «

54. Other Expend iture of the Ministry 
of Home Aftirs  . 75.29.cco6,2Î7yCCO l,*3,*>6yf3̂CO31,09,36*00

55. Delhi.................................. 18,70,87,0008,33P5,oco 93>54<37>CCO 4X̂5*24̂00

56, Chandigarh . . . . 2,68,91,000 i,oi,89,cco*3*4,54>cco 5/9̂ 8̂00

57. Andaman and Niccbar Wards 3,<3.02,CCO 1,61,72,c c 017-̂5̂ i.ci j4,(tc

58. Dadra and Nagar Havcli 31,44,cco 22, 6l,CCO »»57̂a,cco i,i3̂ 4,«o

59. La&hac'wfeep 53,13,coo 18,05,0 co 2,65,68/: CO 9cj5tcc

Ministry of Shipping and Transport

MR.  DEPUTY-SPEAKLR We take 
up discussion and voting on the De
mands lor Grants relating to the Minis
try of  Shipping and  Transport, for 
which four hours have been allotted

Members present in the House who 
desire to move their cut motions may 
lend slips to the  Table  within 15 
minutes indicating the serial numbers 
of the cut motions that they would like 
to move.

Motion moved:

“That the respective suits not ex 
ceeding the  amounts on  Revenue 
Account and Capital Account shown 
m the fourth Column of the Order 
Paper be granted to the President to 
complete the sums necessary to de
fray the charges that wiU come in 
course of payment during the yeir 
ending the 31st day of March, 1977, 
in respect of the heads of demands 
entered in the second column there
of against Demands Nos 79 to 82 re
lating to the Mimstery ol Shipping 
and Transport”

Demands for Grants, 1976-17 in resp ect of the Ministry of Shipping and
Transport.

No. of  Name of Demand  Amount of Pemsndfcr  Acarunt t'f Dfmfir.t’ frr
Demand Grant on towm* vote* by Grant wbm'tiw? to the

the Home On 23-3-197*  vote of the Hcaae

Revenue
Rs.

Capital
Rs.

Revenue  Capital
Rs. Rs.

79. Mmistry of Shipping and Transport 40,99,000 .. 2,04,93̂00

80. Roads...................................13,44,42,000 13,80,14,000 67»aa»w£co 69,00,68,cco

tt. Parts, L'ght hornet and Shipping  .  4,i5,i3,ceo 54,51̂ 7̂x0 so,jS#r£to t7X#o&fcc

fs. Road and Island Water Transport  17,91,000 Jjôcxoo ic,J4,*2,cco
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î Ti nwfl ̂ *rjt w wr  i 

SrtPpf crr̂r *fw vtwt v\ wii *ra?fT ?®r 

«i# nr w? i  fiwtm*T $m $ 

fwroft w <fV wftf  ifw ŝ rtt 
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 ̂  i

%'̂ RT WW «̂ W<W 11 

fiW M l! tit fl^ |

1M

flRwft

w wŵy
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WT-WT ftTWVM % i  WN%

%—*n*r wrt mfkwft #, 

*n*o tpro ffto tft faifrftiM stt to 

ftoT ̂nf̂tr, fmf ̂ r  tt

w r | i

stft—ftrr* *»r *r  fasR-%* 

*frat ?rrcrc *r «rrsr n̂fSt

*1 fnw $ fa wi  sror «rr$-arrsr 

«!#■ t, &r  ̂ f̂tf  «r̂ >r   ̂  % i 

»mr   ̂ *T

t m$-m% xtrft

iT5r«R f̂tf»T%f̂ r̂  ̂  ̂  

T̂t f. i w  r̂ %

W% f, cFWft |TO R̂TRT

i vrftnfi/fiftft i$nt̂

% ,H*W SREFPIT  I

 ̂ «̂#-r%fini*r ^8T %, 

^ *# | iffv i<N

iwTfgir m wft wit  wpnr 11 wt 

w*  liWWlfiwagff, *ns?t 5%»p»w ¥wrT- 

?̂Fsr an%  tftafrftfar % m  <rc 

wit | irtr «rc

"tto  nwfwirt vt ŵraft twww m 

pft wn̂t vtqrc^T r̂f, wiwt 

*it w| fan fomt |  *r 

craT to t | fw? iw-tii'fafim 

% f ̂  wmr i  wfr fŵ ft 

<ŵ, *nj fotft wrt qgrr ?nft i wrw w 

rfh4t“fR5hnr % *rciSr »r  *rwftr?rr % 

*fk ̂ Hw5r v\x  yifew  «pw iar̂ r

fw# «TfTT «Pt  % TOTH 5T |> I
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I, ftfpw  *T?ft ?Rt% It  wtfV w  
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SHRI BHOGENDRA  JHA  (Jam* 
gar) I beg to move

“That the demand under the head 
'Roads' be reduced by Rs 100."

[Need to connect  Forbisganj with 
Muzaffarpur Darbhanga highway ac
ross Kamla and Kosi rivers<l)].

“That the demand under the head 
‘Road' be reduced by Rs luO ”

fNeed to link  the  roads on the 
Nepalese border with those in North 
Btbar m order to faulitat« the bonier 
traffic<2)J

SHRI S  A  MURt GANANTHAM 
(TirunelvCB) * I beg to move:

,(That the demand under the head 
‘Road and Inland Water Transport’ 
be reduced to Re. 1.”

(Failure to evolve a uniform taxa
tion and  management  policy in the
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case  ot  road  transport  undertak- 
iaga (£».)

“That the demand under the head 
'Road and Inland Water Transport' 
be reduced to Re. 1.’*’

[Failure to check cost ot operation 
of road  transport industry and take 
measures to check the profiteering by 
monopoly houses in the manufacture 
of chassis, spare parts, tyres and bat- 
teriesOO)]

"That the demand under the head 
Hoad and Inland Water Transport’ 
reduced to Bs. 1."

[Failure to reconstitute and convene 
ttie Central Tripartite Industrial Com
mittee lor Road Transport Industry to 
discuss the problems of workers and 
that of the industry(11)].

“That the demand under the head 
‘Road and Inland Water Transport’ be 

reduced to Re. 1/’

(Failure to hnng State Road Trans* 
paift: Undertakings at par with other 
public sector undertakings and convert 
the non-returnable  loans  mto equi 
ty(12)].

“That the demand under the head 
*Road and Inland Water  Transport* 
be reduced by Rs. 100 "

Failure to give workshop apprentice 
conductors of DTC regular scales of 
l»y(13)].

“That the demand under the head 
'Road and Inland Water Transport’ 
be reduced by Rs. 100.”

{Failure to pay allowances to over 
200 conductors  who were sent from 
training school and  were utilised in 
advanced booking  section for regular 
duties (14).

“That the demand  under the bead 
9taad and Inland Water Transport, 
be reduced by Rs. 100."

(Violation 0f the«*«d of*fc* ̂ n. 
trial T̂tomal by non-payment of cash 
compensation to employees of Pedtf 
Transport  Corporation for  JaA* 
nary, 1975 (15).

"That the demand under the head 
Hoad tad Intend Water Transport* 
be reduced by Rs. 100/*

IFailure to bring drivers and eon 
ductors m Delhi Transport Corporation, 
under regular scales of oay after six 
months' service in accordance with the 
agreement  signed  with  the  DTC 
Workers’ Union (16) 3.

“That the demand under the head 
‘Road and Inland Water Transport*
be reduced by Rs. 100.”

[Failure to control heavy losses m 
the Delhi Transport Corpor?t'on(17)).

‘That the demand under the head 
Hoad and Inland Water Transport* 
be reduced by Rs 100.”

(Failure  to  provide a full  time 
Chairman and Vice-Chairman for Delhi 
Transport Corporation (18)].

"That the demand under the head 
Hoad and Inland Water Transport’ 
be reduced by R* 100”

[Failure to check the  move of the 
Delhi Transport Corporation Board to 
hand over DTC r jutes to th<» pm ale 
operators under the plea of unecono
mic routes (19).

“That the demand under the head 
‘Road and Inland Wnter Transport’ 
be reduced by Rs 100*'

[Failure of the i>lW Transport Cft 
poration to have rnly  stand ini sue 
buses in Delhi instead of a number ol 
mini buses(20)]

‘That the demand, under the head 
‘Road and Inland Water Transr̂rt' 
be reduced by Rs. 100.”

[Failure to end overtime and P<>v 
wages due for double ditfjr In Delhi to 
DTC employees *1).
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«Tb*t the 4eaMMM| under the head 
‘Read  Inland Water Tranapoit* 
be reduced by Rs. 100,*

[Failure to provide drinking water 
facilities in many new depots in Delhi 
‘Where pure water Is not available (2).

“That the demand, unde*’ the head 
*Hoa<t jpnd InJmd Walei Transport* 
be reduced by Rs. *00."

(Failure to provide fair inqj.r/ end 
opportunities to reoly to show cause 
notices  to 300  employees of DTC 
whose services have been nominated 
for alleged acts of misconduct (23).

"That the demand, under the head 
‘Hoad ara Inland Water Transport* 
be reduced by Rs. 100.”

[Failure to keep the buse* ol the 
Delhi Transport Cc*torati*'n fit so tl.at 
they consume the  standard limit of 
mobil oil  (24).

‘‘That ths demand, under the head 
*Road and Inland Water Transport' 
be reduced by Rs. 100.”

LFailure to  nr’ke  <u viable good 
quality of mobil oil for use in DTC 
buses(25)].

“That (he demand, under the bead 
Hoad an*! Irlst-d W’Mcr Tmsrtrr 
‘Roads' by reduced by Rs 100.”

(Failure to review the recommen
dations of the Standing Committee of 
fftmnsport Development Council oa 
Road Transport in its meeting of 5th 
July, 1974 (26).

“That the demand under the head 
*Roari a*d Inland Water Trans;* rt‘
be reduced  % 100.”

[Failure to t.ike steps to chc-ck the 
increase in accidents due to defects in 
buses and In rj**} surface and to en* 
sure safety of pass»*gers(2?)l.

“That the rieaumd under the hend 
and Mterd Water Transport'

be  by IK m . "

{.Need to replace a large  number 
of overaged vehicles cf Road Transport 
Undertakings (28)].

“That the demand under the head 
‘Rord an»i Inla* i W «i< r 1 raosp«>rt' 
be reduced by Rs. 100.”

[Need to set up a chassis manufae* 
turing unit in the public sector (29).

“That the 'ieroan.i ui-der the head 
‘Road and Inland Water Transport, 
be reduced by Rs. 100."

(Failure to undertake a comprehen
sive review of (2k* working vi the Mctvt 
Vehicles Act (30).

“That the den .in | order the bead 
'Road and Inla*-<j Water Transporf 
be reduced by Rs. 100.’*

[Failuie to enact legislation to pro* 
vide uniform scales of pay to all cate
gories ol  workers m road  transport 
throughout the country(31)}.

“That the demand under the head 
‘Roads’ be reduced by Rs I0C.M

[Failure to Evolve a  rational and 
coordinated railroad policy (>.*>],

“That the demand under the head 
‘Roads* be reduced by Rs. 100.”

[Failure to ensure  efficient main* 
tenance of national highways and pie* 
venting misuse of  funds by centrso* 
tors(33)].

“That the dcmnnd un-ler the bend 
‘Roads’ be reduced by Rs. 100."

(Need to sp*«5 up the construction*, 
of highway through India for the Great 
Asian Highwa/vU)].

“That the dem -n.i under the aead 
Hoads’ be reduced by Rs. 100 *

[Neglect for maintenance of bridge* 
on national end State highways (85).

“That the denvr.<« under the head 
‘Roads’ be reduced by Rs. MKL*

[Need to devote special cm* to tfeft 
West Coast  Highway in view of the 
monsoon conditions  and Urn spires 
railway track in the area (36).
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"That the demand under the head 
Toads’ be reduced by fta. 100.”

[Failure to evolve a system of road 
network to the backward regions to 
eontoect them  through feeder roads 
with the various State and national 
highways (37)].

“That the demand under the head 
Torts,  Lighthouses and Shipping* 
be reduced to Re. 1.”

[Failure to  nationalise the steve
dores in keeping with national poli
cies (38)].

“That the demand under the head 
Torts,  Lighthouses and Shipping’ 
be reduced to Re. 1 ”

[Failure to  conduct a timely re
view of the work undertaken by the 
task forces set up after  the emer
gency for implementation of the 20- 
point programme (39)].

“That the demand under the head 
Torts,  Lighthouses and Shipping* 
be reduced to Be. 1.”

[Fledlure to ensure housing for all 
employees of Kandla port and dock 
workers at Gandhidham resulting in 
ensuring hardships for all employees 
(40)].

*That the demand under the head 
Torts,  Lighthouses and Shipping* 
be reduced to Be. 1.”

[Continuing delay in setting up  a 
National Apex  Body  for port and 
dock workers  with  representatives 
from the three Federations of these 

workers (41)].

"That the demand under the head 
Torts,  Lighthouses and Shipping' 
be reduced to Be. 1.**

[Failure to *et up bilateral nego
tiations of wage revision for port and 
dock workers (42)].

‘That the tom*** under th* head 
Torts, Lighthouses and Shipping 
be reduced to B& 1."

[Failure to  reriew  contract far 
handling  iron  ore  work  through 
Kakinada Marine Labour Contractor 
Cooperative Society Limited. (43)].

‘That the demand under the head 
Torts, Lighthouses  and Shipping* 
be reduced by Rs. 10ft”

[Refusal to recognise  the Madras- 
Port United Labour Union. (44)].

"That the demand under the head 
Torts, Lighthouses  and Shipping* 

be reduced by Rs. 100.**

[Failure to eliminate corrupt offi
cers from the Port  administration
(45)].

‘That the demand under the head 
Torts, Lighthouses  and Shipping* 
be reduced by Bs. 100.”

[Failure to ensure the full imple
mentation of the Zambre award for 
Bombay Port  and  dock  workers
(46)3

'That the demand under the head 
Torts, Lighthouses  and Shipping' 
be reduced by Rs. 100.”

(Violation of agreement regarding 
the mode of discharge of Murate of 
Potash cargo by « Company in  Vi- 
shakapatnam Port (47)

“That the demand under the head 
Torts, Lighthouses  and Shipping' 
be reduced by Rs. 100.*'

[Refusal to reimburse to employee 
of Kandla Port cost of ayurvedic me
dicine as is done  in  Cochin Port 
(40)].

'That the demand under the head 
Torti, lighthouses  and Shipping' 
b« reduced by Rs. 100/*

[Fafiure to have  detailed discus- 
Stan* with reeogniMd «n$ registered
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imHNM In poptf *nd docks with a view! 
to effecting  economies and  taking 
unilateral decision* instead. (49)].

the demand under the head 
•Ports, Lighthouses  and Shipping' 
be reduced by Ha. 100.*'

[Need to ensure  proper dredging 
of Calcutta and Haldia Forts and to 
effect  early  settlement  regarding 
Farakka waters in this regard, (50)].

’That the demand under the head 
‘Ports, Lighthouses and  Shipping* 
be reduced by Ra. 100/*

[Need for speeding up of Vishaka- 
patnam Outer Harbour Project  and 
Tuticorin Port works. (51)].

'That the demand under the heed 
'Ports, Lighthouses and  Shipping* 
be reduced by Rs. 100.’*

[Need for improving efficiency of 
port railways. (52)}.

"That the demand under the head 
'Ports. Lighthouses and  Shipping’ 
be reduced by Rs. 100.”

{Illegal suspension  orders against 
tbe office bearers of the Vishakapat- 
nam Harbour  and  Port  Workers’ 
Union <53)1.

"That the demand under the head 
‘Ports, Lighthouses and  Shipping* 
be reduced by Rs. 100.'*

{Insistence of Ministry  in under- 
taking verification of membership of 
unions during Emergency (54)].

"That the demand under the head 
‘Ports, Lighthouses and  Shipping* 
be reduced by Rs. 100.'*

[Failure to grant  recognition'  to 
Egra and Rajbagan Dockyard Work
ers' Union, <55)],

“That tbe demand under the head 
‘Ports, Ughthou»e« and  Shipping* 
be reduced bfr Us. 100."

{Failure to absorb temporary and 
casual workers in the Tuticorin Port 
who were earlier engaged in the Tu
ticorin Harbour. (56)].

“That the demand under the head 
Torts, Lighthouses and  Shipping* 
be reduced by Rs. 100.” ’

[Delay in making permanent daily 
rated labour  in Kandla and  other 
ports with more than three years of 
service to their credit. (57)].

“That the demand under the head 
Torts, Lighthouses and  Shipping* 
be reduced by; Rs. 100.’*

[Failure to grant  house  building 
advance to Class III and Class IV em
ployees as done in other major ports 
<58)].

SHR1 C. K. CHANDRAPPAN (Te- 
llicherry): 1 beg to move:

"That the demand under the head 
‘Ministry of Shipping  and Trans
port’ be reduced by Rs. 100.**

[Neglect towards  development of 
the minor ports (59)].

“That the demand under the head 
‘Ministry of Shipping  and Trans
port’ be reduced by Rs. 100.”

[Failure to take measures for pro
viding sufficient loading and unload
ing work in minor ports (80)].  .

“That the demand under the head 
‘Ministry of Shipping  and Trans
port* be reduced by Rs. lOO."

[Need for speedy construction  of 
bridges on' N.H. 47 (6S)].

“That the demand under the h$ad 
‘Ministry of Shipping  and Trans
port’ be reduced by Rs. 100.”

[Need for  earlier completion  of 
Valapattanam bridge on N.H. 47 (64)]

“That the demand under the head 
•Ministry of Shipping  and Trans
port’ be reduced by Rs. 100."
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(Shri C. K. Chandrappan.)

[Need lor jetting  u|> « merchant 
navy school in Kerala (86)].

the demand under the head 
"Ministry of Shipping  and Trans
port’ be reduced by Rs. 100.”

[Need for providing more financial 
assistance to Kerala State Shipping 
Corporation (69)].

‘That the demand under the head 
‘Ministry of Shipping  and trans
port’ be reduced by Rb. 100 ”

[Need for further modernisation of 
Cochin port (67)3.

“That the demand under the head 
‘Ministry of Shipping  and Trans
port’ be reduced by Bs. 100” 

[Failure to provide  funds money 
for the construction of Azheekal port 
In Cannanore district, Kerala (68)].

“That the demand under the head 
‘Ministry of Shipping and  Trans
port’ b« reduced by Rs 100.” 

[Failure to provide funds for  the 
modernisation of the minor ports at 
Alleppey and Quilan in Kerala (69)]

‘That the demand under the head 
‘Ministry of Shipping and  Trans
port’ be reduced by R* 100.”

[Failure in completing the National 
Highway connecting Trivandrum with 
Bombay  through  the West  Coast 

<70)].

“That the demand under the head 
‘Ministry of Shipping and  Trans
port’ be reduced by Rs. 100.” 

[Revision of the earlier decision to 
construct a bridge between Mootha- 
kunnam and Kottappuram on N.H 47 
to connect Emakulam  and Trlchur 

districts in Kerala (71)].

“That the demand under the liead 
‘Ministry of Shipping and  Trans

port’ he reduced by Rs. 100.** 

[Decision  taken  to  construct  a 
bridge on N.H. 47 connecting Gothu- 
ruthS and Kottappuram (72)].

the demand under the nead 
fyfrtotoY of Shipping and  tnras- 
pufc fee reduced 6y Bs. 100."

[Delay in taking  « fliwj dadsiott 
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tmwvrTT $, **% *r fft * 

f̂ <i %.*% $t?tf, aifer *r ift

if er 1  * $3

arm *3 %,  10  sra q$% irt
^ arr?r  *n*% *nf *rf *ft faF ar̂f- 

trpirr  xte wt  *rw> fftT

aarwsrf® q*rt  I *?r *ro* arrf- 

qra it* *$t vvto I ?r> 4m %
% anft  T̂P̂ T VRft 11  %%sr 

«n̂ ?t«f *ft drPnr «f!T jTWti fa?P̂  

% 3$ qt omr  ̂ fm, f̂ w*> amg 

Ir vf ̂ *Mk ̂  tf tftr jftir If ift 

« w   «rpft | j  iff «mrr* aft ww 

t dr iTf J»m  nr am̂ anf i 

<rc 5tt rnn %% ̂  wwvm f i

vfk m   ̂ ̂ iPfîr % i«6

a|t!f  wf̂ »i

Slftv W*n% ̂  wnwV€*if qft l  (̂ wjl' 

fiwf  ̂  ffWR «d Pw WT fft 

fa»f̂  im ̂  irrwriw ̂  ftwr 

am v f¥  5r wwramr % %ŵ r

?rf*t   ̂qfyar̂  ̂fSuaarr  wr$

«rr?r ?rt -rff f̂ iran t

f f̂ Or?sT   ̂drtgjr «r̂<rr f-P

^ qr sfVCT  ifV fJrwrr ^ i 

 ̂ N w erf̂  % arc* % art*

 ̂§Pr«rr ar smrtft |> i

Ttt ̂  $rsrr % % t ** m

 ̂fap aft ffqii? 3ITTT I  aifT 

wrr?T wfr«#B | \ i?rm

ATfTT fft  *TWI W<T ̂«TT  WTf̂ 

fa 3ft  Tfr  fr«»- *r f, «r«

Tte ar% i xftr sjflffr
% mwr >f arm% ̂r> «rrat»̂?rT

11  ?an* fw ?r t, ?tt vrm̂  

 ̂ r̂r <Tfr% #, %fa?r Tf 

^Mrf-UTJPT T>? *IT  ?f qtr ̂ Rft

RTf-i tft 5TI?  «TT> qM

WPf> | I

% *r*  ir vft w  srr̂r

ft i  *rg irrs*  «nr <T|t, ̂

«a?tr  ̂$ arn fk̂ii it i  Ws*

jfro fTt*i %  fai%  Tt«i «t*r | 

f**r qT mq̂  "̂t«r ar*T vr tty % 
eftsft  fasnrr qr  a«rrdq«r ff«rr t, 

fafffT %'ft  *arr f*r̂, r̂-rr f*r% <rtr 

quft arq̂T qft ̂fararr fa% i  «Tq 

*w? ifrf4  fî wst 

% t̂ar H  iftr  wrCtis ft i

îr Tam $f 4ff  fâ r % 

w%  ift «n# fa fafm t̂« 

fofa#   ̂faisft flrrapft  *m % 

 ̂11

v f t   w   ir  «? w  % wt« 

^ «$«$#<
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$ forft  %l*r*  *WT‘

#*  #*t ̂  $, ^ #  «*r ** « 

*g   ̂ q?  v i  «n*nft 

iflft-trfa tttwii I fVr *fc*f tfT 

ssfVifv % vrrsrSr sft «rr&T $ jrwfti "tar 

I, m  ?r̂T qw & <T»T9nm 

f̂&rernr  *wnfV f i  wift a*q> «*V 

m?T qft *'t *H *t 

csrr«r fcrr ft* ̂rt *nq% *RT«fa

«nfe*4* **r | s t̂ rfte

ft qrtftm  i **t *rrq%

| % ftifw tftT ?r*qte qft  q?t 

nw *w3ir>rqft*TB*r3rqqTq0T$f i

t& fafcfti it?  * srrowr

3t̂t wnmft % *re fcr * q«r- 

qfnfSF**fr* w|?rftrf>wf%*rT

f,  ̂ ̂  ^ $ fr

ft fcra* aw *Y *tr s ifarro* 
qrr qqfa  wrnr #  *r*rr £ i  turfr 

ft?  “f̂'TT"  % *pnrc:

qt fjqnftfcrT, swnnr it ft, ?t *r$r fq»

m*rtt % it*  *r 7-1/2 n  

qqr favpf-vnif q* «r* Prt *wt 11
ff̂T f%*T*i t,

* V̂TS* *|T SST ft, ** *?*

wf«r wpt f*rrr t, $fa«T f«rai w* 
9f«T«̂  *f»<T  f |

3nr **ft ̂  *r>r fasr wait * 

fW ift*FV*t ft WPT «H% I, «ft WTT 

*t vh % •̂TOT-̂fT̂ % Wt* *T 

%tm ̂   tw  syren $ fo *r$t 

«i€, *ro* ft*  *rfc *£t 11 

*<r: 3tr>r *vrfq?r rft faarr *r s**rT

11  $ft fw% k g*r«afr̂ T ftpFm 

^ # ?  **r  w fq«*

% feffor # ffr? w-qftw wr *£<r

^*r^rt«

«nar  J?I5JT w  k ’  «rrar ̂ trft 

f3p*rr̂> «r> #-ft 5r Tinr 

*R%  wr#  «r̂ r ̂  irvft w  ̂  

^pr ar|?T v*» fWft  ̂1  W  w  

*fW ?7 fiwr̂r *r?> t v* wr> 5OT ̂*tt 

f̂»r *tf??TT  vlf̂r ar̂t Sfftf qf̂ T

arranparr r̂ jft% $ srr*«r # ?tW 

«TqjTr *m *tt> w  *r̂r  qf̂r *r*& 

11  ?*rf?riT  *?t ?rq% *r sr qH, 

<?<t  <t<t T”, %qr «mr ft 1 

-rft, m *#!> sift 3'itftir iff

t̂  T̂Wrft  qyft f, »f tqfV

«rq% »n* ̂ ?nr»TR «rr «<hr̂ v>̂ mr

ff̂TT  <TS?TT f I  qf̂ VT % WWT ̂  

mft rfe-rrt ft, fVr vi \r rtxr 

»TTfTT ̂FT qfT<T f, ?TTfo %ftr SfTTT-

if 1% ̂  qw qrrir ?ftort

5^7  q? if *fft w it 
3*1 fan «% 1

?5Tm> %»!T( 5T7H if ft  % ft 

20-*i«ft  mPT1>  %rq-«qr  ?̂r 

% »?T*Ft T5T P, 3*r  ̂m  ?r ?rfiRr 

vr ̂ t »rf It ft trr ̂r 

ft *»* *r  t  eftrm ̂

5̂  ̂̂   t "3̂ sft t̂ T?>

z* ft * F *isr?r q f^ nnr vr  n̂t, 

ft*  tpr r̂ ft 1 nr»

mqŵ f*r ft $ ff  ?r$ 

forest 8̂ # % farfur %  «rf«nf ?r 

«rfgrfr spt qT  fqrsrr  ̂  iftr

2R|t ?r<|fq̂r «q »r fq?nr--KTi qrr̂r ft 
w*Mt ft  m*gk %*ft&*
iT it fas? ̂  ̂ 4T qrft ft% **  'ilt 

ft? fa'fm % ?rr«i % 4 fax -r  i

«w  *t  *rm>r  *nwi’   ̂

ft  «nwv mrt
«ftr ?rft »r̂ rq?r m* 

qrtsrr r̂tf n g « rrr ^<rr qnr̂er- 

irsf  qr»#q?ff   ̂  t < 2  f̂rri
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[aft  srr]

1971 tit 'Tfaff

aft  Tnr«$T$T  *  ift sr«FT  tftfIT 

3694 %  3 tit f3 *?r,

q$vr *mit 7rc(fr f¥ fan? 

srrf  ̂* «*? v* t?t  ?w?*f

£7̂   ftfffft  T̂jPTTI' fr |

lift ??>u vr 3*rc  # w

g'  *fT  | *

“The construction  of the  Dar- 
bhanga-Forbesganj road is not yet 
sanctioned.  A Committee consist
ing of the representatives of  the 
Ministries of Shipping and Trans
port, Finance, Defence and Plann
ing Commission has been constitut
ed only for considering ways  and 
means for the financing of this pro
ject, specially the construction  of 
Kosi bridge on tbis route and its 
immediate approaches.... ”

wnarar  suw if $ *r$iR 

f̂ r *r *rfrrr$ft   ̂ titx

TOT |

srronf̂r %’* *$ qrrsar̂rrff vat

tit *ffaT  tTT  3f iff* 

IJST̂V I I ST7 9TTVT t fV Pr»W 

% Trcfr h rrsr ̂   ̂ xtrft

rt» vrr  t« jwr*

*  *rr«r  £?r %, sfffr wr 

w titr '̂trr ̂ ̂*r %r &

^  i  fatf* ir **  >f jprr* 

faq  srfarsrr t i t  fpnr *r 

wrcm $ Visr gt ŝ tt*

wnr ■srr wit % i Kfflpr «mrf* 

1971 % *7  n̂sr *n? nfc 

JTftf if rmw  >T3t i\

4 I *S*T?T7?t̂ ̂  f $ | I

sr fif̂T fafaaft ?3 w *   X t t, 

*?r Wr«r % s $n«fr«   ̂«

«ii? tft fofcr ̂  «T5r ff t tfffcr

<TT «TR ww *ft*rf tit fMs ffTT $, 

w  fira vaw % itstt titti* tc 3*

fa«fa1 *<*«* 5PT t»*> m

tittit % ̂  I tin  f̂V«R f 11 

W  irr*r % titil ti\ «*T%tw*rt* 

ftnWV  % fa? *nttfr  Fiwt 

m  w % ?«r % 5rwT «r??n | «ftr 

 ̂  cr> #7m % Tret iprw 'rtarr |

tit* ̂ 7m ft ’fT T[7T̂ % tit <f

ffeft  jft   ̂ir«T*rpr vr tp

*fVTT qfer ̂ ?r̂ ?ft f<r  wt w  If 

*̂pnrW t ̂  % Pro

fnnf % <w ̂  «rcPTT sr'̂rr g-fr 

3TT-TT qrfcTT t tit? W % %mt til titftf

urw t fa; argt s*r %  sp?%

itrr >fg rmr  tit?  Pn

««T»TT 'JRTfa* > HT?#ar-ff  qq a|TT

wr ^ wi f?n̂

f̂r «rf̂iwr   ̂\

%H~n  im  fa***   ̂t

JTC&1 •yTSWUl 31  %  WyTSFrs

It frfT?rr tit ww s*r?r %

ftfn tt-f ?rRstrf q«r % fa  ̂vr 

wr   ̂  T?̂  t I  fatfR  ?T?16FTT %

qnr sir f® qr?  ma-f f5  wr

*r   ̂ mr ̂  11

m w tit ̂   wst g*r ^nr

f̂rrr  % qra T̂srsr «T(?V I ti*x

finrrc »ptp  ̂ *.*

t I  fair fSTffT<" ITT̂TT ̂'r f*T

spur % f̂rq  qp̂ r  ftnrnr

 ̂ titr  t?n xtfti

W w ?T% I

t i * it ̂   t i i * sftr v k t 

ts arreT  | » ft

TOwf %  t ?ksr t i t  ft i

$faiT   ̂ift  srncr im t
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w ft  Tirtt  & f*m  '**&
' 11 *m t fv **  ^

*fcft -sA  si* *rcra( vftx  ffan 

wfag  *cr vx  «wwrr «<

fa ̂tsff 5T«Sp«ff i

UTO *PRJ? T% ^

«WW 3*1$ ff> *T%  ?ft y* 

f|?r *i> ''3«mf«r $»ft t %* tfref 
%*fw‘r  «t  irrfnzrrar t  faq 

*!*t »im far T̂twjT \

nv 3m *rra?  fa *r  wwff 

<rc tfaft  <flr  s?wt 

. srhr vu* . #?% Pvt art 

$  FfW 3fT({ i %* wf %

wv  *J  q«HTfas*  jfta**

* *r»m tft »?t*ff *ft <m«fa tot $t

'  SHRI N. E. HORO (Khunti): There 
are many areas in our country which 
are still backward and  one  of  the 
reasons why they are so is that they 
do not have the intrastructure. Roads 
are a vital part of that infrastructure. 
This’ Ministry which is in charge ol 
transport and shipping has been doing 
good work m the border areas; they 
have also been helping the state gov
ernments in their attempts to build or 
Tepair the roads.  This  department 
should give more assistance to  the 
State governments because over  the 
last two decades it has been said that 
the slate governments have not been 
able to build the infrastructure due to 
paucity of funds. In this connection, I 
will specially mention Orissa and Bihar, 
and also the eastern and northeastern 
region. If those regions are given good 
roads and if the rivers and rivulets 
are provided with culverts or bridges, 
those areas would automatically de
velop. Let not the Union government 
leave it to the State governments; 
they  should  give  financial  aid 
to the state governments. I  want 
to mention one or two points in 
this respect.  In Chota Nagpur,  we 
have a national highway which goes 
inm east to west. Chotanagpur is not 
connected with areas in  Orissa  or

Madhya Pradesh.  National Highway 
No. 33 should be joined with that na* 
tional highway which gods from Cal
cutta to Bombay. This means that y®u 
will have to build a bridge over a river 
at two places in Ranchi district—at 
Simdega and Majatoli. I am mention
ing this because those roads are  of 
great economic importance to Chota
nagpur.  As it is,  Chotanagpur  is 
joined neither to Orissa nor Madhya 
Pradesh  by  roads,  without  these 
bridges.

With regard to  national  highway 
No. 2, it is iound that the same work 
is done every year. The same bridge 
is reconstructed or repaired every year 
or the sfcme length of road is repaired 
year after year.  What is happening 
appears to be that the contractors res
ponsible are not doing their proper 
30b, there is poor  engineering and 
they are not using the required per
centage of bitumen and stone chips and 
all those things with the result that 
they have to repair the road every 
year.  The Ministry should look into 
these matters.  If the hon. Minister 
wants. I shall give him specific instan
ces that 1 have come across.  Much 
money is being wasted on the same 
work again and again.

1 was going through the report. The 
border roads organisation hds  done 
some good work.  I was  wondering 
whether the government  should aot 
combine the  diflerent  organisations 
like border roads organisation, central 
road transport corporation, mter-State 
transport commission, central inland 
water transport  corporation,  etc, 
Whv don’t you bring all of them to
gether and m.ike one or two viable 
Corpoi ations instead of having  *0 
many organisations, because they are 
bound to overlap.  The Border  De
velopment Board has been doing good 
work in the border areas.  You can 
change its name and can also utilise 
its services in other areas. That is the 
tvpe of organisation with a good repu
tation, in which people have confidence. 
Now. if you ask different contractors 
to do the job, they will waste money 

and material.  Then you cannot ex-
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pect Srom them the required standard 
work. I would therefore request the 
Hon’ble Minister to take this point into 
consideration.

I would also like the Ministry to 
pay more  attention to the Eastern 
areas which are having  ports  like 
HaMia and Faradeep.  if proper sur
vey is made m the  Eastern region, 
minor ports could also be constructed 
in those areas. I want that the Minis
try should take this point into con* 
Sideratkm so that the Eastern area 
which has a large hinter-land can play 
Its role in the economic development 
ot the country. By this the entire na
tion will benefit. I request the Minis
try to consider this point also.

♦SHRI R. N. BARMAN (Balurghat): 
Mr. Deputy Speaker, Sir, 1 rise  to 
apeak on the Demands for Grants of 
the Ministry of Shipping & Transport 
for the year 1070-77. At the very out
set I will speak about the working of 
the Delhi Transport Corporation.  In 
Delhi the people have to depend on the 
bus service alone for going from one 
place to another and the D.T.C. is the 
only organisat’on which provides for 
passenger  transportation.  In  other 
words the DTC enjoys a monopoly in 
bus service xn Delhi. Now, the mono
poly has its advantages as well as> dis 
advantages.  Due to absence of any 
competition, the fares can be raised at 
will. But can we wash our hands off 
all responsibility by raising the fares 
only!' If we examine the accounts of 
the DTc for the last five years, we will 
find that it is continuously running at 
a loss. During the last two years the 
bus fares have been raised at least 
twice  Once when all the buses were 
marked “Express” as a result of which 
every passenger had to pay five paise 
more.  On the second occasion  the 
fares were raised by introducing the 
Central Terminus System.  Under the 
present system the buses coming from 
Various directions  terminate  at  the 
Central Secretariat and the people have

tm iwwrr  f9»

16 tafce'arrtthir bus io reach tlikr des
tination. 4* * result «{ this evfay 
passenger has to pay at taut M P 
more.  Moreover, the monthly tickets 
which cost Rs. 3D previously now cost 
Rs. SO.  The price of the  wholly 
tickets has also been raised to Rf 1.25. 
In spite of all these we have failed to 
arrest the loss ot revenue. Why t* It to? 
Till April 1975, the DTC had showed 
a loss of Rs. 66 lakhs per mouth, and 
upto March 1̂75 the amount of accum- 
mulated loss of the DTC ran Into 40 
crores of rupees. 1 will like to know 
what is the amount of the ment!&y 
loss at present and why this lost is 
being incurred. In January 1975, the 
per kilo-metre income ot tbs DTC was 
84 paise and the per kilometre expendi
ture was Rs. 1.92, That means the loss 
incurred was 98 Paise per kilometre In 
January 1075. We know that after the 
emergency the sale  ot tickets have 
gone up.  But we will have to  see 
whether improvement have been affect
ed in other Branches also. It is seen 
that on an average about 30 per cent 
of the buses be idle every day.  We 
should find out why is it so particularly 
since the proportion of new buses at 
present is fairly large. I was surprised 
to learn that the DTC’s own buses run 
on an average 202 kilometres each day 
but the buses ot  private operators 
under the DTC run about 247 kms each 
day. Why this difference? The Public 
Undertakings Committee of Karnataka 
has published a comparative report of 
the bus services in various States.  1 
will quote a lew aspects o! that report

Opera'tonal S'aff  1971  *97*
pgr vehicle

Trhsrdrum  .  5'50 S’ 30

DTC .  .  .  11*80  *-84

Bangalore  .  ..  8*35

This shows that the operational staff 
on the DTC is much more as compared 
to other States. It natural̂ results fn 
higher expenses. Can we not cut on

•The original speech «&* delivered io Bengali



i#3 tm-tt  au m p k.

t&f expenditare?  Again t wiU quote 
afewrt but utilisation f*w» that report:
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This shows that the bus utilisation in 
Delhi ig the least,
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DTC  . •  *'97 >*59 M4j975

BEST . .  3.13,198 3>32.8i5

Bangalore .  i,37,z»8 1,89,188

From i hi* we see that the life of new 
engine in the DtC i* almost half of 
that in the BEST. This alio needs an 
explanation. In 1874 a ‘one-man Com* 
raittee’ was constituted  which  was 
called the Pimputkar Committee. The 
Committee has submitted its  report 
bat I <lo not know how far its recom- 
menda ions have been implemented. 1 
will or ly say that the expenses of the 
DTC must be reduced and it is not an 
impossible proposition. Sir, we have a 
“Pubifc* Undertakings Committee”  of 
Parliament and Dr. Dhillon was at one 
time the Chairman of that Committee. 
If we request that Committee to pre
sent an exhaustive  report  on  the 
Metroioijtan Bus Services  of Delhi, 
Calcutta, Bombay and Madras, then we 
can m.'tke a comparative study and try 
to fine out where the fault lies with 
the D'"C and how to reduce the ex
penses and effect economy.

Now 1 will say a few things about 
the port of Calcutta. With a view to 
help Bangladesh  we have  recently 
agreed to draw less than 40,000 cusecs 
of water from the Farakka Barrage. 
Farakka Barrage was constructed to 
save tite port of Calcutta from silting. 
Du* to the draw V of lesser quantum 
of water, the desilting process will be 
hampered.  The accumulation of tlM 
at Calcutta port  again go up 
There! are, I wiH like to know whether

the Government has arranged for any 
special dredging operation side by side. 
Unle«s this is done the conditions at 
Calcutta P6rt will deteriorate. The in
come of the Calcutta Port Is corffltau- 
ouJrty going down. Twenty years ago 
Calcutta was the second biggest port 
in the Commonwealth.  But today it 
occupies the 6th position among the 
Indian ports.  The merchandise that 
used to pass through Calcutta port is 
now being diverted to other ports. Out 
of 40 Shipping companies only six are 
located in Calcutta at present This has 
in turn affected the employment poten
tial.  The improvement  in maritime 
trade during the last 20 years has not 
brought any benefit to the  Eastern 
Zone of our country. If you go through 
the Merchant Marine Directory, 1974 
you will find that in January 1974 the 
number of people employed from Cal
cutta  in merchant  ships numbered
11,96, against that the number of peo
ple taken from Bombay was 11,271. i.e. 
almost 10 times more people were em
ployed from Bombay. About the income 
from repairs to ships the picture is 
the same. In 1972-73. the income from 
repairs to ships at the ports on the 
Eastern Coast was  Rs. 0.88  crore*. 
During the same oenod  the income 
from ship repairing at the ports on 
the Western Coast was Rs 5.61 crows 
»e. almost 5 times more. This situa
tion should be remedied and the Cen
tre has a responsibility in this matter 
I will request the hon. Minister to 
ponder wny ths income is going down. 
He should see how the income of the 
Calcutta Port can 1 e augmented.  If 
the repairing work, at least, can be 
increased then some employment op
portunities can be provided  to the 
people of Calcutta.  We  should  re
member that out of 8 million educated 
unemployed on the employment regia 
tecs about 2 million ate m West Bengal 
alone. That means l/4th of the edu
cated unemployed in the whole country 

belong to West Bengal. This i* * WJ 
alarming situation.

One more point. Sir, and  I  wiU 
conclude. In the strategic road develop
ment programme oi 1971, It was en
visaged that a road will he constructed

1M LS.—T.



195  w**  API& JL 1̂6 " ' AgI, UW-7t  itf
£$&** ft. K. Barman] *'  '

fitetfi Dplkhola ito  HitU vfoRaiganj 
Baoiadpur,  Gsmgarampur 

aAd*Balurgh«ft. The portion  between 
Dalkhula and Raiganj was constructed 
ptA the work was halted 4here. The 
portion from Raiganj to Hiltt has not 
been constructed. Now, the ©«n|Ns says 
that further work wouifr be ‘taken up 
by  the  State Government,. BWt'the 
fjriftncia!, position of the State Govern
ment jj weak.  SiiKe this road  has 
strategic tmpprtaa«r,'f'Wa r«due$t the 
Central Government ..4o‘ ewnpiete this 
project. Sir, the stretch 'of-the Nation
al His away No. Si between  Maldah 
and Rf iganj is m very poor' condition. 
If proper attention is paid to the repair 
to this stretch of road, it wBl greatly 
benefit the vehicular  traffic on that 
road, fince it is not possible at pre
sent to construct a railway line between 
Balurghat and Maldah via Lashkarhat 
due to financial constraints, I will re 
quest the hon. Minister to construct a 
road ft least connecting  the -above 
places. This road will greatly cut the 
distance between Calcutta-and Balur
ghat vhich is a district headquarter 
and fa-’tlitate communications letween 
the tw» places.  Beinj a border road 
along Bangladesh this  has  further 
strategy importance  I will therefore 
again urge upon the Minister that this 
Balurghat-Maldah road via Lashkarhat 
may b< taken up and completed hy the 
Centra. Government.  1 support  the 
deman is of the Ministry of Transport 
and SHppmg and with that I conclude

SHRI C. M. STEPHEN  (Muvattu- 
piuha). Mr Deputy-Speaker, Sir,  1 
rise to support the Demands. In the 
matter of national development, ship
ping will nave an Increasing  role to 
play. With the  long maritime coast 
that we have, witti  the expanding 
foreign trade that we have, we have 
to attain the goal of self-sufficiency 
m all sectors of economic life. It is 
of absolute necessity that in the field 

of shipping, India attains a place of 
absolute pre-eminence. It is with this 
goal in view that in the Fifth Five 
Year Plan, schemes were drawn up 
and targets were fixed.  The targets

covered -improvement «f the ports* 
improvement  of the  tiertihing fa. 
ciUttss,  expansion  of the ’tonnage 
under  the  Indian  fleet,  develop, 
rttent  of  training  facilities  of 
sea-men, the entire field  has  43*01 
sought to be covered and we are xaak-’ 
iiig some advances in different areas 
also.  But the fact remains that‘eight 
ftfillion tonnes of shipping that was 
fixed as target when we framed the 
Fifth Five Year Plan, we'are. even now 
lagging behind by around 4.5 million 
tonnes. Two more years are there for 
the completion of the Fifth Plan and it 
looks unlikely that we will be able to 
reach the figure that we have thought 
oi There are two questions. On what 
basis and under what calculations was 
’t that the Planning Commission and 
the Shipping Ministry postulated  8 
million tonnes as the reachable target? 
And if the target fixed by the Planning 
Commission and by the Shipping Mini
stry was a realistic target. what exact
ly have been the factors which inhibit
ed the raising up of our tonnage to 
that hmit.  Either  our  calculations 
have misfired or some factors might 
have intervened  As far as I could 
cee, no msjor factor which could not 
be anticipated at the time of framing 
of postulation rolls up subsequent 
it. Now, anyway, an effort has got to 
be made

One important point that I wouli 
like to make is that we are at a stage 
of take of! as far as shipping develop 
ment is concerned. Major nrolems we 
have, but those pioblems have got to 
be met also  A large number of prob.

arc coming up before us and tak
ing in view all these problems, propo
sals have been made before the Minis- 
h'  by the National Shipp»«2 Board 
with which I had the occasion to be 
associated, that an m depth enquiry has 
not to be done tor evaluating, prospect
ing and placing a comprehensive re- 
oort before the Government, The pro
blems and the challenges are multi
farious  We have got to face foreign 
competition on the one hand, and the 
shortage of shipping facilities on the 
other.  We have got the sKortage of 
finances for assisting the expansion of





*99  ftft, im-rt  AHttt

tShri C.C. M/SKepheri]  ’  '
•nd laborious and painful labour pain 
bifatftH w«r-»anfttoned. ’• Aftrt-the 

wwv*q»e<i«ped»' aubse- 
qttenfly, engineers India limited «̂s 
appoint. If gave areport of a pro- 
Jett aotffagiifer. 48 erMK Which wfia 
approved. OuJ; of that the'net ex
penditure for the  Government,  lor 
the Central treasury, will be Rs. 25 
crares. The rest is tnade tip by ‘ re
clamation and sale of tyri* With an 
expenditure of Rs. 25 crores you can 
develop the entire area. The super
tanker berth comes in and the entire 
Cochin port area deVetofca. This was 
accepted after detailed consideration. 
Now somebody  gets * very bright 
brain-wave, saying  that alternative 
transhipment is possible in the deep 
sea and so we have to consider whe
ther that can be resorted to. For that 
a ne# committee is going to be ap
pointed.  A committee has gone into 
th? whole thing, the  whole report 
was sent to the Shipping Corporation, 
Admiral Nanda went into the matter, 
he reported the matter back finally 
and now, in the year of Grace 1976, 
after three years have gone, the Gov- 
eramment have decided to appoint a 
committee, representing the Ministry 
of Finance, Ministry of Transport end 
Shipping, Ministry of Planning  and 
the Ministry of Petroleum to go into 
the whole thing.

I am humbly making this submis
sion. When Government takes a de
cision finally and you go ahead with 
it, if somebody gets another idea of 
transhipment, even if it is feasible- 
under the Heaven many things  are 
feasible—you cannot go on like that, 
tt is not  merely  a question of  a 
super-tanker berth; It is not the only 
thing.  Along with that, you are de
veloping the entire area; a new Co
chin is  developed.  Rs. 50  crores 

worth of  development  takes place. 
While your investment would be only 
Rs. 25 crores, and that Rs. 28 crores 
also,  according to  some  estimates, 
will be paid back by the Cochin Re
finery in a period of four years.

9» 1078 DX3h JtWWt  002
■i

Vfbm that  investtoeei  has bean 
samStfoned, why cjMpaa the whole 
thingfy Mtatiy because it . happens to 

be * State which is amaH, which does 
not hate a ftrge political will/mere

ly because id cannot *h<mt as> tordb- 
ly-vas is done  in the one of -sorae 
other States,...

MR. DEPUTŶSPKAKBB; lit spite 
of Mr. Stephen? >

SHRI C. M. STEPHEN: That is ftot 
shouting, Out  bawling out  In the 

casp of all other projects, once they 
are sanctioned they go 'through but, 
in this case alone, a sanctioned scheme 
does not go through, because it re
lates to Cochin.

DR. G. S. DHI&LON: After all, It 
is a super-tanker.  The ideas behind 
it should also be super-ideas.

SHRI C. M. STEPHEN: Super-ideas 
also should not  remain mere Ideas 
They should materialise.

Before I sit down, may I rais* my 
voice in support of lakhs of workmen 
who are engaged in the sailing ves
sels? This is a sector which we can
not ignore. There is a large number 
of workers in the sailing vessels, un
cared for, completely neglected, who 
perish without any insurance cover 
They are sheer human chattel. Sone 
thought  has to be given to  then) 
Since the sailing vessels have got a 
significant part to play in the deve
lopment of the coastal trade of this 
country and  in the trade with  the 
Near East, this sector has to be look, 

ed into.

With these words, I support these 
Demands.

aft Vtf :

i i  fw*r  aranrf- 

nft & *r$w wt 31 mft $  fto 

qsmrcr **  |  ft wr#



CHAlTRA 13, 1398 (SAKA) D.G .• 1976-77 

I 

�c 

frl: ' 

·r� 
t 

1. �fW� � f� ��T 

rfr:: 

fi f'lH fi 

q� 

"Transport plays a very impat
ant role. in the economk growth of 
a country. A well-knit and co
ordinated system is considered to 
be th, life-blood of the nation's 
commerce and industry." 
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Minimum and maximum time .taken 
by the Ministry to sanction major 
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in the Fourth Plan. 
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tlie major Hems· of machinery'\vorth 
Rs. ii crores ·.aid' not':··exceeis, '40 
per· ce.�t .. of th� . avai��ble w:orking 
hour;';: often .it was :0�2o··per 'ccrit 
on.y, · . In some cases, the machiner� 
which was allocated· to the State 
Govern:Ilent could. not b� put ti 
· -rop!r use for the following· rea.: 
sons.',' 
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It is not a question · of today. 

"The biggest irritant at present 
to be the Odroi duty. he 

industry 1s not against paying this
tax but the man€r in which it is 
collected at present. Thousands 
truck hours are daily wasted by 
waiting at 0ctroi and other check
posts .... It also increases the fuel 
cost substantially, at least by 30 
er cent according fo our estimate." 

... 
�To f �T r �t .�T .. t "� -� \ 
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«The; ,€pmmittee. ,regret_ to note 
that .thiugh number '·of commit-. 
tees . 'includin·g Roaa_ . Transport 
Taxati0rr lnqijiry · Committee have 
empha5ised ··the immedtate necessity 
of abolisning these check-posts and 
octrbi dut�'s ·, by stistituting then 
by ,an alternative ·form of ta�ation 
and. there is a. gen�ral. c9nsensus 
on the desirability ·of removing 
Octroi duty''. • 
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'The Committee, however, regret 
to not«/ that the coastal shipping in 
the cduntry is on the decline and 
the amount of cargo traic has fan .. 
eh from 40.77 lakh tonnes in 19-62 
to 14.72 lakh tonn's in" 1914." 
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"The number 0' ships has gOne 
dcwn from 140 in 1964 to 56 i: 1973 
and the tonnage has gone down 
from 4,11,961 to 2,20,217." 
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2*232 I {̂9fr*r 2232 *nfalT flH ̂  

t *ftr  it 24  *T9T

Wf §*ft $ ?  3̂ %  7T3T

terr ft.:

“The net 10% suffered  by  the 
Delhi Transport Corporation during 
the year 1972-73* is Rs. 4.98 Chores 
nod In 1873*74, it w Ba. £.38 croieb ”

It is improving; they are making  a 
progress

srlftT &  f \  m nft f*?HT 

WT §i*T t - 7 f» *»WT

sft » w?,  smN 11  mfrm 

MWT  WT ft K  WI W*
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% fair *nr zmn mn ■351% t 

*rmt % vir ws$ *£t ft 1  nrarf 

fwfl  "rtt ft  %Eft

WT̂cTT | ? 80 THTC  Tn̂fJR- 3TT

T̂sfr  ft, zz xrrww vnrr 

TTPRfV nf̂rr T?T?r  falT f®

 ̂  ̂ ssr * sfm tot 

W t ft *n? *rv <rr ttt

| iprt «rrr naî T* %  ?ft 

asrwrsr̂ ^TTkf, Jî tf mw 

| «T trrfarr ft t  3*r ift *st r̂ 

ft 1  *fa   ̂ tft 

$1*0?*# qtfret im | 

tm 34 *r«*?r ? 9 *r$ nrc% p̂rt 

*r$m g v?; «rcr  4*eT?fr

? %  «T«ft  %  T̂fTTTT *X*
f  f<,Kt  fflfT  ?T|t

<?< rr ?Tf 7̂f (.*̂1̂

“The Committee  would accord
ingly suggest that the Government 
should give serious thought to the 
problem and evolve  without any 
delay a coordinated machinery cap
able of curbing  effectively those 
indulging in different types of eco
nomic offences in the Import and 
export trade.  That the existing 
machinery is not effective will  be 
clear from the tact that during the 
Iasi three or four years, only one 
case of malpractice  In respect of 
jute consignments enroute from the 
mill to the Calcutta Port for export 
was detected.”

*Tf  f̂PPrTT TO  ( I
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fznrtft STT %  WTRf nî'jwfew 

t  ̂ k ’  ?ttt TTfrt 

ff»*T 1 *nr qnr- vr ^

fr̂rr 1 rrr̂T ** wrr? 3?mft vw 

M TFT ifr fT‘TT i ^ TI 

<sl# g>  t I

SHRI SUBODH HANSDA (Midsa- 
pore): Mr. Deputy-Speaker, Sir, we 
are discussing today the demands far 
grants relating to  the Ministry  of 
Transport and Shipping. If you look 
at today’s paper, Stateman, you wDl 

see that nine persons have died in a 
road accident ^

Now, the road  accidents, particu
larly on the national highways,  at* 
gradually  increasing.  On the  Na
tional  Highway No. 6,  which  £00 
from  Calcutta to Bombay,  and 00 
G.T. road, every day you can see * 
number of accidents happening  «n
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that road.  I wnt tovknow from the 
Gbvertynent why these accidents are 
increasing, day by day, taking  the 
lives of so many people. Today, tra
velling by road has become insecure 
due to «o many  reason*. X want to 
know from the Government why it b 
allowing the running of liquor hou- 
*44H~whether it is country liquor or 
fweign  liquor—on the  tides of the 
national  hiwhways.  Then  anre not 
only liquor houses but there are also 
some small hotels which have  comc 
up rkMg the sides of the1 national 
highwtys, and all the hotels are sell- 
ing  ountry  liquor.  The  drivers 
particulaily the heavy truck drivers, 
take the liquor and, in an intoxicated 
conditim,  they drive the vehicles. 
This i£ one of the reasons why acci
dents are increasing day by dav.

Another  thing  is  the  hijacking 
imnucc  which goes on  every  day. 
We ha ire  read in the papers that 
in West Bengal and in many  other 
places,  that  a  number  of  trucks 
have  been  hijacked.  Some  time 
back,  on  National  Highway  No.
6,  the  passengers  were  looted, 
trucks were ’ooted.  and  the  truck 
owners closed the roads just to g_*t 
rid of this menace and to bring it to 
the notice of the Government  Un
fortunately, though there is the High
way Petrol Police, the patrolling is 
not done properly, and that is why 
this hijacking is going on. I hope the 
Minister will take care of thew things 
that at least during night time the 

drivers can drive their cars or trucks 
safely from one place to another

Now, this Haldia Port is coming up
I haves seen }n the repoit that Rs 43 
lakh? have been sanctioned for con
structing the road from Kolakhat to 
Haldia. But lor a long time,  there 
have been misting links which have 
mt yet been constructed. The Haldia 
Port project is now nearing comple
tion and it is going to he commission, 
qd .very soon So, unless this road is 
,jo*»btrueted, there will be a lot of dif
ficulty" in  transporting roal  to the

20* &0., im-11  APRIL

Haldia port—and We are  of
exporting coal from the Haldia port. 
I would therafore request that this 
road may be constructed as quickly as 
possible.

Now, there are other roads also. X 
have not seen in this report a mention 
of the O.T. road, which is a narrow 
road connecting Calcutta and Bubha- 
neswar by the shortest route  This 
road is still nrrrow. This is a very 
important road and it must be taken 
up just to make the distance from 
Calcutta  to  Bubhaneswar  shorter. 
There is no mention of it here in this 
report and there is no mention' also, of 
any bridge across the river Suvarna- 
rekha, over wh>ch the road lies. Un
less there is a plan for a bridge and 
the bridge is constructed  over  the 
rivar Suvamarekha,  the O.T. road 
cannot be constructed from Calcutta 
to  Bubhaneswar. Therefore,  there 
must be some planning for the bridge 
on the river, Suvamarekha.

Regarding tins road transport, Mr. 
Daga said that most of the State Road 
Transport Corporations are losing con. 
cerns. I do not know why public 
sector undertakings, particularly, road 
transport  undertakings,  are  losing 
concerns. When private concerns can 
make profits, I do not see any reason 
why State Hoad Transport Organiza
tions should be losing concerns. The 
Central Road Transport Corporation 
which has been set up long back is
'so now running at a loss for the last 
few years. Now,  this  organization 
has no sort of business  It is Serving 
nil the  public sector undertakings, 
particularly, transporting foodgrains, 

fertilisers, coal and oth&r things from 
one place to the other. In spite of all 
thesp things, this Central Road Trans- 
port Organization is running at a loss 
In this report no reason has been 
shown for the losses it is sustaining. 
Therefor®, we want to know from the 
Minister why such things are happen

ing.

Many thing*! have been said about 
the Calcutta Port. But, in this  re
port, only the name has been men-

t. lm  P.G« W«-77 2aS
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tiows# «°d thwit too within brackets 
as Haldia pock Project. No problem 
bis been mentioned in this report, 
whtther Calcutta Port itself has got- 
Riany problems, and it is full of pro
blems. Calcutta Port is almost in a 
dying condition. Siltation is going on 
for a long times and it is going on 
heavily. To save the Calcutta Port, 
the Farakka  Barrage was conceived. 
The Farakka Barrage is also not able 
to give any i«*ult. Now, the Central 
Dredging Corporation is  afco  con
tinuing the dredging but the silt which 
is depositing heavily cannot bs re
moved. As a result, big draft ships 
which are likely to come inside the 
Calcutta Port cahnot comc inside. 
Therefore, Government must serious* 
ly think and take necessary staps to 
prevent slltation of the Calcutta Port 
which is serving a  big h’nterland 
starting from VP and Bihar and  on 
the eastern  Assam,  Meghalaya 
And other Stales. This will create a 
problem, not only an economic pro
blem but other problems also  At the 
fame time, this Haldia project is also 
coming up. It will be commissioned 
very soon—that « what the  report 
indicates  But we do not know how 
soon this project will be commission
ed.  Some foreign Anns were given 
contracts for  dredging  the  Haldia 

port area and their contracted period 
was over and now no dredging is go
ing on—-and *f the Government intend 
to make the port a deep draft  port 
which will go upto 40 ft., and if the 
silting will continue, the  whole  at
tempt of the government to make it a 
deep draft pori will  be  *iustrated. 
Therefore, I would suggest that the 
dredging of this port must continue.

There is another thing. Much water 
has flowed r̂gerding a ship-building 
yard  Expert committees were  ap
pointed.  T»r.Uminary project reports 
were made. But I would say that the 
Government should look at the pro
blems of West Bengal.

As my friend bas already indicated, 
out of 9.5 million educated unemploy
ed people who got their names regis
ter̂ with the Employment Kxchanse,

2 millions are from West Bengal. The 
number is gradually going up. If you 
do not tackle this problem of un
employment m West Bengal, we wilt 
have to face & bad situation. Ibis 
problem of unemployment can tag 
solved by putting up some projects 
like Ship Building Yards. The yards 
must be located at Haldia  because 
Haldia has go: its own  advantages 
and that fe why I say there is great 
justification foi the shipbuilding yards 
to locate at Haldia.

With these words I support the 
Demands for Gr&nts.

THE MINISTER OF STATE IN TH* 
MINISTRY  CF  SHIPPING  AND 
TRANSPORT  (SHRI H. M. TRI- 
VEDI): Mr. Deputy Speaker, 1 am 
grateful to you for having allowed me 
to intervene  in this debate at this 
stage. I would not go over the whole 
picture which has been presented ir 
the Ministrŷ report, but I would deaf 
only with some of the points which 
have been raised in this debate.

In so far as dredging at Calcutta is 
concerned, the Central  Government 
has accepted the responsibility for a 
number of years  In fact 80 per cent 
of the cost incurred in Calc.ita dredg
ing is being borne by the Central Gov
ernment.

In so far rs river training  works 
are concerned, in order that Calcutta 
may continue to  maintain draughts 
which are necessary for all  vessels 
which are likely to come there, river 
training works have also to be under
taken.

In so far as ship building is con
cerned, we ha\‘e, in fact,  something 
like four yard*. Mazagon Docks has 
a capacity cf ouilding  vessels  upto
20.000 tonnes; Garden Reach 33.000 
tonnes. Vizag has already been build
ing at the rate of 3 vessels a year but 
we hope that ;n the near future Vteagt 
should be aDk* to attain a capacity of 
being able to deliver something like 
4 vessels. B;s:des that, members affe
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aldeady aware that the Jkccl of- the 
first ve*sel l*a* #lrqadjr to:fea>l«id at 
% Coqun Snjpyard. Cochin Shfp- 
7%̂ Project <9 praetioally coming m 
completion aiid it should be capable 
of building v̂nelf upto 80̂000 tonnes.

With regard to oew  shipbuilding 
yŵf, I dp not went to repeat the 
answers which  have already  been 
given » answers to several questions 
in this  Bouse  A  techno-economic 
group examined  something like 11 
sites whicn »ii£ proposed by the 
Maritime St ate Government and re* 
commended four possible sites  Those 
possible sites fete Harira in  Gujarat. 
Gufiavangani  in Goa,  Haldia and 
Pamdip.  Since then foreign technical 
consultants  were appointed,  they 
have also rejxn te<j and the reports of 
the foreign consultants is under con
sideration.

SHRI P. O. MAVALANKAR (Ame- 
dabad): For how long will Govern
ment go on considering it?

SHRI H. M 1KIVEDI:  I had an
occasion to answer  previously  that 
these are /cry large projects  which 
involve very arrge finance and, tbeie- 
for̂ it is not merely the rec.«tpt of the 
technical  rennrt  which  determine* 
approval of the project.

A reference was made by mj fii- 
en̂ Mr, Steffen to the Super Tanker 
Oil Terminal Lerth at Cochin  It is 
quite true that a great deal of con
sideration was given to the project 
It is also true that it had reached let 
us say at least the technical stage of 
approval  rhf Cochin Super Tarker 
Oil Terminal Berth is reialcd to the 
expansion of the refinerj at Cochin. 
The extent of expansion has to a large 
extent been determined but it is not 
yet final  Secondly, the Supe>r Tanker 
Oil Terminal Berth at Cochin would, 

even if it n«d been progressed with, 
would have  been  mono-commodity 
berth. Thirdlv, some rema-ks  were 

about the possibility of  tran

shipment ol c:l from a 'arge tanker

o  *  Moker.  4t may mm 
rather 9d* to «M nwmbersbut it Ht 
true thfrt Ahi* method baa been ai&pt* 
«d abroad. T*,*s method ha* already 
been tried % us—from large1 shipping 
corporation 1 ankers to* small tankers 
in safe waters im* fealaya, something 
like live to six experiments have al
ready been conducted.

However, the most important point 
to note is this  The consideration of 
this matter in it* flnal  stages  has 
come to be related with the possibility 
of Bombay High Oil being supplied to 
Cochin ReKiiery. If  Bombay  High 
Oil  is  to  be supplied to Co
chin  refinery,  then,  obviously 
Members  will  no  doubts  ap
preciate the point that transportation 
is likely to be in such tankers for 
which no super-tanger  oil terminal 
berth at Cochin would  be needed. 
It Is not possible for the Ministry of 
Shipping and Transport to say how 
much and at what stage Bombay High 
Oil will be available.  But I thought 
I could give this information so that 
hon Members  may appreciate  the 
point  Although certain things were 
technically examined and practically 
approved,  certain  newer  develop
ments have taken place which, in re
lation to the cost of such projects, 
one cannot really ignore  I would 
leave it at that

SHRI C M STEPHEN U tiiw» any 
other new factor, apart from Bombay 
Hifch Oil. which has come jp* All the 
other matters which exhtf*d at that 
particular tune would have been tak<*n 
into consideration when approval for 
the schema  accorded  Tĥefore, 
my question i thj*-  Now, noart from 
the Bomba/ High Oil, is there  any 
other new factor which ha«? arison just 
now to warrant another look being 

given*

SHRI H. M TRIVEDI: I have al
ready referred to the distinct possi
bility of t’ anshipment of  oil  from 
large to small tankers.

SHRI VA7ALAR RAVI: They are 
always trying to avoid super-tanker
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berth. He is trying only to justify cer-

tq&R aptftn M&t&jfar v ̂10  Mufldtofcry. 
tht< vofy ,jb**iomng-it VHH Op- 

PfWMMWi ootWtt people 1* the«MfHistey,

'sBSfiftl’ft. ' X have only
giVeh What are thfc nek considerations 
Which have come to be applied to the 
project, bo that £bh.  Members will 

appreciate the position.
t  i * ( f /  i

Shri Mohammad ippiall referred to 
ILO recommendation regarding mini, 
mum wage for seafarers and its appli
cation to Indian seafarers on  ooard 
Indian ŝips.  Gfhe U*0 recommfMged 
a jninimurq ; wage of  48 pound*. 
As  far  as we  are  concerned 
j$  this  country,  we  have got 
bipartite  machinery  available 
which has been set up by the Govern
ment. In tlUfr regard, wf have recog
nised both the unions at Bombay and 
at Calcutta so that they can offer their 
views on behql£ of seafarers an4 
the association of shipowners, Indian 
and fqreign, for,  employers views. 
Their bipartite association in the Na
tional Maritime Board is helpful in fix. 
ing the wage applicable to Indian sea
farers.  But there Is one thing which 
I would like to make clear. We cannot 
contemplate a situation in which the 
level of wages of Indian  seafarers 
would be totally out of tune with the 
level of wages prevailing throughout 
the country  We cannot also under 
pressure from such forces, as way hrfve 
lif fact advised  Shri  Mohammad 
Ismail, allow any international workers 
unions to pre&suryse us into  accep
tancê a so-called academic minimum 
wage We have this bipartite machi
nery with us. This machinery is there 
to take care fully of the interests cf 
seafarers.

The hon. Members will be interested 
to know, the differential in nay direct
ly paid to the Indian seafarers and 
the international minimum wage is 
presently being paid into our Fund for 
the seafarers welfare by foreign ship
owners.  The seafarers welfare fund 
has been set bp and operated by a 
registered society and Government is 
In the process of considering certain 
welfare ethttne for Hi* Indian sea

farers.  I would, therefore, say that 
Government is taking fullest care in 
the case of Indian seafarers. There is 
one other aspect, which, I think, We 
should note aim. We have, something 
like, a total registered strength  0f 
about 60,000 seafarers of which some
thing like 80,000 obtain employment 
in  foreign vessels and only  about
20,000 obtain employment in the In
dian vessels. The level of wages  Of 
the Indian seafarers would, therefore, 
directly affect employment potential 
on foreign flag vessels. For our sea
men, We are, therefore, anxious  to 
maintain that employment. We have 
set up a machinery for that  pur
pose

Then, Sir. certain references were 
made to Inland Water Transport, 1 
could just correct the figures.  The 
India seafarers are about 40,000 in 
number and only about 3,000 of them 
obtain employment on the Indian flag 
vessels Corning back to the reference 
made in regard  to the inland water 
transport, to Ihe extent to which this 
Ministry can help and to the extent to 
which the Ministry can progress, we 
take note of some of the recommenda
tions which were made by the Bhag- 
wati Committee in that direction. How
ever, again, I must repeat that the 
general impression w'hich has been left 
by the repofl of The Bhagwati Com
mittee is (hat this country is naturally 
endowed, With a  number of inland 
waterways which can be put to use 
for the transport of goods and passen
gers immediately without any major 
capital expenditure on dredging and 
bringing them into use. That, I think, 
is not correct Bringing into uae some 
of the riverways for the inland water 
transport needs is  likely to require 
considerable amount  of capital ex
penditure. And, for  that, it is not 
certain that the cost of transport thro
ugh inland water transport  will, in 
fact be cheaper than all  other modes 
of transport which have developed. 
As you know,  as far as Tail and 
road transport is concerned, the -deve- 
loprhent is ,x>as*derable over the years. 

Therefore, it is a question of compa-
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xative costs of capita* expenditure that 
we may hate to incur by bringing 
int* use the inland waterways which 
lipve fftlita into dieuse tor so many 
yew* alter considerable work on 
diftdgtag. flit, I do not think there arc 
any otter problems which were re. 
farted to by any bon. Member in re
lation to our shipping or inland water 
or seafarers.

So far a* ports are concerned,  1 
think ; might mention here that we 
have practically one major port  in 
every maritime State in our country. 
The Members are also aware of the 
kinds of ships visiting or likely to visit 
our port* and the kindi of exports 
w-hteh We have to make. namely, the 
bulk exporta of ores and so on; there 
are major achemes in hand at Haldia. 
et Madras, at Vizag and at Marmugao

There was a reference made with 
retard  to  Marmugao port  Every 
effprt is being made to complete it. 
Very recently we have had a complete 
report about that; and on the basis of 
that report, the work is going ahead 
at Marmugao and we are hopeful to 
complete the work.  Of course, there 
has been a slippage in the scheme of 
Marmugao and we should be able  to 
make up some of the time which has 
been lost already.

SliRI B. V NAIK (Kanara): Will the 

ban. Minister put in a word with re. 
gard to the minor port like Karwar 
which seems to have been moat neg
lected?

SHRI H. M TRIVEDI:  After all,
there may be only few minor ports m 
our country. The responsibility is par. 
ticularly thai of the State Governments 
in the matter  of development  of 
minor ports  Development of minor 
ports rests with Stale  Governments. 
However, 1 would refer to the fact that 
in the Fourth Tive Year Man, there 
were certain centrally-sponsored sche
mes.  The Central Government  did 
sponsor certain schemes for the deve
lopment of minor ports.  All  thoee 
•aume*—about  four  schemea—did 
mate a progress  But, the Planning

Jm  D.CJ* 1*78-77 31*
.  * t I

Commtssian tea 1«lM»tItevfew ««f 
a« from the hagmtajgthe  «*& 
Five Year Flea, ‘Urn entfe*  leapomi- 
bility for the development of Muftr 
port* and the finance* for It should, in 
fact, be that of the 9Utf Government*. 
The Planning Commission, in  fact, 
provides... (Interruption*),

SHRI JAGANNATH RAO  (Chat** 
pur):  if it is spillover of *he Fourth 
Plan, how did the State Governments 
come in?

SHRI H. M. TRIVEDI:  The hon. 
Member is perhaps quoting a scheme 
which was in  the Fourth Wan—a 
sjrillover—and, in fact, no work was 
done about that.

SHRI JAGANNATH RAO; It is not 
correct to  say twit no  work Was 
done  Some  work was  done, for 
example, with regard to Gopalpur.

SHRI H. M. TRIVEDI: Except for 
the survey, 1 do not think anything 
was done.  However, we continue to 
pres* the Planning  Commission to 

accept the spillover schemes  I think 
that covers the ground that 1 wanted 
to cover

1

15.36 hn

COMMITTEE  ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS

SlXTY-JMRRT RCPORT

SHRI RAtTDEO SINGH (Jaunpur): 

Sir. 1 beg to move:

“That this House do agree with 
the Sixty-first Report of the Com
mittee on Private Members' BiUs 
and Resolutions  presented to the 
House on the 31st March, 1976"

MR.  DEPUTY-SPEAKER-  The 

question is:

‘That this House do agree with 
the Sixty-first Report of the Com
mittee on Private Members’ Bills 
and Resolution* presented to the 

House on the,31st M̂rch"

The motion toes adopted.
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MR. VmjTYJBFEAKXR: We now 
take up further fcMudderstion of the 
following Restitution moved by Shri 
X. P. Utmikrishnan on the 80th Ja
nuary, 1976;

"TMb House taking into conside
ration the experience of the work
ing of  the Constitution  of India 
during the last  twenty-five years 
and confronted with the tasks and 
challenges of social reconstruction, 
is of the  opinion that  significant 
changes are called for in the con
stitutional framework of the coun
try.  The House,  therefore, urges 
the Government of India to initiate 
constitutional amendments particu
larly  in the nature  of property 
rights and to secure  meaningful 
realisation of the principles enshrin
ed in the Preamble and the Directive 
Principles of the State Policy of 
the Constitution keeping intact the 
supremacy of Parliament, the fede
ral structure and legitimate rights 
of the minorities, the Trlbals, Hari- 
jans and other submerged sections 
of our population.*

On the last occasion Shri Suryanara- 
yana was on his legs.  He has taken 
two minutes.

SOME HON. MEMBERS: Sir, the 
time allotted for this Resolution may 
be extendecMhll 6 p.m.

SHRI H. N.  MUKHERJEE  (Cal
cutta—North-East):  Sir, I have the
resolution immediately following. My 
Resolution has been waiting for the 
last fortnight.  If It is not moved 
then....

MR DEFUTY-SPEAKER:  There

are certain rules  which  we  have 
adopted.  If time is extended to res
pect of the Resolution under discus
sion then the next Resolution will not 
lapse.  I think the House will keep

CdnstltttMon (Resl) 

in mind and allow Mr Mukherjee to 
move his Resolution.

154* to*

[Shri Bhacwat Jha Azad in the ChairJ

SHRI  K.  SURYANARAYANA 
(Eluru): Sir, the other day a senior 
advocate of the Supreme Court and 
also a senior Member of this Houatr, 
Shri Frank Anthony, said that so far 

as the Resolution was concerned, it 
was better  drafted.  There is  no 
difference of opinion also as regards 
the first part of Shri Untoikrishnan’s 
Resolution, that is,

“This House taking Into conside
ration the experience of the work
ing of the Constitution of India dur
ing the last twenty-five years and 
confronted with the tasks and chal
lenges of social  reconstruction, fa 
of the  opinion  that  significant 
changes are called for in the con
stitutional framework of the coun
try.**

1 think there will not be any differ
ence of opinion so far as this part of 
the Resolution is concerned and this 
is the opinion expressed by our senior 
advocate colleague also.

One more senior Members and eX- 
Mmister of Law said:

“He agreed that the Constitution 
required a fresh look, at the same 
time exploration about those areas 
where it had shown faulty working, 
exploration of the area of judicial 
review ensuring that different or
gans of the Government  and the 
different  constituent units and the 
different states worked within their 
others, should also be made.  We 
must ensure that there should be 
proper,  smooth  and  harmonious 
functioning of  the different  ele
ments in the Government and there 
should be no conflict between the 
judges and our  parliamentary or 

executive authority. In the written 
Constitution, the expression parlia-
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mentary suprcnacy had to be 
understood in a proper context. It 
must mean that Parliament and the 
diferent State legislatures ·must be 
arme_d with a}! the powers .for the 
purpose of achieving what part IV 
of the Consfitution set for them". 

There .a feeli�g in the country 
even among people. without any 
knowledge .of law, in the. common 
man, that there must be a{�idments 
to the Constitution,' there must ·be a 
change in the Coristitution. They 
have diferent  opm10ns about the 
changes to be made, We want to 
impress this on the Government, on· 
other parties and other . gentlemen 
also who are not happy with the 
Constitution as it is. We will sit 
together and decide how to. do it, how 
it . _should be done, how it should be 
amended. · That is the only thing. 

.W:lether it i should be· _done by Par
liament or by a Constituent Assemb
ly or by going to the polls on · th'is 
issue is. a diferent thing. We will 
see about it. 

Eve: the Bar 'Council, of which 
Shri Anthony might be a member 
wants changes in the Constitution. I� 
the Bar Councils' Convention they 
pas·sed a resolution· on the 28th March 

in v.;hich they also. urged that 'suit
able provisions be made in the Con
stitutio;1 to say that fundamental 
r'ights shall not ·come in the way of 
implementation of the directive prin
ciples of state policy, and primacy 
sha 11 be given to the directive prin
c'iples · of state policy in interpreting 
the laws'. Th� resolution also sug
gested that some articles of the Con
stitution conferring powers On the 
court 'may also have to be suitably 
amended'. That is the thing. The 
Bar Council themselves h·av� agreed 
On· this. So there will not �e any dis
•pute about the general opinion of the 
Mover and also the members who 
have spoken already. There is a 
necessity for change. The Constitu
tion was framed 25 years ago. The 

fr�mers topk enormous -,piins.. .-:S_l.ey 
said that .the b.est in ,tfle� worid's-con
stitutions had been in-corpoiated in it 
'in those dayi. N�w: ch_apies· · _have 
co� about.. pay� h�ve changed. We 
have. amended th�.,provision;· about 
property , �ig.µ·t·� State· .rights. 
There is no question ·of .a�iyl' p�operty 
right as such now. Shri Sen · 1lso 
spoke about th_s:· ,.e 1-: agr.e· with 
thqt.. Trer� mu�t be _SO\� •limit on 
property also-. Now· th�re is no imit. 
, W_p have_ put a ,ceiling .on land hold
ings by .individtials ... Why do ,e not 
introduce a ceiling, ori property �lso, 
on in:_ome ,al�o�. Why are-Govern-
__ ment hesitating. to put a ceiling on 
incomes? Th_at i.s-, the feeling in the 
country .. So it may b_e incorporated 
in the Constitution also. man 
_should. n:ot 4�ve p;operty or ;income 
above a certai.µ limit. I was ,told in 
._communist countries they are '·allow
ed to save money and deposit it in 
banks .. Unless it is my property,, ,vho 
will ta�e care �of it? -But ther.e must 
be a limit" it. Any ordinary man 
must have some property. A la_bourer 
_who lives in his hut must also feel 
that-t.e hut belongs t�. him, Shri 
. J ayaprakash Narayan ,lso. started 
with Bh.oodan, aft.er some time there 
was gram dan, after that there was 
sampathi d,;m and then jivan dan, 
sacriice of -one's life for the country. 
These slogans will go on· like this. 

What I want to impress on Mem
bers is that the ownership of property 
inust be limited. T,his is, my pen. If 
it is not my pen who ill care for 
it? If it ,,is lost' ·and the ·watchman 
inds it, to, whom will he give· it? ·''he 
pen is mine,. the property is mine. 
But it must be ,limited. It may be 
one lakh ,or tw0 · lakhs. 

This s the only thing. We accept 
the principi�s . and ideas expressed by 
ot.er friends., I am quoting only ex
perienced juficial people. Recentiy 
a judge. of the Supreme Court; Jus
tice K. ; .. Mathew said this: . 

"Judges m;st remember, Justice 
Mathew said, that shaping the future 
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law was primarily the business of
'the legislature. Tolerance and hu- 
- anility- in the Judgement <m the 'ex
perience and beliefs expressed by 
those entrusted  with the task of 

legislation should  become a deci
sive factor in constitutional adjudi
cation. Even if their personal views 
srua counter to the legislation be
fore them, they should not attempt 
at improving society by setting up 
their judgement against conscienti
ous effort of those whose primary 
‘duty is tojgovern*

We are making the laws and the gov
ernment is to govern on behalf of 
parliament.  We  have elected  the 
Prime Minister and the Chief Minis
ters and entrusted  them with  that 
work.  Similarly,  th«  government 
appoints judges and  we can change 
them if necessary.  We do not want 
to revolt against judgements.  Even 
if there is difference of opinion about 
some law, it can be amended; it is 
only subject  to the wishes  of the 
people; the laws are  for the benefit 
of the people and they can be amend
ed for the benefit of the people.  In 
this context, I want to support the 
Resolution.  In the *ast 25 years our 
experience  ol the working  of the 
constitution has made  us feel that 
same changes are needed so that any 
impediment.*; that stand in the way of 
improving the lot of  the common 
man might be removed.  Now about 
the dowry system  The other day it 
was suggested that the law should be 
made accordingly.  It should go.  If 
girls are given hereditary property- 
rights. it will be a step in he right 
direction. Now>a-days socialism is on 
paper; we read about that.  In the 
old days,  at the time of  marriage, 
they were not demanding; people did 
or gave according to their ability and 
conditions.  In my  childhood days, 
in the village’s  when there  was a 
marriage, all the relatives and friends 
used to present one or- two rupees 
each so that the -marriage  expenses 
could be met  That was  socialism 
really speaking. Now, they are writ
ing on paper and we are reading in

hooks. 80, there is no difference of 
opinion about the need for amending 
the constitution.  Hie point is;  in 
which way, in what manner it should 
be done.  It should be done for the 
benefit ol the entire country, as well 
as other countries also because they 
are all  neighbours.  So, I want to 
support it.  The Prime Minister said 
several times that there was no need 
for wholesale  amendment.  There
fore. 1 fully support the resolution, 
subject to these observations,

MR. CHAIRMAN; Before 1 call on 
the next speaker, I have to say that 
I have a list of 18 members before 
me; the number had doubled within 
five minutes; 1 hope i$ will not treble 
in another  five minutes.  The hon. 
Minister says that he will take about 
15-20 minutes and the hon. Mpver, 
Shri Unnikrishnan, about 15 minutes. 
That means that the other Members 
can have  only six  minutes  each. 
Pipage do not force me to wing the 
bell thrice; at the end of five minutes, 
one bell;  at the end of the Wtxt 
minute the next bell; and I will call 
the next speaker; otherwise 1 cannot 
accommodate all the 18 members who 
want to speak

SHRI D. K. PANDA (Bhanjanagar): 
Sir. the main question is: in what direc
tion the Constitution has to be amend
ed  It has to keep  pace and be in 
conformity with the changed times and 
situation, in our country. 1 shall be
gin with a quotation  from a British 
jurist, Lord Dennincj  who said in a 
memorial lecture in Bombay: “Like 
other laws, constitution  also has to 
change to meet the needs of a develop
ing society ”  Ours is a developing 
society. “Society cannot remain static 
and so also statutes  cannot remain 
static wh'Ie the world  is progressing 
ahead." This is what he has said.

Ours is a confrontation between the 
people's aspiration and the judgements 
that were delivered in the Court*. Ours 
is  a confrontation between the re
action and the  progress. Now, the 
question is when the confrontation is
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*ota* on we have to see that the con
frontation is resolved to favour «t pro. 
gress, in favour «f the weaker Motions 
01 the ftociety. That is the basic ques
tion.  Bn*, Z would  only  put one 
question.  After Golaknath ewe, we 
have carried out  24th Constitutional 
amendment. Then, who prevented our 
country, our Government from taking 
radical measure# by  amending the 
Constitution and also certain measures 
for eliminating  poverty and certain 
measures U> curb monopoly? What we 
need is the political will. Mow, under 
socialism so much of talk is going on. 
In the Directive Principles it is embed, 
ed that socialism is our national ob
jective. That  being  so, democratic 
socialism Ut not of an utilitarian tpye. 
If we do not keep in view that concept, 
that will  take us to  self-reliance, 

that will take us to democracy and to 
the next stage towards  the socialism. 
That is the only yaid-stick to measure 
this. Now, Mr. Unnikri8hnan has not 
made any reference to the 20-point pro
gramme because constitutional changes 
are to be made to guarantee? the Im
plementation of the 20-point program
me.

There are hundreds  and thousands 
of cases pending in Orissa High Court, 
Patna High Court and in West Bengal 
High Court also. The figures regard
ing pending cases in  Calcutta High 
Court have come  out. Now, even a 
sub-tenant has  to  contest upto the 
High Court first. Later on he has to 
contest m the Supreme  Court. So, 
what 1 would suggest is that the pro
visions contained in the three Articles 
of the Constitution are the main things 
that would lead us to socialism. About 
that there should not be any confusion 
Socialism is not confused. We are con. 
fused about socialism. Those who are 
confused about socialism should have 
a clear  understanding  and  things 
should move accordingly.

SHRI C. M. STEPHEN (Muvattupu- 
zha): Tell us what your  clear under
standing ia.

SHRI D. K. PANDA* If 1 am given 
enough time. I can deliver a lecture on 
this.

SHRI (D. X& PAfOQlA: Articles 33,126, 
«d 9& deal  vttfc UtiA , Mm and 
wherever caac* of Umd catting Sews 
arise, they take shatter under these 
articles. We must put an end to this. 
This is No. 1. My second point t* that 
a* far as other Articles are concerned, 
that is about monopoly of capital, they 
should be amended because they deal 
with the fundamental right to property. 
This right should cease. Then only 
we will be able to curb the monopoly.

MR. CHAIRMAN: Your time is over 
Shri Vayalar Ravi.

SHRI K.  P.  UNNIKRISHANAN 
(Badagara): Sir, we can sit upto 6.30. 
This is an important resolution.

MR. CHAIRMAN:  I do not accept
that. Now 1 have got the list of Mem. 
bers who are sitting here to speak on 
this.

SHRI D. K.  PANDA:  1 have not
finished. Sir.

MR. CHAIRMAN. I have called Shri 
Vayalar Ravi. Only five minutes.

SHRI VAYALAR RAVI (Chiraym- 
kii) Sir, I have no time  to trace the 
whole history of the  evolution of the 
Indian Constitution but I shall fail in 
my duty if I do not point out that the 
whole content of the  freedom move
ment which was based on economic in* 
dependence of the  country. I would 
like to quote what  Shri Jawaharla! 
Nehru said m 1928, when the freedom 
movement was gaming momentum:

“We may demand  freedom for 
our country on many grounds, but 
ultimately it is the economic one 
that matters. Our educated classes 
have so far taken the lead in the 
fight for swaraj, but-in doing so, 
they have seldom paid need to the 

needs of the masses.”

This was one of the basic pictures 
which was in the mind of Shri Jawa
harla] Nehru even during the days of 
the freedom movement. Even In those
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d*y*, there was a  conflict  in the 
IttcBan society between two sections— 

thOM who believed in the principles 
of socialism and those who were in 
favour of the status quo. This is also 
clear from the resolutions passed by 
the Indian National  Congress from 
time to time.

The Indian Constitution is the pro
duct of a compromise  between two 
sections who had conflicting interests 
and as a compromise, two things were 
accepted—fundamental  rights  and 
directive principles. The vested inte
rests were clever and they cheated the 
people by  providing  that whereas 
fundamental rights had sanction of the 
State and  they  could  be enforced 
through the judiciary, directive princi
ples did not have the  same sanction 
and they were not justiciable. I would 
like to quote again what shri Jawahar- 
lal Nehru said in this very House in 
1952. In 1&50, the Patna High Court, 
thinking that the  Indian Constitution 
was so sacrosanct, ruled that the pro
gressive  legislation  for zamindari 
abolition was against the fundamental 
rights relating to Property Right in the 
Constitution. Later,  the  Allahabad 
High Court also held  the same view 
and this forced Shri Jawaharlal Nehru 
to move an amendment in this House 
to the Constitution. He said in 1951:

“The real difficulty which has come 
up before us is this. The Constitu
tion lays down  ‘certain  Directive 
Principles of State Policy. We agreed 
to them after a long discussion and 
they point out  the  way we must 
travel. The Constitution  also lays 
down certain  Fundamental Rights- 
Both are important.  The Directive 
Principles of State Policy represent 
a dynamic move  towards a certain 
objective. This Fundamental Rights 
represent  something  static; their 
object is to preserve  certain rights 
which already exist. Both again are 
right. But  sometimes it might so 
happen that the dynamic movement 
and the static concept do not quite 

fit in with each other,”

'ft* basic defect has been pointed out 
by jawahaAal Nehru. The basic Ques

tion is: Why we have  freedom?, The 
freedom i6 not to starve or to (fie. That 
is why oiir Prime  Minister, Shrimati 
Indira Gandhi, said;  “Quit poverty. 
So far poverty exists, we cannot tod a 
meaning tor the  freedom  of India.*' 
When we are fighting against poverty, 
we can see the  fundamental rights 
coming in the way.

If you permit, I can quote Jawahar
lal Nehru m order to show how this 
defect exists:

“The essential difficulty lies in the 
fact that the whole conception of 
fundamental rights is for the protec
tion of individual liberty and free
dom. That is a basic conception and 
to know where it was derived from, 
you have to go back to the Euro
pean history in the latter days of 
the 18th century roughly speaking, 
from the days of the French Revo
lution on to the 19th century.”

Since the time is short, I do not want 
to quote it full. I agree that judicial 
review is necessary and It can be done. 
But it must have some  base. In this 
connection. Justice K. K. Mathew has 
said that the judiciary is inevitable but 
it should not be the personal opinion 
of the judge.

Before concluding, I would like 
to quote  Mahatma  Gandhi.  It 
may clear a wrong notion about 
Congress as  somebody  believe 
that Mahatma Gandhi had asked 
to dissolve the Congress.

"Indian National Congress, which 
is the oldest national political organi
sation and which has  after  many 
battles fought her non-violent way 
to freedom, cannot be allowed to die. 
It can only die with the nation. A 
living organism ever  grows or it 
dies.  The Congress has won political 
freedom, but it  has yet  to  win 
economic freedom, social and moral 
freedom. These freedoms are harder 
♦ftan the political, if  only  became 
they are constructive, less  exciting 
and not spectacular—”

184 LS-4.
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This is the task of the Congress to lead 
the country to socialism on the princi
ples of Jawaharlal Nehru and Mahatma 
Gandhi and the fundamental  rights 
should not have any upper-hand over 
the directive principles and the basis 
of the progress is tfie Directive Princi
ples of State Policy.

SHRI K. P. Unnikrishnan: Sir, you 
should think of extending the time of 
the House by half-an-hour.

MR. CHAIRMAN; I  cannot extend 
the time. The rules do not permit it

16.00 hr*.

SHRI  DINESH  CHANDRA  GO- 
SWAMI (Gauhati):  Mr.  Chairman,
since the time at my disposal is very 
short, | would deal only with one point 
relating to the supremacy of  Parlia
ment. On this point, there cannot be 
any doubt viz. that Parliament being 
the forum in  which  the  people's 
aspirations are expressed, in a demo
cratic  country, it  must  play  the 
supreme role. I am not entering into 
a debate as to whether the Constitu
tion is supreme  or the  people  are 
supreme. Leaving  it aside,  Nobody 
can dispute that in  a  parlimentary 
democracy, Parliament must have the 
supreme right or authority make laws 
for the good of the people.  Every
body says that Parliament is sovereign, 
to prepare the laws. But when I look 
back to my own experience during the 
last five years, it appears 10 me to be 
the greatest need of the country.  Tbe 
Executive brings up laws before us, we 
discuss and pass them. But ultimately 
the court frames the laws. If you Icok 
at some of the most important laws as 
they emerged after  scrutiny by  the 
courts, you will always find that the 
court has deviated from the interpre
tation which we had wanted to give to 
the law in question. The Constituent 
Assembly bad passed a  Constitution, 
which the people adopted. It wag then 
said in clear terms that  Parliament 
will have the right to amend any part 
of the Constitution.  Unfortunately in 
Golak Nath's case, this right was cur

tailed;  and it wag said that we 
cannot  curail  the  fundamental 
rights; but it did not try to go into the 
views ot the founding fathers of our 
Constitution. I quote from what Mr. 
Jawaharlal Nehru bad said when  he 
wanted to assert the supremacy:

“The  Free India  will  see  the 
bursting forth of the energy of a 
mighty  nation.  What it will  do, 
and what it will not, 1 do not know. 
But I do know‘that it will not con
sent to be bound down by anything. 

Some people imagine that what we 
do now may not be touched for 10 
or 20 years. I should like this House 
to consider that we are on the eye of 
revolutionary changes, revolutionary 
in every sense of the word, because 
when the spirit of a nation breaks its 
bonds, it functions in peculiar ways; 
and it should  function in strange 
ways. It may be that the Constitu
tion that this House may frame may 
not satisfy the  Free  India. This 
House cannot bind the next genera
tion; and the people who will duly 
succeed us in this task.”

So, it was clear that Mr. Nehru, with 
his vision, could realize that when the 
energy  of this  nation,  the  spirit, 
breaks its bonds, nobody can bind the 
nation for all times to come, with  a 
Constitution which is either  unalter
able or in part  un-alterable; but un
fortunately we find the  Golak  Nath 
case.  But thereafter  we re-asserted 
and said, "No; in spite of Golak Nath 
case,  Parliament  has the sovereign 
right to amend all the parls; but again, 
in the Keshavananda Bharati case tco. 
we found the court saying that we can. 
not amend the basic structure. I do 
not know what the  basic  structure 
means. What my father might  have 
considered to be the basic structure, I 
do not consider to be the basic one to
day.

Mk. CHAIRMAN; Tou have taken 
four minutes.

SHRI  DINESH CHANDRA 00- 
SWAM3: Allow me to develop at least 
one point Sir.
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SHRI K. P. UNN1KRISHNAM:  You 
can give 5 minutes to each Member.

MR. CHAIRMAN: Mr. Unnikrishnan, 
that will come to mean an additional 
half-an-hour, 1 mean giving 5 minutes 
•each.  It will mean our sitting up to 
6.30 p.m. I assure you

SHRI  DINESH  CHANDRA  GO- 
SWAMI: We  should be allowed to 
develop at least one point.

MR*. CHAIRMAN; It is unfortunate, 
sitting in the Chair. What tan I do? 
(interruptions)

SHRI K. SURYANARAYANA:  I
want to propose that we  extend the 
sitting by another hour. We will sit; 
what is the harm?

MR. CHAIRMAN: Jf we extend  by 
one hour, do you know How much time 
you will get? Anyway, let the House 
decide. This sort of thing cannot go 
on. Will all the Members  who are 
here, sit 10 the end? Will they commit? 
What do you say, Mr. Deputy Whip? 
It* is surprising. Even  otherwise, it 
will come to 6.30 p.m. What can I do?

SHRI  DINESH  CHANDRA  GO- 
SWAMI; I want to develop only  one 
point

MR. CHAIRMAN: It  depends  on 
how  you develop your point.  Ncrw, 
don’t speak. 5 minutes are up  now. 
Next speaker, Mr. Daga.

SHRI  DINESH  CHANDRA  GO- 
SWAMI:  ATTfcr all, this is a debate.

SHRJ K. SURYANARAYANA: Can 
we not request you to extend Jhe time 
of the House to-day?
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SHRI VAYALAR RAVI:  How did
Pa tan j ali Shastri and Subba Rao come 
into conflict? That is the basic point.

MR. CHAIRMAN: I would  request 
hon. Members not to interrupt, because 
each Member gets only five  minutes. 
Let them be allowed  to make their 
points.
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SHRI B. R. SHUKLA (Bahraich); I 
support the resolution moved by Shri 
Unnikrishnan.

The socio-economic conditions ob
taining in the country are persistently 
clamouring for radical chance through 
legislation, although  such  legislation 
may have the effect of curtailing the 
fundamental rights guaranteed  under 
Part  III of the  Constitution.  The 
changes may  he  desirable, but the 
question is whether under the i'ule of 
interpretation placed by the Supteme 
Court, this  House is  competent to 
cffect those fundamental changes whîh 
are necessary.

Mr. Gokhale brought an amendment 
to article 13 stating that law pasred in 
exercise of lhe constituent  power un
der article 368 is not law withm  the 
meaning of article 13. That point has 
been upheld by the ‘Supreme Court, 
but in Keswa Anand Bharati's case it 
has been clearly  laid down that  the 
basic features of the Constitution are 
not amenable to changes in exercise of 
article  368. Therefore, there is  a 
perpetual conflict between the  view 
taken by this Parliament and the view 
taken by the judiciary.

Every year Government comes with 
certain amendments by inserting le
gislations in Schedule IX. That is an 
ever expanding  immunity  umbrella 
Whenever there is difficulty with the 
courts. Government rushes to  Parlia
ment to put the impugned legislation in 
that Schedule. My submission as that 
this will not do. Let tut once and for
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*11 decide who.is Use supreme and sove. 
reign power in this country, whether 
41 few intellectuals, however  eminent 
they may be, sitting in an ivory tower, 
very objective in their  outlook,  are 
nearer the wishes, aspirations and feel
ings of the people, or those who have 
been returned to this House on the basis, 
of adult franchise, though they may be 
lay men and not be  sophisticated in 
their outlook, since this Parliament is 
•more representative in character than 
the Constituent Assembly which fram- 
■ed the  original  Constitution. Thia 
•deadlock, this basic question has to be 
resolved once and for all and no devia
tion or subterfuges to avoid a conflict 
with the judiciary would meet the eiids 
of justice.

At the moment  thousands of writs 
against the ceiling laws passed by the 
various States are pending in the diffe
rent High Courts, and the whole matter 
is pending determination. By the time 
five years of this House lapses, this 
legislation will not be  implemented. 
Therefore, the writ }urisdlct.on of the 
courts should be curtailed drastically.

Then there is the question of the sus
pension of liberty. This part of  the 
House which stands for the jurtailmen* 
of the right of properly is very jealous 
of the protection of <he rights of civil 
liberties. My submission is that v»hen 
the paramount  interests of the State 
require it, there  should be a curtail- 
ment of the right of civil liberty  a5 
enjoined  in  article  19. Therefore, 
Government should initiate  a discus
sion on the desirable charges in  the 
Constitution.

There is one ■note thing. The ’aws 
which are passed by this Parliament 
are not sometimes really laws pss*:£d 
by the Parliament, b it they are laws 
prepared by the Secretariat and the 
seal of appro/al  is  given by this 
Parliament.  This Parliament inter
venes in the matter only when the 
question of validity of any legislation 
is being challenged in the High Court 
or in the Supreme Court. Therefore, 
there should be proper discussion and 
propter scope for ex-change of views 
among the Members of  Parliament

before any change is effected fn the 
Constitution.
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shri satvendra narayan

SINHA (Aurangabad). Mr. Chairman, 
Sir, the time at ray disposal is wry 
short. I And it very difficult to  say 
all that I -va.it 10 sav.  So, I will be 
very brief  I will just skip over some 
of the points.

Firstly,  the  main  thrust of the 

Resolution appears to  be that  the 
mover of the Resolution wants judi
cial review of the enactment passed 
by Farliam?nt or the State Legisla
ture to be removed. The Government 
has also disclosed its mini. The Law 
Minister, Mr. Gofchal?  hag  already 
made 3 statement to this effect that 
there  should  be  a  parliamentary 
machinery  to  decide  about  the 
constitutionality or vallditv of enact
ments passed by Parliament x>r the 
State Legislature  and  thnt  there 
should be  judicial review. He has 
said that  the  courts  should  cnty 
decide whether the Parliament or the 
State Legislature has exceedel their 
powers defined In the  Constitution.

That is what Mr. Gokhale is reported 
to have said.  From this, we gather 
that this is the thinking of the Gov
ernment,  it leads to the question 
whether judiciary should be  permit
ted to function, as it is functiv&dng 
today, i.e. to go into tne validity or 
the  constitutionality of  enactment 
pasesd  by ihe Parliament  Or  tbe 
State Legislature.

The  question of sovereignly  of 
legislature has been  raised by my 
hon. friend, Shri FJ. R. Shukla.  In a 
democratic net-up, the legislature is 
covereign within the field demarcated 
by the Constifution  So is also the 
judiciary.  Neither Parliament  nor 
the judiciary can claim to have more 
powers than Viat have been allotted 
to them or conferred on tl«cm by the 
Constitution.  To that  extent,  the 
Parliament of  Indn  functions in a 
limited manner.  The gone*"»l vipiv 
all the world ov?>r  is  for  judicial 
review of, within the limit set by the 
Constitution the laws passed by the 
Parliament.  These ]a’v? should  be 
reviewed bv an organ which i« out
side the legislature or the executive. 
That wa<? the view expressed even by 
Dr Ambedkar. I have no time but 
I would hurriedly quote the relevant 
part  He *aid-

“The executive shall not give its 
own interpretation of  law which 
is in conflict w’th the interpreta
tion of the judicial  organ created 
by the Constitutio<i.r

Even Pandit Jawaharlal Nehru who 
has been quoted by mv hen. friends 
here had said that we must respect 
the judiciary, the Supreme Court and 
other High Courts and it is their duty 
to see that “in a moment of passion, 
in a moment of excitment, even the 
representatives of the people do not 
go wrong.” Tĥ clearly gies against 
the views expressed  by  the  Law 
Minister that a parliamentary com
mittee should be constituted to re
view or to decide about the constitu
tionality or the validity of the enact-
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meats passed by the Parliament or 
the State Legislature.

After all, whet  is  parliamentary 
democracy?  Democracy  envisages 
that the rule is by majority, but pos
tulates that the opposition  also has 
got a role to play.

As soon as you say that there is a 
Parliamentary  system  prevailing 
here, the Opposition also comes into 
the picture and it has no leas a res
ponsible role to play.

Now, you are blaming the Consti
tution for lack  of progress in the 
social and economic fields; but the 
Constitution is not lacking  in  this 
respeut.  You are  aware  that  the 
Directive Principles embody in them 
the social and economic rights of the 
people and thev set the oath to be 
followed  to  reach  the po?l of en 
egalitarian society. It is for the Gov
ernment to bring about measures vo 
change the socio-economic structure 
of this country. For the last 26 years, 
this party has been in power, and it 
is their Govt’s failure  But  it  has 
become customary with Government 

that they want to pass on the buck 
fof their failures to somebody else. 
They have to find  s?aoe-goas  else
where:  sometimes  the  blame  the
Constitution then the courts and then 
they blame the Opposition. They are 
talking of reviewing the entire Cons
titution.  Yes, do have a fresh look 
and a review in  a  comprehensive 
manner, but in what way? Is it only 
for the Government Party to do it or 
should the entire nation have a look 
at it? In a democracy,  the  people 
also have to b,» educated  about the 
changes we propose to make in the 
Constitution—anj that is not possible 
unless we initiate a natfcmal debate 
on the question. I am pleading with 
the Government  that  they  shotfld 
initiate a national debate and create 
an atmosphere which  will be con
ducive  to  the  expression of free, 
frank, fearless, impartial end objec
tive opinion. That is not the atmo*>

phere today: yen «r» having on;y one 
side of the picture.  If you cannot 
find any cither method, ycni can con
vert the entire House into a Meet 
Committee, you can call the re
presentatives of the people, the Bar 
Council and other ajsociations to give 
their opinion about  the Constitution 
and the amendments you went  to 
make.  You want to do it  in  this 
Parliament which ig today a subdued 
Parliament >vith no Opposition worth 
the name.  Thousands of people are 
in jail. Unless they are released and 
opposition leaders are  enabled  to 
participate  in the national debate, 
you can not have the requisite atmos
phere for lr?e and frame views. But 
you are not thinking of that. Nobody 
has yet said  that  the  Emergency 
powers also should  be periodically 
reviewed.  You assumed Emergency 
powers whicn may continue indefi
nitely; they need not be submitted 
to parliament for a review!  My sub
mission is that they should also he 
submitted  for  a  review, periodic 
review.

Similarly, with regard to Art. 228, 
you have been talking about talking 
away the power  of the High Court 
under Article 226. It is not merely 
land legislation which h pending t>e- 
fore it. You  can make a suitable 
provision ther̂  in Articlo 226 that 
High Courts would not have powers 
to issue writs in socio-economic mat
ters; but <vhere  the  liberty  of  a 
citizens is concerned,  they  should 
have the right to go into it. Current
ly the Supreme Court i3 seized of the 
matter and examining  the question 
whether the High Court  could  go 
into the question of mabt /Ide or not 
when persons are arrested under the 
Maintenance  of  Internal Security 
Act.  Sir, the H1&h Courts have that 
power, and you snould not take away 
their powers merely because it does 
not take away their power? merely 

because it does not suit you.

With these words, 1  do welcome 
the Resolution, but I say that there 
should be a national debate and our
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people who are in Jail and who axe 
representatives of the people, should 
alpo be allowed to participate in the 
debate to make it more  meaningful 
«rug purposeful.

SHRI  SOMNATH  CHATTERJJEE 
{Burdwan): So far as this Resolution 
is concerned, I don't find anything to 
quarrel about it because it i8 preca
tory in nature—it jg wishful thinking. 
So far as the Constitution Is concern- 
■ed, we don't believe in its immuta
bility.  Since 19/1,  this Parliament 
has been here and,  whenever  any 
Constitution Amendment BUI  came 
up. we supported it, except on one 
■occasion when you brought t Consti
tution Amendment Bill for the pur
pose of olacing one individual or # 
group of individuals about law.  We 
<lid not want to be a party to it and 
were not a party to it. but you have 
used the amending provision of the 
Constitution to  put  some  persons 
above law  was  that constitutional 
amendment  in the right direction? 
Do you want such amendments now*: 
The other  amendment  whkh  the 
Government hoa made is to include 
MISA in the Ninth Schedule. That is 
your greatest  contribution towards 
the functioning of the Parliament and 
for maintaining a constitutional set
up in the country!  You are putting 
the Election Lawj Amendment Act in 
the Ninth Fchedule. For whose bene
fit?  You hav<* put  the Additional 
Emoluments Compulsory Deposit Act 
in the Ninth  Schedule.  For whose 
benefit? You have not put the Tem
porary Restriction on Dividend.; Act 
in the Ninth  Schedule.  These are 
lawa which have  oeen  given  the 
shield of  protection  of the Ninth 
Schedule, which  are not  for the 
benefit of the people.  Now, the 
MISA  which  will not stand  the 
scrutiny of a single day under Article 
22 ig being given  protection of the 
Ninth Schedule and nobody can chal
lenge. People are being sent to Jail 
The Attorney General of this Govern
ment ig argutog before the Supreme 
Court  There fa no right to live io

this country. These is no right to life. 
There is no right to liberty. We do 
not want such change? in the Consti
tution.'  We want that you make the 
Directive Principles  as  enfcrceabiO 
rights of the citizens of the country. 
Would you da i+, Mr. Unnikrishnan* 
I have respect for him. He used good 
English in his speech and made some 
very  relevant  quotations  in  his 
speech, but I am sorry he has  not 
indicated in .vhat direction he wants 
changes to be mad?.

You mentioned about the property 
rights.  You know we are not ena
moured of the property rights. But, 
where is the property right? Article 

31 has been amended.  Article  368 
has now been amended.  Kindly en
lighten us how you  have exercised 
your powers since  1971 to hiing in 
such measures to do away with the 
remnants of the property right that 
might be there in this country.  But 
you have taken away the  people's 
liberty.

Now, one very  vital  point  was 
made by Mr. Sinha.  Now,  when 
people’s personal liberties  are at 
stake, it requires a constant review, 
a review of the  emergency powers. 
From 1962 we kno v emergency conti
nued till 1968  Then, there  was  a 
respite for 3 years,  not because of 
any love fjr  personal liberty but 
because of the trouble in your own 
party.  Then, onjy in 1971 when on 
the promise of the Goribi Hatao you 
came back to power with a very big 
majority in thi? Parliament, the first 
thing which you removed from this 
country was personal liberty, in the 
form of Maintenance of  Internal 
Security Act 1971. one of the very 
first Bills that w?s introduced by this 
Government.  Instead  of banishing 
poverty, you banished personal liber
ty from this country and that Jaw has 
now become more and more draco
nian every day. I am not entitled to 
know why I am in Jail  I am not 
entitled to know how l»ttg 1 stall be
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there X am not entity to .mow if 
the courts can go into this question 
or not We do not want such amend
ments in the Constitution.

Now, the emergency provision* ot 
the Constitution have been used for 
political purposes.  Wherc  is  the 
power to stop it?  We s?e many  of 
the powers ore bein»j utilised only 

lor political  purposes.  The Prime 
Minister asked for a national debate 
on constitutional  amendments.  We, 

the leftist parties, wanted to hold 0 
rally in Calcutta and we wanted to 
hold a debate. No question could be 
discussed in a closed hall.  But this 
government did not allow. The West 
Bengal Government stopped it under 
the Calcutta  Suburban Police Act. 
What sort of discussion can there be 
when the Opo'ntion leaders are not 
here?  You  know many  of  the 
leaders  of the opposition  are not 
here.  People  are not  allowed  to 
say things outside We cannot hold an 
open meeting.  We  cannot  bold  a 
meeting inside a closed hall  With 
whom  shall  we discus?7 You are 
having your officially-sponsored con
ferences and  find, as one of the 
Members, not on this  side,  said a 
Division Bench of the Supreme Court 
goes to the State capitals every week, 
two of the <Judges are  going  and 
making speeches. I have got nothing 
against them. I have high respect for 
the Judges. They are entitled to have 
their views.  But give th:s liberty to 
others also. We are also citizens of 
this country.  We  have  our  cwn 
views. Do not think that you have 
got the monopoly of the intm-stg of 

the people of this coutry

That is the reason we say, do not 
use these types of provisions,  these 
types of occasions gJmmickly  Please 
do not use this to explain away yonr 
failure* of the Executive, do not shed 
crocodile, tears for the ooor people 
because they know what you  are 
doing.

X would like to m y , do not make 
everybody a «cape*-goat for your fai
lures. 1 have spoken last time that 
there are many failing in the judfr* 
ciary which require to be corrected. 
When * particular provision of  +hft 
Constitution was there, the jttdteiary 
delivered the Golak Nath judgment. 
But Golak Nath judgement has be
come dead as mutton. We have nul
lified legislatively the  Golak Nath 
judgement.  Bn; since  then,  what 
have you done? Mr.  Unnikrtehnan, 
please point out any legislation which 
has been nullified  by the Supieme 
Court which we wanted since 1971. 
Please  do it objectively,  We want 
betterment of the  people  of  this 
country. We also want, if any obs
tacle is creatê by any provision of 
the Constitution which leads to non* 
enforcement of the peoples urges and 
aspirations *ir achievement  of what 
we want for the people, remove the 
fetters. We shall be with you also as 
we have been in the past except on 
one occasion a* I have told you. Do 
not try to use them for the purpose 
of creating  an  atmosphere through 
which you contmuo with the draco
nian powers. Do not do that.

SHRI C. M. STEPHEN (Muvattu- 
puzha):  Mr. Chairman, this House,
1 am sure will be  grateful to Mr. 
Unnikrishnan for having riised this 
current issue for discussion  On the 
floor of the House. I do not want to 
go to the terms of the Resolution 
because there is nothing verv stun
ning as such. It is the subject that 
matters. The subject  is  that  the 
Constitution must  be  looked  into 
afresh to discover  and  to discern 
whether to amend, and if so what 

should be amended in the Constitu
tion. This idea of amendment of ihf 
Constitution to give a new leaf and 
a new wing came after the Supreme 
Court gave a judgement that these 
fundamental rights cannot be altered 
In the Golak Nath ease a new dictum 
was spelt out by Justice Sttbba Ra° 
that the business of the cwirt it not 
merely to deelare law but to mske
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Jamr. By the principle of prospective 
niUag that Bench  ruled  that  no 
constitutional amendments, in fact not 
even the ordinary law that we can 
make, can, by th* principle of pros
pective ruling amend the very basic 
structure Constitution itself. Now the 
new ruling has come-that the power 
exercised by this Court, tinder Rule 
368 is a constituent  power, that in 
exercise of lh» constituent power you 
can amend any Article of the Consti
tution. But they have put up some
thing new, very dangerous, that the 
basic structure of the Constitution 
should not be altered without defin
ing what 'he  basic  structure  is. 
Therefore, in exercise of the powr-r 
of the Parliament,  the Damocle's 

sword is hanging over the head. 
This has made the amendment of the 
Constitution vital and the discussion 
very important.  Now if this hurdle 
is got over, viz., that the constitutional 
power is abridged and circumscribed 
by the consideration of the basic struc
ture.  then I  think remaining  is a 
matter of eoursc.  The constitution is 
flexible enough to meet any conting
ency and we have amended the Con
stitution quîe a  number of times— 
about 38 or 39 times we have amended 
the Constitution Nither super -human 
has  happened.  Whenever  occasion 
arose we did amend the Constitution.

Now. about the property rights, we 
have got here Article 31(b) in which a 
very momentous amendment has been 
made that whenever a law*, whether it 
violates the fundamental rights or not 
be, is put under the Ninth Schedule, it 
gets the constitutional protection.  In 
fact the fundamental rights have been 
by-passed to the extent of its inclusion 
in the Ninth Schedule.  Under Article 
31(c)—in discharge of the obligations 
in part 4, namely in  the Directive 
Principles—any law can be Dassed.

Any law can be passed, if declara
tion is made to the effect that that is 
in discharge of an obligation.  Then, 
in spite of whatever may be there in 
Article 14, Article 19, Article 31, etc.

that law will be valid. This sort of 
amendment is possible and more things 
can be brought around it. But, as far 
as I am concerned, to me it appears, 
the most fundamental thing in the 
matter of constitutional  structure is 
the power of this Parliament, its con. 
situent power. Any attempt by the 
judiciary to circumvent that power is 
against the progress of the nation. 
Therefore this discussion has started.

Now, Sir,  Mr.  Unnikrishnan's Re
solution states:

“Keeping in tact  the supremacy 
of Parliament, the federal structure 
and legitimate rights of the mino- 
rities, the Tribals, Hariians and other 
submarged sections of  our popula* 
tion.*’

If the legitimate rights of minorities, 
tribals. harijans, and other submerged 
sections of our  population come  in 
there, then, what other things are ex
cluded, I do not know.  Now, so far 
as  property  rights  are  concerned, 
Article 31(b)  and 31(c)  are  there 
Further amendment can be done. Any 
fundamental  right  can be  altered. 
The power of judicial review is some
thing which needs a very closer look. 
But  one thing is  certain that there 
cannot be  any  compromise  on the 
principle that the constituent power of 
this Parliament is supreme. So, there 
cannot be any  compromise on  this 
principle  That is the function of this- 
Parliament and not any court of law. 
Abrogation by the Supreme Court of 
that power, as in the dictum of Justice 
Subba Rao, saying that by prospective 
ruling, even the  Constitution can be 
amended,  cannot be agreed to  and 
there cannot be any compromise on' 
that point.

Therefore, what we should do is to 
re-establish the supremo authority of 
the constituent power of this Parlia
ment. That is the essence of the whole 
matter. Once that is done, then, the 
Constitution need not stand in the way* 
of whatever progress we want to make. 
Any. Article is amendable. Any Article-
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It cteninUe, We tan go ahead. At 
far as broad constitutional structure 
la concerned it is all right. We do not 
want to change federalism, we do not 
want to change the republican charac
ter; we do not want to change secula
rism ; we do not want to change parlia
mentary democracy. There is the posi
tion of the judiciary subject to the au
thority of this Parliament, its constitu. 
«ot power, as I have already stated. 
We can make  whatever changes are 
necessary so that the country tan go 
ahead these principles are spelt out.

Shri Somnath Chatterjee said about 
personal liberty of persons. The days 
when personal liberty had no limit was 
not long past. Under those conditions, 
what was the condition of masses in 
this country? What wag the condition 
of economy in "this country ? Liberty 
degenerated into licence. Under these 
■conditions, emergency had to be doclar- 
■ed. Nobody can dispute that there were 
emergency conditions prevailing. That 

is why emergency was imposed  Mr. 
Sinha spoke about the judiciary. It is 
the same judiciary  which in Shan, 
kari Prasad’s case said thalt funda
mental right? cannot be changed It is 
the same judiciary which later said 
that it can be changed, it is the same 
judiciary which  said that the basic 
■structure should not be altered. There 
is nothing sacrosanct, nothing invio
lable, immutable about the wisdcm of 
the judiciary.

The collective wisdom, the collective 
will, the collective verdict and the col
lective decree of the people is the fost 
sacrosanct thing and there is nothing 
sacrosanct so far ag judiciary is con- 
cemed.

Once the judiciary accepts that posi
tion, the conflict in this country will 
T>e over.  If they do not accept it, 
then such steps will have to be taken 
to show them their proper place and 
supremacy of Parliament will have to 
be reestablished. That is the whole 
thing in this discussion involving a 

discussion on the constitutional amend
ment on tttts national debate. I tfjpport

the principle undeHytef the IkmhUktk 
of SM Unnikrishneto and I wish the 
national debate may take a turn which 
should take us to a constructive basis.
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*m $, tprrft frwttfT $ fa**r 

*> flr #rf  ̂ tot

r̂rf̂TT i $*r «r$  | fa qrfWife

m qfattft % *t *r Is

wraf *r 5sffrwTT jr5tt ■frfi?̂ 

wf* *nw *ft sttiWcm w &8 wn̂ 

T*F*fT *3|T W¥ I

SHRI GIRIDHAR GOMANGO (Ko- 
raput) : Sir, I support this Resolu
tion. One thing is true m life and in 
the world, ibat is, ‘there is change’. 
One cannot stop the change and we 
are changing according to the needs 
-of the society and the condition of the 
country. I think, Sir, time has come 
to change the Constitution by which 
the lacunae which are existing m the 
acts and regulations or in the Constitu
tion itself can be rectified.

A chair has four legs and like-wise 
there are four pillars of the Constitu
tion of India, namely, social, economi
cal, political anl legal. Out of these 
four pillars whichever pillar is weak, 
we have to strengthen ibat pillar. The 
Constitution has  well-protected the 
weaker sections If you go through the 
Constitution you will And Section 275, 
a number ol  Articles and Fifth and 
Sixth Schedules wnicn protect fully 
the interests of the weaker sections. 
The society is changing. Accordingly 
we should have &ome changes and 
there are come conditions which are 
yet to be changed.

So I think when we change the arti- 
-eles of the Constitution, the weak pillar 
should be kept in mind. I support this 
Resolution.

The India of 1947 and the India of 
1976 is not the same. If we righdly 
think that nothing is changing, if we

confine ourselvt* to the four wall* of 
a bouse and think there should not be 
any change, X think We  thinking 
like the toad to the welL

I will conclude my submission toy 
saying that there is a provision which 
has yet to be included in the Cowlitah 
tion which will be discussed with the 
Ministry of Home Affairs, the inclu
sion of some areas in the Scheduled 
Areas. Their non-inclusion is coming in 
the way of the development of the 
backward communities and backward 
areas.

So far as officers are concerned, the 
I.A S. officers or State gazetted officeis 
have their rights, duties and responai- 
bililies. But what about the representa
tives 1 As a  representative, I know 
coming to this House is part of my 
duty. To go to my constituency is 
my responsibility. Passing a law or sup
porting a legislation here is also my 
duty. But what is the specific duty of 
a representative and vrhat is ihe power 
of the representative ? These should 
be given in writing, that ‘this is your 
responsibility, this is your duty’ Now 
we are facing problems when we go 
to our constituencies. I do not know 
in what way, m  which manner, we 
have to deliver our. responsibility.

So I think when the change is com
ing. nobody can check it. We want a 
change, specially the younger genera
tion want a  change for the better 
tuture of th<> country, for '“.he better 
future of the younger generation.

17.06 hrs.

*ft  m n«iw (» m ^): 

wmfo *f£RPr, swt  $ fa Hfwrr 

WT  T*W 5, fFff VPRTTT *T MTWR 

wt vnpf | ? WflT 1ST fa %  *1%,

** fa %  ** fa % if it 

«n?hnr, wr <if*wr,  iwrf wfftr 

wi'w  t,  ^ fnr •ft *nswr <Rpfr 

I fa  tfur *fa*w

fftl’TT HTp? $,  §BK (fnpfT Wtyt
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f i ̂ WET »pf fa fir fWW *Gt fllfHIT

f 1 nr tar % fffiwnr %

28 Vtff  ̂ffl %IT Vt W * & t 'TTPTTnt 

i t f, *sr tar *> tow forr $, f*r tar 

w?r iTf*r«r  r̂aTfwir ft* f i s*r 

ĵpww  $T  JJfT srfflfafe?* *T 

if ¥7 ftrar f*ra% «pn?»r f*r wft !ff 
Sft «TT f I %f«R fTT*  tar * fffatfR

% *m <tt, swrfw % «rfwPTT % hut qrc, 

$% wrfar f *t *f *rrf% $ fa 3*% 

wgwf Sr  *ffiRf ̂ s?fy amj 

iff̂  ft  Tf arrcr 1 f*r *Tftr 

f % tifagR if if HT qfrarr ST ft faîr 

m f c t   m   vihRor ?r ft 1 f* 
wp »nft **w ,

*lf?ft 'R nf̂ T fftr T̂lPcft 3rnr fft? 

Jnnr f t srirft  amwr  T>ft 7f 

arrilr 1  *ffwrr if $m «rfopf *

*nf?t | % hsrpt smzf tht? sta fanrr 

3rw, ?r**rfw ®to 9ft 'Str, fvanhrr 

W  fan  fW «Tf  =arr̂r t Wtf 

% *7* <r  r̂ *; w ri <£3fta%, 

*?-*£ — ’f t  trr* wfwpr m  jtpt

t  3ft q*THT t'P’T£¥*T ̂fcfr-

fff tar % *?-*? tot, *f w? ftftforr 

wf wf mm frnft ?r*rw vt vtf&rt 
fasft ufT *r hwiwmm f, m f t

r̂qf% ¥fT% * nw I  f̂Ttl *ffWR 

TrT 'TT tffaT *rff W*TT fR̂TT $, 3*N»t 

r̂nrT *?ff tarr 11 *?rfatr f*r snq€? 
TTpr ir trfVfffsr  si*r«Rr srwtiR

 ̂tf 1 f*r*if *firwrf̂f fa yrfWn 
*pt aft $f?PF ̂*h< $, <rt if 'rfraf?R‘ 

’pt ft*n 1 %iwn*w inroft «ft

ttfw^pmvrrl? irf| % inftir 

imw wwft | iswmwft̂ wrvfr 

t%#rawilf  w  ?rrftt<rfW  ̂

TOT WTfd' | f̂ra% M fw  

*5̂ Hfl! *WHfC  MlfWT ft 1

wr«ftft%mr wt¥fr|ft?iffw!

it <rfr̂*r mt %3  | ?ft *rf

fTTJTT t  aft fjmcr % 3rt SftTTSfW 

t, 'jfr m War fsrfv7?¥ f,

5TTf?r   ̂ ̂?r  R̂rTT  TPT % ¥K,

 ̂ % f̂nff % vfjnr ?t, afr vrtmf 

®PT»t wt *w?i t  «Ft srrtT 1 

n?r frcreft TTff an% % 1
r̂nrnr  ?r*r ?rt  srarpr ^

«rf% ŵt «ft 1  f*nr  f̂rrtEft  «n€T 

*n% f̂TT ft ̂ r% ft  ̂  | f% srarPT 

*r̂t srrsr ̂ r if 3R?f̂ fir *mn<r 

f̂ ztfr̂ Fr zTyr «rn> »Rj?lfer 

f,  W*f ITR)  T̂Tffft

11  WR *T̂t f̂t   ̂ f̂

ft̂TT t f% fr?TT ̂ 9  W f̂t 11

f*T  T̂f% f fa ̂  if ̂fTWtt %  

ajsffa  «FT5  frf 

t̂«r  ?rrf? ̂ n=r  ̂ 15Tfâ f*r ?rf 

5?rif% f fa fa?r vrfzvr % sr̂r r̂f

f̂ f?r  ̂  ̂  gTcT ?TTcft | *rtr fa?r 

fr̂ %  qr vrsT ifrm'ft ̂t»r

apt 3|Tcft t Hi ̂ PFt ̂  ?Tft

Trfrrr srt  sncfr ̂ at

ftRTR fr? pr 2FT  3TT5ft | cfT

V* 37f ̂ t srraf Rft ̂ if ̂ 11 f̂r 

qr  anr ̂fro firr, *rt<rJfe 5 *P*ifa 

<tt ̂ >rr w f, spfta 'n: ?ft*rr ®pnn5 

tfftrsi frf w  if fcs ft̂t | i qn* 

sn̂jfr % <mr f 5 f̂ fuK 

?f srart qm «r ft fa 3*̂  f? ̂  wf 

t, f̂ «tt  ̂ »T̂rr

 ̂75T ft ̂ar «rc v m  ht̂ht 

% «RT*fa,  «n̂r t̂  mfbRr

 ̂   T̂f?ft t fa

qr #»it w  # wirr ifk ̂ff w  ̂ft 

«rtr frf t̂<? *r*rc r̂%  ton; fr?

t  w  *f f*r ̂ t ̂  

ht̂t, w  fe *Pt sîif in̂Nr 1 

f*T  f fa SfaOTT % tTfTW,T ft 1 

rm sft ̂   fawfm forarr g fa f̂  

aFt̂ m erfajPT *Ft  W   ŵr if
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wwwt 4wrh $ i fir

w*Hfa m  tar *  | ft ftrar ?nrrar-

wnft. ̂nm *>t whfw |pr%  | ̂in?t 

*rrcf S ? W [ ft t jwr tfsft * 

art tar % *tpt% %n*<f w|
*rfoft *Ft fsptr wnpfr |  wr vt 

strt *r% $ firj vfW’f % crft?rcfa 

l*r wt̂t 11 *ft  % m  *sr | ? 

WT  *fT I fa fff *?f >«n̂  f 

1% *mft w  ̂  Tm vt wn frftaR 

J&»T f?WT 3I7TT ? fTPT ,'3»T̂V P̂ftW <Pt

<if 1 f* ?fr *f *rrs?r f fa # srrfêr 

f*rĉ  % tr% *r *rrawr f, ̂  it 

VlhfFT f̂ TT  I UR ?FP 3ft f*T?T 

39 SfWR *r tf'TOS* for*  * fa*T fat* 

f%t[ t ?  ̂ ^t «rfOTrf *pr *rar

«nft*T % Td*rft *FT  JTW wm <r«r

f*r% ̂ffrffiFT fw  1 * vr *t m sr?* 

SOT 3Tf̂  Sifter JTfolT I JRTTfffTOR

if | aft j® **5tarf % fcrar fam *rc «fr 

wnfliwii % $sfrr vte* if *f fen ? 

vfararc *t infa*. apnfa*?, THFftfWV 
IfftRWT % to % faw  §*rr t*r 

ararrf* ftoT  # w r *r*rr «flr 

g$ hr | fas % f*r srrsrc &m 

15% fc,  if ftoft sppr ¥t wr̂ r 
fir vrm *ft jt 1 MrwftiMi,

*rar, -w wim wfe 3*n*r *n$ f

fc ̂  SIT VT <fo> folT ^

f*¥ *FT frr % W*tT «ft 3T*T

«£sfafa apRT ’arrĵr. | 1 vtr trag % % 

s w ifa q ft*$ T f*r 

sftarpr if wr̂t $ if»r*f *i# wtf 

fa  *st w€t*ft*ft ̂r #r fmx
8TFFFf JRFSft Vt ffRT̂i TT fVTT 
ftf *&  gsft*r T̂S ?T 

sNtiwpr ««nr wm  mite wf*RT 
ft 1 «mr aft apf ftr fi #nrw if fcrr 

qf̂ rik #  w*̂r l.î ir  ̂̂  4̂fr

J<W 4*M«!£yioft tXvii,)" 25̂

W 1 Wn 4$ fN#*r am* 

I ftr frf W-v^k t f s i 

ft* % ,fT*r tc vpf> 'ST ;0,n «̂t jlwr 

*?t Tto * % t anit*r % wsfrt w in*r 

in̂ m iflx* fxzw mr* î rm^  

I ̂ rr  en% ?m aft % *rf*tif 

«n:<rtr»if?r̂ sfri%srwnt̂Jrtt 

«flmft 'Ctrft Tf amj 1 *if <rfWr ̂ r 
5*rr̂ f i  iftr  *if | ftr % m  ̂ir

•ft  firtr apTjrr ̂t i t i f t fwft |, 

H*nararm?t  <̂V <rfwiwf̂* f, ♦H’Phvt 

>rtt qfWrr uf | f a wamnr % * * * , 

f̂ f̂rpr # fr ?mffxv vt M , 

wrw  fwr fwft1 vr̂pt 1
f*r 'rN’ ,#jff % f*raf̂ %  f̂wnr *t 

*ttt t i v f i *rfr*Rf«r  «rs ?ft̂f trfr- 

?r̂T f%5r 53rraf 1

urr̂r «r?r, «ftfR vtfr fr  *r 

5̂ R H7?ft % fa «T#f »TH>f *RT«rfWr, 
fsrar̂r gpr *Ft 9rr%-̂rr% *n% fT uftrvR 

ft *ftr ffiWT f̂FTT snft  «FT ITfWT

t̂ nr?r ̂ # qf «Ff!iT *rfwr s' fa  %

f*  % iTf WPTR un x$t ̂ —•

»nft *TRTf «lf *FT*15 aft \W( ̂   *rft*ft 

«r̂T fW m %

fa'gTŷ »ff<rrft ̂ ft tt *r?r«ff w?r fwrnT 11 

t, tffav trfwr̂ m .̂ 

fiFrrtninrtfff, *if «rfireTttm|n

fnf̂r f»r tffvsH if <rfti#r ’pttt 

f 1

SHRI AMARNATH VIDYALANKAR 
(Chandigarh): Sir, there is a lot of 
talk about  fundamental  right*. But 
what is fundamental is that without a 
society, there can be no right AU the 
rights are founded in the society, Those 
who are talking of fundamental rights 
are conceiving our society to be st*tu '
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la * vtaCto society there may be no 
change, but in a dynamic society there 
must be dynamic change*- No society 
can continue to exist if there is no dy
namism or change. If there is change in 
the society, accordingly there will be 
change in the Constitution and in the 
fundamental laws. This basic principle 
must be applied when we are consi
dering about society.

Property rights have been changing. 
History shows that  property rights 
have not been static. In every society, 
in every community, in every country, 
property rights have been changing In 
Vishnu Pwrana there is a sloka which 
says :

jrmfawfa

‘What is property ? Upto the point 
that he can fill his belly, up to the 
consumption ; he has right on the goods 
that he consumes. If he wants more, 
he is a thief and he should be punished. 
That is the meaning. So, this is r.ol a 
new concept to us.  From society to 
society this concept of proper right 
has been changing. So, I do not see any 
reason why we should say today that 
the Constitution is static, that funda
mental rights are static and society 
must be bound down to these rights 
which certain  people have conceived 
to be sacrosanct. No property right is 
sacrosanct.  If we  want a socialistic 
society, naturally the rights will change 
and property relationship must also 
change. The structure of society depen
ds on property  relationship. II the 
structure of society is socialist the pro
perty relationship also  must change.

I wholeheartedly support the resolu
tion of Mr. Unnikrishnan  which  is 
very important and timely. I think our 

Constitution should be reviewed pro- 
perly not only in the matter of funda
mental and other rights, but in other 
matters also and the Constitution 
should undergo changes from time to 
time so that the society may progress. 
Ours is a dynamic society and natu

rally dynamic changes are required. 
St Parliament supports the ptrogzes* 
and development of society, we must 
also support the dynamic change* and 
have amendments in our Constitution.

SHRI P. G. MAVALANKAR (Ahme- 
dabad:  Mr. Chairman,  Sir, it  is
good that my friend, Shri Unnikrish- 
nan, has moved this Resolution because 
he has at least given us, the Parlia
ment, an opportunity to  discuss the 
controversial and fundamental  ques
tion of changes in the Constitution in a 
very cool and considered taanne*.

A country’s  Constitution can never 
be a static document especially when 
such a country is a dynamic and a 
rapidly developing democratic polity. 
In such an atmosphere, the Constitu
tion even though it may be good to 
start with, it may need changes here 
and there and, therefore, the need for 
the change is self evident. The very 
fact that the founding fathers of the 
Constitution  incorporated Article 368 
elaborately in the Constitution, shews 
that they also wanted the Constitu
tion to be amended from time to time 
ag per the needs and requirements and 
challenges of changing times.

Now, the first question is whether 
such a climate for change or such a 
debate for change can take place only 
in Parliament or only within the cir
cles of the ruling party. Again and 
again, the Prime Minister and the Law 
Minister and other responsible people 
have been saying that this is a matter 
on which sill much exoress their opi
nions. But I want to ask the Law Mi
nister  and  I hope  he will  be
honest  in  replying  to tbis par
ticular question,  whether  there
is any  atmosphere today  wherein 
honest  expression of opinion, com
ments and criticisms of the working 
of the Constitution is available through 
the Press, through the Kajiio, through 
the television  and  through public 
meetings. As long as there is emer
gency with censorship and gagging ot 
free opinion and dissent, I do not know 
how one can have a climate of free de
bate. 1, therefore, urge the  Govern
ment. in the Interest of the need for 
a free and proper debate about the
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V free and proper debate about the 
'change* in the Constitution in order io 
lunve better deal for our teeming mil
lions, to left this emergency and the 
accompanying censorship and gagging 
vp of free opinion and dissent, as early 
as possible, so that the debate is not 
only a national debate, a full debate 
but also a free debate.

My second point is that the changes 
that we make in the Constitution must 
be the changes which make the Con
stitution after such changes, more de
mocratic, more serviceable, more use
ful and more workable.

In the very first sentence of Shri 
Unnikrishnan’s Resolution, a mention 
is made of ’experience of the working 
of the Constitution.’ We should really 
fix our attention on the past experi

ence. It is no use merely making politi
cal speeches whether inside Parliament 
or outside Parliament. We can go on 
making speeches, hot speeches but this 
is not an election campaign issue. This 
is an issue of life and death for mil- 
lions of our countrymen.  Therefore, 
although it stirs our deepest emotions 
and passions, surely the debate must be 
dispassionate as far as it is possible for 
human beings to be dispassionate and 
objective on these matters.

My third pomt is that if th' Constitu
tion is to be made more democratic, 
useful, etc. then we must see that no 
amendment is sought to be made in 
such a way that the Constitution goes 
backwards rather than forward.

Well, Sir, the Constitution is both a 
means as well as an end. To the ex
tent, it is a means, let us change it. 
But to the extent it is an end, let us 
not change it

Since the time is short, I shall briefly 
refer to two points.  I came across 
two very fine quotations from Pandit 
Jawaharlal Nehru’s speeches publish
ed in a new book edited by our own 
Secretary-General, Shri Shakdher “The 
Constitution and the  Parliament in
India—The 25 Years ot the Republic” is ( 
which many studied articles of value | 
ûve bean included. I will not take time I
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Qt the House in reading out these two 
quotations from Nehru. My point is 
that if you taka the founding fathers of 
the Constitution—Ambedker, Nehru, 
Rajendra Prasad, Maulana Azad, Sar- 
dar Patel and the whole  galaxy of 
eminent individuals and jurists—I am 
sure they also wanted India’s teeming 
millions to be better in terms of their 
all round welfare and they wanted an 
egalitarian society. They  wanted the 
social status of each one of us to be 
raised. Now, sir, the question as Mr. 

Unnikrishnan has brought in the Res
olution, boils down  on two aspects : 
property rights and judicial review. 
Property is, of course, individuals; but 
it is the result of social circumstances 
and is a product of social situations. 
It is earned by me, because I am a 
member of the society. So, the indi
vidual has or I have no property again
st the society, or for me alone, irres
pective of social obligations. I do not, 
therefore, say that the right to proper
ty must not be curtailed; there must 
be restrictions, regulations and curbs 
on individual property ; but eliminaiion 
altogether of the institution of property 
would not be in tune with the general 
principles and spirit of our democratic 
Constitution.

As regards  judicial  review,  I 
would say lhat frivolous appeals and

)
> frivn’nus  litigations  tru«*  go; 

and the Law Minister mu?t bring in 
such amendments as well enable such 
frivolities to be dispensed with. But 
again there n a point of judicial review 
where the philisophy of the judge also 
comes in. It also comes on out ihe mat
ter of recruitment and appointment uf 
the judges. I see that quite a few ut 
the judges are conservative. Nonethe
less the important thing *0 remember 
is review gives an opportunity for our 
basic democratic  strurture to be kept 
Intact. It must remain unaltered. The 
Directive  Principles  of State Po’icy 
and the Preamble, both, in our Consti
tution are a very happy combination of 
Fabian socialism and Gandion Sarvo- 
daya ideals. If they are good  paper, 
why cant they be Beamingly good in 
iractice ? It is not the document wh!ch 
is bad; it is our unwillingness «o go
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forward In the right direction, on the 
lines enshrined in the Constitution. If 
<we keep this in mind, 1 am sure he 
need for changes will be minimum; and 
occasional so that  <the  Constitution 
•even after the changes becomes more 
•democratic and workable.

SHRI K. LAKKAFPA (Tumkur;:  1
rise to support the Resolution of my 
friend Mr. tJnnikrishnan which reflects 
the views of the people of this country 
after an experience with the operation 
of our Consitution over decades.  He 
has made certain observations. He has 
of course not specified the directions 
in which the changes are to be made, in 
our Constitution.  His  observations 
are more or less of a general nature.
1 speak for the common people who 
constitute the will of the nation.  The 
will of the people is sovereign. Sover
eignty should prevail and it should be 
reflected in the Constitution. Whether 
our present Constitution  really  re
flects the will of the people, is one of 
the important questionto be consi
dered. With this idea in mind, many 
political philosophers having different 
political ideologies are debating  this 
question in the country But ultimate
ly, it is the concerted opinion and will 
of ihe people of the country which 
will prevail. They feel that structural 
changes are very necessary.  Political 
freedom means that we must work for 
sconomic freedom. Whether this Cons, 
titution  really helps  us in working 
towards economic freedom is one of the 
important  questions  that  we are 
considering inside Parliament and out
side, every day.  But I would like to 
say that tlvre is a certain rigidity in 
th«* Indian Constitution.  The provi
sion in regard to ihe powers and func
tions of the President  of India have 
’■'een some times compared by certain 
authors as political graveyard  I would 
like to draw attention to the rigidity 
if the Constitution. S'Lr Ivor Jennings 
lias said*.

“India  obtained  independence 
after a long controversy between Ihe 

leaders of Indian opinion on the one 
side, and the governmental authori
ties ctn the other."

Here ‘governmental authorities’ means 
the British.  In regard to' the other 
provisions of the Constitution, we can 
compare the parliamentary democracy 
here with the British Parliament and 
its functioning.

Sometimes federal structure is thece, 
but the federal structure and its func
tions are not duly  and  legitimately 
considered as to how they are actually 
operating on the constitutional aspect, 
in regard to the safeguards to the peo
ple and their guarantees.

Even though the supermacy of l’ar- 
liament cannot be questioned it has 
been questioned by courts.  Whatever 
may be the powers and functions of 
the judiciary, ihey have been enumera
ted  in the Constitution.  Sometimes 
they come in conflict with our think
ing on ihe socio-economic  structural 
changes.

MR. CHAIRMAN:  He should con-
elude now. H’s time is up.

SHRI K. LAKKAPPA:  This useful
discussion should lead to re-thinking 
on the structural changes which  are 
necessary in the Constitution in view 
of the socio-economic change.  Shri 
Gokhal" is a very experienced lawyer 
ami a learned person.  I am sure he 
will make clear ihe thinking of the 
Government.

The property  rights  which  have 
been mentioned in  the  Constitution 
have been opposed by many people. 
Tbe Left Communists, who are always 
talking of working foi the destruction 
of the Constitution,  have  advocated 
structural changes, in tune with the 
legitimate will of the people of  this 
country  Therefore, whatever structu
ral changes are necsssarv. which ere 
m tune with the socio-economic chan
ges, should be brought forward by the 
Government. I hope all hon. Members 
w ll support this Resolution.

fRTTTST  I’TfaTHT) • 

ifa shift.  TT̂ f̂jTTKsr *r
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wHfe «ft grflifttt <#fl n(̂ , 

art fcr it w «rc *ffr to  $1 Prafo 

*n?t <rr mft  ?'fw ft anrr 
gxr  «rnr «t 

iftfeir *r <Ŝrsrr fw ffh: 

^ v W m <ft fap ̂pftirtft im> 'rnrfc

 ̂  T̂%r I  t  «Pt WRIT
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SHRI THA  KIRUTTINAN  (Siva- 
gan]a):  Mr. Chairman, Sir, first of
all, I must congratulate Mr.  Urvni* 
knshnan for  having  brought this 
Resolution before the House so that 
the Members of Parliament can take 
part  and  give  tHeir  opinion 
and also  it  will  lead  the na
tion to give opinion regarding con
stitutional amendments  But I do not 
know the intention of Mr. Unjoikrish- 
nan. In the last few years, our party 

has supported all progressive measures 
lhat have been brought before the 
House.  After 1971,  we  have seen. 
t!iough the Congress party m powei 
has got absolute  majority  in  thk 
House, they have not brought forward 
any constitutional measures to meet 
the needs of the people of this coun
try  I am very sorry to say that. If 
such constitutional amendments  are 
Ivought before the House, we are here 
to support them wholeheartedly.

So far as this Resolution is concern
ed Mr. Unnikrishnan wants constitu
tional amendments in respect of two 
matters. One is about the property 
right and the other is to secure mean
ingful realisation of principles  en

shrined in tha Preamble  and  the 
Directive Principles of the Constitu
tion.

Regarding the second one, the mover 
of. the Resolution want* the  aupre*
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vmcy ot the Parliament,  a federal 
structure, the legitimate tights of the 
minorities, the tribes and other sub
merged sections of our  population. 
Let ug take the first orie. It is true 
that the law has become an umbrella 
for the vested interests of all sorts 
of wealthy classes raising legal de
fence of their privileges wfch the best 
talents in their service. The  same 
legal talent is not available to  the 
poorer sections of the community as 
they cannot pay for it. Therefor̂ to 
reduoe the concentration of wealth in 
the hands of a few and to lessen the 
disparities, it is necessary that  the 
fundamental right to property be re
moved from the Constitution.

I do not object to a careful review 
of the working of the Indian Consti
tution and removal of such difficulties 
and defects as have been experienced 
in these 25 years. But every effort 
nurt be made to see that the demo
cratic character of the Constitution is 
not diluted  I am for constitutional 
changes and my party, the DMK, has 
been repeatpdly nressing for constitu
tional amendments rf all these years. 
So I would welcome any amendments 
to the Constitution for implementing 
the socialistic policies. But the basic 
structure of the Constitution, such as 
the parliamentary system of govern
ment and its federal character, should 
remain undisturbed. While I welcome 
th.< rhanqo in the rigidity of the Con
stitution, nothing should be done which 
would  disturb  basic  structure  of 

Constitution. By basic structure, 
I mean the legislature, the executive 
and the judiciary.  I also feel, among 
otheis. that a constitution should not 
be looked upon as a static document 
that merely lays down the necessary 
rround rules for running the country’s
parliamentary system but it is a live

instrument that has to be revised a* 
reasonable intervals of 20 or 25 y*ears 
to meet the requirements  of  the 
changing situation.

Regarding federalism and Centre- 
State relations, I want to say some
thing. Soon after the  Constitution

began to work, there was a growing 
realisation of the strong domination 
of the Centre, not only on general 
policies but also in the spheres  to 
which exclusively belonged to  the 
States and the tendency on the part 
of the Centre to exercise control over 
the States dr̂tically affecting  the 
autonomy of the States. Strong feel* 
mgs have been voiced against the atti
tude of the Centre in curtailing the 
poweis of taxation enjoyed by the 
State*? before the introduction of the 
Constitution ŝd the manner in which 
the centre has been interfering with 
the powers of the States ever since.

Only one quotation.  On the 17th 
June ltf$7 presenting the Budget to 
the le?'«aiuro of Tamil Nadu, our 
great leader. Anna said:

“The Constitution  had  already 
provided for considerable concentra

tion c! po'A e:  in the hands of the 
Central Government.  Through  a 
new institution which was beyond 
the key  of the architects of the 
Constitution, the centre has acquir
ed still larger powers causing con- 
ccrn about the position of the States. 
This new development relates  to 
economic  planning.  The  powers 
which the Central Government have 
assumed in regard to mobilisation, 
allocation and pattern of utilisation 
of resources for tha plan have re* 
duced the States to the status  of 
suppliants for aid from centre.. .**

Last point about judiciary and  I 
have finished  Logically and practi
cally the Constitution requires  one 
authority to resolve all constitutional 
issues. Now we are aware that cur 
Constitution provides a judiciary with 
independent powers for the purpose. 
This system should continue.  Nowa

days much has been talked about do* 
ing away with the independent judi
ciary. If thfe executive is vested with 
this power, it will have in effect an 
absolute vote power. So, the inde
pendent judiciary should continue.

With these words, I thank you.
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, PROF. NARAIN  CHAND  PARA- 
SSAR (Ramirpur):  I rise to support 
the Resolution  introduced  in this 
House by Shri Unnikrishnan. He has 
done yeoman's service to the task of 
constitutional development  in  this 
country by presenting this Resolution 
at a time when the people are also 
taking interest in constitutional re* 
forms.

The Constitution is a symbol of the 
aspirations and hopes of the people 
and when 2 look at the Constitution 
the first word that come to my mind 
5n the preamble is 'Justice’. It  is 
significant—Justice—social,  economic 
and political Social comes  at  the 
first place, economic at the second and 
political at the third. Justice comes 
before liberty, equality and fraternity 
because if justice is denied, there can 
neither be any libarty, nor equality 
nor fraternity.  Taking my cue from 
this I plead a constitutional reform 
should be initiated in the nature of 
not tinkering with one Article or ano
ther but as a whole with the entire 
Constitution to see that the spirit with 
which this Constitution was adopted 
bv the Constituent Assembly on 26th 
November, 1949 should  be promoted 
in the times to come.

I want to ask a fundamental Ques
tion—wh»n the courts have the power 
under Article 328 to  challenge  the 
very election which represents  th* 
will of the people, the soverignty of 
the people, in the form of the election 
of the representatives being sent to 
the House, I fail to understand how 
the Parliament is supreme.  When a 
person represented by a million peo
ple is being denied of the opportunity 
to sit in this House simply because he 
has to attend to his petitions which are 
.being discussed day in and day out or 
debated for petty reasons in the courts 
of law, I think, to think that Parlia
ment is supreme is only a wishful 
thinking. So, I want that this Article 
929 should be enlarged and part (b) 
of it should be deleted and the true 
sovereignty of this House and the will 
of tfc* people should be rttftored •nd

givan once iersttby taking away the 
eatire sftectoral prttMos out 0#  the 
P«rvi«w of the courts, because until 
and unless we do so, we are not doing 
true interpretation of the woifl ‘so
vereignty’ and the true meaning of the 
*wiU of the people*.

When the delimitation of constitu
encies which is the basis of the entire 
electoral process is beyond the pur
view of the courts. I fail to understand 
why the process of ©lection should be 
subjected to the courts; and we have 
seen that the time has come when wc 
must understand very clearly as to 
what we mean by sovereignty

Article 144 says that all authorities 
of the country, civil  or  otherwise 
should aid the Supreme Court, and 
Article 141 declares that a law in this 
country shall be the one as declared 
by the Supreme Court

Tha word ‘declared’ is significant 
It is not as framed but in the process 
of time certain brains have come in 
this country which have given more 
connotation to the word  ‘declared’ 
than it requires lexicographically or 
semantically  or  even  otherwise 
through usage. They have tried to 
see that the Supreme Court not only 
declares law. not only interprets law 
but makes law on the basis of prece
dent, which process is, of course, a 
fraud on this Constitution. I would 
like to suggest that the Constitution 
should l>e reviewed in such a ruanrw r. 
it should be amended in such a man
ner as provided in Article 368—that 
the entire Constitution reflects  the 
supremacy of the Parliament, restores 
supremacy to the people and also en
sures justice social,  economic  and 
political to the poorest section of our 
society and also to those who are liv
ing in the remotest area of our coun
try, I want that a new Article 871 

(g) after (f) should be added to make 
it binding on tWe Parliament and the 
Government of India to provide ade
quate funds for the uniform deelop- 
ytuaA of the entire country ®nd for
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tke balanced davelopment of all th«
rtJRtem of the country which have not 
1>een given their due.  Constituted as 
a federal system of States and Union 
Territories, ttiis system cannot provide 

for those we®s which have poor re
presentation in thfe House.  The re
presentatives of the people, whether 
they are living  in  far-away snow
bound areas or in areas which have 
Union Territories, or aKaas which h we 
no legislature, whatever that may be, 
they should have their views freely 
reflected in this House, X say, not only 
reflected in this House, But respected 
in this House. And this cannot be 
guaranteed unless  the  Constitution 
ensures social and economic planning 
in this country which is in tune with 
the spirit of the Constitution, which 
seeks to give to the country and to 
the countrynfen of this great nation, 
justice, social, economic and political
I support the Resolution and I call 
for a framework in which the entire 
Constitution is thoroughly reviewed 
and radically altered in order to suit 
the spirit of the tim  ̂and also to 

fulfil the aspirations with which this 
Coa«titution was adopted on the great 
day, the 26th November, 1949.

SHRI K. NAHA YANA  RAO (Bo- 
billi>: Mr. Chairman, Sir, the Reso
lution moved by  hon.  friend  Mr 
Unnikrishnan  is  timely.  I wish to 
make a few observations on this.

The hon. Prime Minister Shrimati 
Indira Gandhi has called for a natio
nal dialogue on  the  desirability of 
making changes in the Constitution 
so that we can have a clear picture 
emerging out of it  The Resolution 
moved by Shri Unnikrishnan is there

fore timely, as I said.

Sir, I do not want to make a long 
speech On this matter. The hon. Prime 
Minister’s call for national dialogue is 
not confined to examination of my 
particular provision of the Constitu
tion, or group of provisions, but  it 
related to the examination  of  the 
whole working °f tfcto Constitution for 
the past 25 years. That is to say, we

have to see the totality of the func
tioning of the Constitution to decide 
whether any changes are necessary. 
Thtere are various functionaries  or 
creatures of  the  Constitution.  We 
have got to examine how they have 
been working for the last 25 years. 
We have to see in what  particular 
legal conttipct this Constitution  was 
framed.  Without meaning any dis
respect to the framers of the Consti
tution, 1 wish to say this. At that 
time they had  certain  limitations 
when they framed the Constitution 
The political thinking and the lega\ 
thinking of those times were totally 
different from what they are today. 
At that time, the impact of the so
cialist countries on other  countries, 
that is. the developing countries, was 
not there. This was totally  absent 
then. Now that trtese are available, 
we have to think of changes in the 
Constitution, in the light  of  these 
developments  which  have  taken 
place.

The second point which I would like 
to state is this. This is regarding the 
1,'imc structure  of the Constitution. 
The question is, to what extent  we 
can go  The Supreme Court  ruled 
that Parliament cannot alter the basic 
structure of the Constitution.  Now 
the issiia is whether we have to con
fine ourselves to this basic structure. 
Suppose we are confronted with  a 
situation that  the  basic  structure 
has to be changed, what are we to do? 
My submission is this  Wc have to 
got out of the situation  We have 
come to the conclusion that we need 
some basic structural change and we 
cannot do it under the present provi
sion?  Therefore we have to bring 
about new provisions.

We should have a total revision of 
the Constitution. It is not enough if 
we change this provision or that pro
vision or a bunch of provisions. What 
we can do is, we can bring about  a 
totally new Constitution by which vm 
can get out of the difficulties put by 
the Supreme  Court  Judges in  the 
Keshavananda Bharati case,
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With these words, I wish the Law 
Minister should reflect the suggestions 
of mine for the provision for revision 
of the Constitution.  We can act on 
the revised provision for the revision 
of the Constitution and not under the 
amending provision under Art, 368 of 
the Constitution.

MR. CHAIRMAN:  I have got two

more Members in the List and then 
the hon Minister and Shri Unnikrish- 

nan will speak.

Is it the peasure of the House that 
we may sit for thirty more minutes?

SEVERAL HON. MEMBERS: Yes, 
Sir.

MR. CHAIRMAN:  Then, we shall
sit upto 18—30 hours.

srvfr  ̂ fw  ft Tfr

I for gfagre snn’RT =̂rf̂ *rr

i snfer, m farm srtct 
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ŝr  wWf  v  f?Ttr  |  3ft JRtar 

fanrr ftwit gfTrr

'TPRT  5f̂t i I 3fr 5RTt f3R *r 4

amr JTlft T̂Trft $, trsp (T̂r ŝrp" 
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& ftFfft fv&i  ̂ T̂Rt 

t, ftr̂t% «r’m tc wm ̂  *&t, 

qPrare <mmv?rT̂r

?rnff%f t t  i
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’jfpr ̂ ar wt?t «rc arnrfw  $ ft» 
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Fsr?|?iftT  ?wrfrTf!Tr  f««rr f>r% i 

*ft f%T.»r 3r̂ % ?ft it?pft fWt u

THE MINISTER  OF LAW,  JUS
TICE AND  COMPANY  AFFAIRS 
(SHRI H. R. GOKHALE); Sir,  this 
debate has gone on for quite some
time, on the last occasion and today. 
And it was appropriate because  the 
Resolution which Shri Unnikrishnan 
has brought forward is no doubt very 
'important,  and  as  members  have 
said—I join with  tncm—we should 
really be very  grateful to him  for 
having brought this Resolution and 
given an opportunity to this House 
to discuss this very vital and funda
mental issue which i? now the sub
ject matter of a debate in the entire 
country.  But morf than the debate 
outside the House, a debate in tho 
Hoirse has a special and more  im
portant significance  It is from that 
point of view that I very much wel
come this Resolution hoip before tho 
House for discussion.  Without any 
inhibitions or limitation as  to time, 
it has been discussed at great length 
giving as long an opportunity as pos
sible to all members of the House

The Resolution is not only import
ant but it is very well-thought-out 
also  I do not want to read it  For 
example, it highlights the fact that 
we have to take  into  account the 
experience of the  last 20 years:  it 
highlights the  fact that  significant 
changes are called for jn the consti
tutional framework; it highlights the 
fact that amendments, and as he puts 
it particularly, in the nature of pro
perty rights should be carried out. 
He does not forget, and rightly, that 

the preamble and the Directive Prin
ciples of State Policy at the Const!*
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<toatften, lr«ptiig itttaot the «u|we»»cy 
of ParUMMot, the fedaeaj. atvuoiure 
and legitimate rights of the minori
ties, the tribal*, Harijans and other 
submerged sections of our  popula
tion, should be realised meaningfully.

Therefore, although I did not read 
it, I have virtually reproduced every
thing in it because  X thought that 
this bears re-emphasis that the mate
rial aspects of the question have al
ready been dealt with in the Resolu
tion.  In the  light  of this  well- 
thought-out Resolution, the  discus
sion also was in well-directed chan
nels, although I cannot say that every 
speaker added something new; there 
was quite a lot of  re-emphasis on 
the same points, as is natural on a 
subject like this.  Therefore, without 
naming any particular member, with
out trying to reply to any particular 
member, I will deal generally  with 
the issues which have been raised.

Now, the first and foremost ques
tion, about which I have spoken  a 
number of times before outside on 
different platforms and here too, is 
the question of the  supremacy  of 
Parliament  I have said, and I re
peat, that the people of India, and 
therefore, the representatives of the 
peoole of India who are pitting here, 
will not tolerate, whatever may come, 
any erosion of  this principle  that 
Parliament In this  country is sup
reme and will remain supreme,  and 
anv other bodv, howsoever high, will 
have no  authority to  encroach on 
that  supremacy.  An  attempt  was 
made, not today but on the last occa
sion by one or two speakers, with all 
respect to them, to twist the issue and 
to divert the attention of the people 
through their speeches in this House. 
For example one hon. Member asked: 
by supremacy of parliament do you 
mean that  a money  Bill can  be 
passed in  the Rajya  Sabha while 
under the Constitution a money Bill 

has to be introduced only In the Lok 
Sabha. T just cannot believe that the 
hon. Member  who spoke did  not

understand the whole concept  but 
to my mind St  appeared that  he 
wanted to channelise it in a direction 
away from the  main issue,  supre
macy of parliament. When we speak 
of the supremacy of Parliament what 
we really mean is that in respect of 
its  legislative and  other functions, 
Parliament will be supreme and  its 
decisions and resolutions will not be 
questioned in any other forum. It did 
not  mean that  Parliament  itself 
adopts a certain framework, adopts a 
constitution  or passes  a resolution 
and it will flout its own legislation or 
flout the provisions of the constitu
tion which it has  itself passed.  I 
think therefore it was an unfortunate 
attempt to argue in a direction which 
really tried to run  away from the 
main issue.  So, I repeat that  when 
I say supremacy  of Parliament.  I 
mean that Parliament is supreme in 
the discharge of its legislative func
tions, including its legitimate right in 
the exercise of its constituent power, 
namelv. amending the  Constitution. 
That is what is meant by supremacy 
of Parliament.  No reasonable  per
son who tries to understand the issue 
will argue that Parliament has that 
supremacy to flout its own constitu
tion which it has made by the requi
site majority or by the requisite pro
cedure  which the  constitution lays 
down

Some attempts were made by an
other hon. Member. I am not saying 
that the issues are  not important. 
What I am saying is that an attempt 
was made to create a sort of a scare 
in tho minds of the people If  the 
power is  given for  amending  the 
constitution or to have  a fresh look 
at the  constitution, it was  stated: 
what would happen to the provisions 

of the constitution with reference to 
the protection given to the minori
ties?  What happens  to the protec
tion gjyen in respect of religious be
liefs, right to worship and so on and 
so forth?  We have been discussing 
these issues all along and I do  not 
think that tt has been in the minds
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of anyone that such basic things as 
the secular character of the constitu
tion, republicanism, democratic cha- 
racter of the constitution should be 
trifled with at any stage. I presume, 
not only do I presume, I can also say 
with  confidence, that  it is not the 
intention to do anything which  will 
deprive the minorities of the legiti
mate rights which had been given to 
them under the constitution. There
fore. I  say that it was really  an 
attempt to scare away people by say
ing that 5s parliament was allowed 

to amend the constitution, what will 
happen to the  minority  religious 

groups or other religious groups? It 
is really beside  the point.  Nobody 
ever, thought or said that the basic 
things which  we have agreed  to, 
namely, we will have a secular state, 
a republic, we will have a democra
tic structure, will be tampered with. 
I have no hesitation in saying that 
their rights and protection would be 
there.

When we made the  25th amend
ment of the Constitution,  we made 
an  appropriate  amendment in  the 
amendment at a later {.tage when we 
realised  that  a  certain  protection 
given to the minorities ought to be 
preserved.  This showed  that these 
things should not be trifled with. But 
this does not mean that there should 
be, as homebody said, two categories 
of citizens.  There are  basic things 
in which all citizens must be govern
ed by the same yardstick. Subject to 
this, subject to the broad principles 
that we must maintain the secular 
character of the  country,  we must 
maintain the republic, we must main
tain the  democracy, etc., we  must 
have a Constitution which will en
able us to go ahead in the direction 
of the fulfilment of our objective of 
socialism about which there can be 
210 two opinions  1 can say with  a 
certain degree of confidence that any 
change which may have to be made 
will not affect these basic things.

A lot was said, for excatple, About 

judicial review.  It  is true I have 
bean speaking about it myself, other 
responsible people  also have  been 
speaking, almost everyone In Parlia
ment also spoke about it and almost 
unanimously  everyone  said,  there 
should be some  re-thinking on the 
scope and powers of judicial review. 
I do not think  anyone at any time 
ever said that It wag the intention to 
abolish the courts, do away with the 
judiciary or not to enable the judi
ciary to review certain matters. But 
there is a near  consensus in  the 
country that on the basis of the ex
perience gained in the last 26 years, 
a time has come to think whether it 
is necessary or not to reconsider the 
scope, the ambit, the powers of  the 
courts in respect of what is known 
as judicial  review.  I do not  want 
to pinpoint any article; we know the 
articles. This is not to say that there 
will be no courts or no power to re
view anything.  Any  constitutional 
amendment which will be thought of 
will no doubt include  consideration 
of the question as to whether the re
levant articles relating to powers  of 
judicial review ought to be appro
priately altered so that such impedi
ments or road  blocks as had  been 
created in the past and as are being 
created even now almost every day, 
are not allowed to exist in the future. 
I do not want to prejudge the issue. 
I have said, the Prime Minister has 
said and everybody has said that this 
is a matter of such vital importance 
and it Is not merely  the close pre
serve of the lawyers to say that this 
or  that  should  be  done.  Mr. 
Unnikrishnan has also said it and  1 
agree with it.  Although lawyers do 
play and will have to play an import
ant part, it is not as though lawyers 
alone can be the ultimate  deciding 
power in this matter, because this is 
a matter which affects the entire peo
ple of the country.  Though lawyers 
are expressing their opinions now 
more frequently and 1 am glad about 
it, 1 wish people to other professions 
like teachers—not merely law teach
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ers bat other  teachers~~profes8ors, 
writer*, artiste* and  everyone con
cerned, should be  involved in  this 
process of taking a decision ag to 
what Is good and what is not good. 
I do expect such a participation  in 
this debate will take place.  Only 
then can this debate be meaningful 
and effective.  As I  said, I do not 
want to prejudge the issue.  I really 
do not know what we are going to 
do.  It is wrong to say that we will 
do this or that, when we ourselves 
are saying that we are looking for
ward to hearing  the views of  the 
people and we want a debate to take 
place on this.

Therefore, while  we may have  a 
preliminary idea of certain things, we 
may have been preparing and doing 
some exercises in certain directions, 
it does not mean  that we will not 
respond to what comes out when it 
is thought that what  has come out 
is legitimate and ought to be accept
ed.

Sir, I am  very sorry  that  some 
Members, fortunately they have gone 
away, talked of democracy. They said 
that you did this and  you did that 
and how in this atmosphere, how can 
a debate take place.  But do we not 
respond to what comes out when it 
not very long ago, when these very 
people who are talking of democracy 
had been creating obstacles and obs
tructions in the functioning of demo
cracy itself?  Now, I am not saying 
in any derogatory manner but they 
quote democracy; even Satan quoted 
the Bible.  The point is this that if 
we really intended that the democra
tic process should function, we should 
have expected of them to have  be
haved differently  when what  they 
called as real  freedom—although  I 
do not believe that real freedom have 
gone away—were in existence?  But 
what was being done? Was it really 
the exercise  of freedom or was it 
indulgence in licence?  Freedom  at 
my time cannot  mean’ the freedom 
to destroy the basic values of demo
cracy itself. And if it comes to that,

I have no hestitation in saying that 
such licence which seeks to destroy 
democracy, will be curbed and des
troyed by  legal  and  constitutional 
methods.

I agree with my friend, Shri Mava- 
lankar that he is  not behind  bars. 
Why?  Because he  has been  using 
this Forum properly howsoever,  he 
may have  disagreed with us.  We 
have no objection  to anybody dis
agreeing with us. opposing us, point
ing out to us that here we are right 
and here we are wrong.  He is free 
to enter the debate and we will listen 
to him with great respect. There ore 
people like him outside the House who 
can enter the debate on this and many 
other issues. But what do we expect 
of those people who, when the debate 
was possible not only on this issue 
but on many other issues, used that 
so-called freedom----

SHRI K. S. CHAVDA (Patan); He 
cannot hold any meeting in Ahmeda- 
bad.

SHRI H. R. GOKHALE; Why not? 
He is entitled  to hold a legitimate 
meeting  Surely, he is not required 
to speak in Ahmedabad only. I do not 
think anybody will prevent Mr. Ma- 
valankar from speaking in any legi
timate meeting.

Some mention was made about  a 
meeting in Calcutta.  I must confess 
that I do not know  the full details. 
But Inst time, the same hon. Member 
had referred to another meeting, not 
with reference to discussion on cons
titutional changes,  but some  other 
meeting that was planned by him, I 
do not know. Last time, he spoke in 
a meeting in respect of the unfortu
nate death of  Chou-En-lai.  Today, 
he spoke off a meeting in respect of 
discussion on constitutional reforms. 

What is it? I am not justifying any
body who does not allow legitimate 
and peaceful  meetings from taking 
place, but I do not think, it has  so 
happened. I can vouchsafe that when 
legitimate peaceful democratic meet, 
ingg are held by democratic means,
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those meetings are held and they 
should be allowed, and they are being 
allowed to be held, and democracy 
to that extent is completely as it wa, 
before or perhaps better than before. 
Here, in Parliament, for example, I 
wonder whether we would have been 
able to hold this debate at all in tMs 
way if the old situation had conti
nued. 

One important suggestion was made 
with regard to the electoral process. 
We will consider it separately. In 
fact. when we moved the amendment 
last time, subject to correction, I did 
indicate that ii England while 
true that there was a forum consist
ing of judges who decided this, the 
ultimate decision was that of  the 
Speaker. It fodicates the fundamen
tal princip1e that the power of con
trol over the electoral processes is 
that of Parliament. We may not 
11ecessarily copy  what is happening 
in England. We need not; but the 
question is that it is an important 
matter. on which we should give 
thought. I am glad that my friend 
has raised this question. At the app
ropriate time, we will be able to say 
something on it. Most of these things 
have been said. Mr. Unnikrishnan's 
points have also been dealt with by 
some of our friends, to a fuller ex
tent. My task has been lightened. I 
do not want to add anything further. 
I want to request Mr. Unnikrishnan 
not to press his Resolution, but to 
withdraw it; not because I am not in 
agreement with the principles behind 
it, but because we ourselves are say
fog that there should be a debate, 
which we want to hear. If Parlia
ment passes a Resolution on this 
que·3tion, we would really be fore
stalling a debate. To the extent the 
hon. Members have expressed their 
views, it is going to help that debate. 
Therefore, the hon. Member's Reso
lution· has served more purpose than 
what t would have served had it 
been passed. As such, I request him 
to withdraw the Resolution, while at 

the same -time 
bringing it. 

thanking him for 

SHRI K. P. UNNIKRISHNAN: Mr. 
Chairman, Sir, at the outset, I can as
sure you that I do not want to take 
more time than is neecssary; and I 
shall conine my rcmm:k:i in reply to. 
certain brief observations. I am deep
ly indebted to m'any hon. Members 
and grateful to the hon. Law Minis
ter, Mr. Gokhale, for taking part in 
what I thought, was a signiicant 
matter to be debated at length by 
lhis House. I am also thankful 
the House for having given me its in
dulgence for nearly 5 hours and 45" 
minutes. I am thankful to all ,hos; 
who have participated in this de
bate 

My main purpose in moving this 
Resolution as I had emphasized 
introducing it last •t]me, was that if 
the Constitution were the result of 
social experience-and to specify it 
and put it in a bet't,r way-the ex
perience of working a Constitution 
alone should guide us while dealing 
with it-and nothing else. We cannot 
call the Constitutional provisions "pri
mordial transcendental" or anytihing 
of that' kind, as o.e of our learned 
Chief Justices had referred to the 
Fundamental Rights, in a controver
sial judgm�nt. My only purpose was 
to seek significant ch,mges to seek a 

review, or, more than tha�, to call for 
a nation-al debate; and to initiate that 
debate in this House. I do not want 
to go in�o many other detai's and 
points refered to by many hen. Mem
bers here. would say th.at primarily, 
my idea was b pu': a proper focus on 
the debate on the need and desirabi
lity of having co1�titutional changes, 
or changes ir, our consti:utional 
framework. 

That is why I had 1:ot speciied any
thing further; ;ny friends Mr. Dag 
and Mr. Naik had a�ed me about it 
I am sorry they lid not understanc 
the purpose of my Re.olution. I wouk 
only briely refer to certain �hings. I 
am glad that Mr. -Gokhale has refer-

t 
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red to certain remarks made by two 
hon. Members last time; and 1 would 
refer to certain remark f made by one 
distinguished  Merrber who  was a 
Member of the Constituent Assembly, 
Mr. Frank Anthony. Mr. Prank Antho
ny said,—and rignt’y 30, that  ours 
is a constitutional democracy; but he 
further said thut the most distingui
shing features—or the only distingui
shing feature—of this Constitution— 

are the separation of powers and ju
dicial review. There was nothing else 
in this Constitution!  Sooeration of 
powers, as a political doctrine at a 
particular point of time and history; 
did evolve in Europe. It was accepted 
by democracies and it found expres
sion in various Constitutions, but this 
was not to be a permanent penacea. 
Unfortunately, Mr. Prank Anthony is 
not a political scientist*?; he is a law
yer! Never ha* it been suggested that 
by  the  doctrino  of  separation of 
powers  it  is  presumed tbnt State 
powers are put in water-tight com
partments, that you cannol move one 
from the other, or that you have to 
confine the whole thing into water
tight compartment!

MR. CHAIRMAN:  In our Consti
tution there is "o separation of pow
ers.

SHRI K. P.  UNNIKRISHNAN: I 
was about to remarks  that;  I  am 
thankful to you.

I am sorry that Snri Frank Antho
ny tried to divert the whole debate 
by taking it in a different direction 
by referring to the various cases re
garding minority rights in our Consti
tution. Primarily what I wanted to 
emphasise and what I claim has found 
acceptance in this House, I would say, 
if that Constitution is a political ins
trument.  The validity of the Cons
titution, I would further contend, is 
«pctra-legal; it is not merely legal, it 
is extra-legal.

But what is the most  important 
tiling about law, the legal processes 
«nd more so about the Constitution, I

would say is its social acceptance. If 
the Constitution 1? not accepted  by 
the Society then it can no longer be 
valid! iSven if the spirit of the Cons
titution is riot accepted, as we have 
seen in this Hous*\ tis we have seen ,Jn 
this country in 1 went months unfor
tunately, it tues to derail the whole 
system, it tries to  derail the whole 
Constitution itself. So, the most itn- 
portani poin4 1 would emphasise about 
the Constitution is that its social ac
ceptance must be pitferved, and  to 
preserve Ks social acceptance we will 
have to move with the times, in res
ponse to the changing rhythms of so
cial values.

I am glad Shri Stephen referred to 
the constituent powers of the Parlia
ment.  An asiseit’on of these powers 
is very vilal for the preservation ot 
democracy in I.*1 is country.

I am sorrv. F!ni Somnath Cha**er- 
see refeued to t‘u? whole amen ling 
process m n vrav as though we have 
b«en deal hi g v/ith changes in  the 
Constitution in p frivolous manner. I 
would say tint it was an insu’t to tho. 
House to say that we are dealing with 
this question in a l.ght-hearted way. 
He also referred to the special protec
tion given to certain laws by placing 
them in the Ninth Schedule. If the 
House in its wisdom found it necessary 
to include certain laws in the Ninth 
Schedule and give them special pro
tection; it was only because we felt 
it was necessary to preserve the sys
tem itself, so that the system itself 
did not get derailed and that the sys
tem was not used ps an instrument 
to sabotage the system itself.

Similarly, on the question of judj* 
cial review, it has never been my 
conception, and I do not know if a 
proper understanding of my Resolu
tion can take any Member to such a 
logical conclusion—that I wanted the 
abolition of the judiciary! I never said 
it in my speech, nor could It be de
duced from any of my  references 
either. What I said, as rightly pointed
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out by Shri Gokhalc and earlier by 
you, Mr. Chairman, in your contri
bution, was that wc have to find the 
parameters of judicial review and also 
find out how far the judicnry can go. 
If the Constituent Assembly in  its 
wisdom, or the Parliament m its wis
dom has made  some  provisions, as 
pointed out by Shri Jmvaharlal Nehru 
in the Constituent Assembly, we are 
not binding our  successive genera
tions. If the House in  its  wisdom 
finds it necessary to go in for some 
changes, we will have to do so.

It is also an amusing* thing to note 
that while for a constitutional amend
ment in this House we  need two- 
thirds majority, the entire amendment 
can be dismissed in half a sentence 
and hi ilf a minute by a single Judge 
Bench of the Supreme Court, which 
to roe is a fanlnsti.’  principle! So, 
while paying the welJ-deserved tri

butes to the found inf fathers of this 
Constitution, I would say that judi
cial review must have its limitations. 

Even in countries like Australia. Ca
nada and elsewhere wc have found 
that the whole process of judicial re
view, the ncanmR rnd content put in
to it has been creating  problems 
So, I would repeal my earlier plea 
that articles 32, 141 and 226 will have 
to be gone into In detail and review
ed.

The question has been raised  re
garding the right of property. Un
fortunately, even some of my friends 
on this side have misunderstood me! 
It is not my idea that there should 
be no legal righ’*- of property. I cer
tainly want ]»*gal ripht.* of property. 
Mine is not a Utopian or anarchist 
idea of abolishing prcperty or having 
communes or anything of that kind. 
The only idea was. as I quoted Jus
tice Hidayarfullah last time, that  it 
was unnecessary to have put the right 
of property in the fundamental rights 
chapter of the Constitution. The en
tire legal history of the last 26 years

ever since the Supreme Court 
into being and the decisions of th* 
High Courts and the Supreme Court 
will bear me out, t am sura, that 
has to be taken out of that chapter 
because primarily  property, without 
getting into any kind of debate  on 
any dogma, I would say is the result 
of social intercourse and it has to be 
regulated by the StQte, and it will also 
have to be regulated also by executive 
action. There can be no running away 
from this fact, and that is why  1 
would say that I was surprised to lift* 
[ ten to Mr. Somnath Chatterjee talk
ing about “what remains of the re- 
manants of  property  rights'*; after 
amendments to the article 31!

I do not know if he is a Marxist, 
though he is in that party, but he talk
ed today more like & lawyer, a liberal 
intelectual, and also as a prisoner of 
his own party for the sake of politi
cal convenience of his party and a 
prisoner of tho rystem which probab
ly is beneficial to him! As I said, my 
idea was only that this right should 

be taken out of the chapter on funda
mental rights.

Another important area which  I 
would like to emphasize is that of 
Centre-Staie relations. I should  have 
thought that some of my friends would 
have raised these vital questions be
cause there are a number of questions 
like Central and State  finances, the 
role of the Finance Commission etc.— 
I am glad, that you Mr.  Parashar 
mentioned it—and also the question of 
regional  imbalances. It affects  the 
federalizing process which is a con
tinuing process, it affects the federal 
features of the Constitution, it affects 
the whole svrrtem because the Union 
of our<? U not like any other federal 
system because I would say that un- 
damentally we are ro many different 
cultural entities!  When I  say this 
I hope nobody will misunderstand me. 
It is a fact of Indian history  that 
right from the Bhaktl movement  to 
this day there have been powerful as-
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iwsrtive regional cuitun» forceg operat
ing {in this sub-continerri. It was our 
.misfortune that our neighbour did not 
‘tti&erstand this and it resulted in its 
.break-up.  So, I would say that 'here 
are areas of notional activity which 
have to be co~ord»n«*ted and planned, 
and that is why we have a Planning 

Comission, an instrument which is 
outside the purview of Ihe Constitu
tion. May be because the Planning 
•Commission rams into being after the 
Constitution and we could not con-' 
ceive  of  the  nature  and rightful 
sphere of its activities, it could not 
find a constitutional place, but I would 
say that, as has been pointed out by 
a few friends, we can  combine the 
functions of the Planning Commission 
and the Finance Commission, and such 
a Planning Commir&ion must be given 
a permanent place in  the Constitu
tion itself.

A lot has been rJid about the de
mand for autonomy. However learned 
'he may be Justice Rajamannar, who 
went into the question ar a result of a 
resolution of the Tamil Nadu Assem
bly, completely  misunderstood  the 
idea and concept of the Union itself. 
'The word “Union", I am sure you will 
bear me out, has a particular signifi
cance in the context of our Constitu
tion  So, when we  demand “auto
nomy”. it must be put in  proper 
focus unct m the background of ’the 
Union.  Unfor,timately>  our friends 
who have been campaigning for “au
tonomy” have ultimately turned out 
to be the enemies of the Union, and 
from that ŝep it is only another step 
towards their own earlier pet theory 
of secession. I would demand  more 
powers for the Stales  But also  m 
‘certain fspher“s, I would demand more 
'powers for the IN.on.  That is why 
’I say, 'these rhnngrs can be under
taken when a proper review is made. 
What we are «eekinp is, harmony, not 
hoinogenuHy; unity, not uniformity.

We will have +o put down also the 
forces of linguistic chauvinism and 
fight these anti-national elements. Re

garding the strengthening of our se
cularism. 1 am giad that Mr Gokhale 
has made th it point, that these forces 
will have ?o be pul down ruthelessly.
I would ur'-'e upuu the  Government 
ihat .some of the communal parties will 
huvii to be permanently and constitu
tion ly banned. Formation of such or
ganisations will bavt *i.n be considered 
even ub an anti-national act by the 
State.

Before I conclude,  I would say, as 
Mj Kokhale  suggested  elsewhere, 
there should also be a chapter of fun
damental dunes of citizens and  that 
will be a uselu] addition to our Cons
titution  But I am not merely con
tent with changes in the Constitution. 
The Rules of Procedure of this House 
will have to be changed, modified and 
the Parliament ltbelf  re-structured, 
everything will liave to be gone into, 
AJU aspects ol legal framework will 
have to be gone into.  I hope, in the 
new climate that prevails in  the 
country, we v.ill be  able to do it. 
After all, a polity evolves and fulfils 
itself. We have ieachr<i a point where 
we have to have a d:.te with our own 
destiny, and promises tc fulfil.  I am 
glad that my hen friend, Shri Amar- 
nath Vidyalankar referred to Vishnu 
Purana I have also found one quota, 
tion from Upantshads. It says:

"Law is the king of kings, far
more rigid and powerful than them; 
there is nothing higher than the law; 
by its w;de piowets as by that of 
th*> highest monach; the week shall 
prevail over the strong”

That is the bade icea. I hope, in our 
deliberations m this very House, dur
ing the days to comp, we will be able 
to adopt nupi concepts by which we 
can brmg . bout npr’cŝary changes.

In deference to the  request of the 
hon. Law Minister, I withdraw my 
Resolution. I, once rgiun, thank every
one who has taken part in the dis

cussion. i
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